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Ramamurthy, Shri K. (Krishnagiri)

Rameshwar Prasad, Shri (Arrah)
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Sanyal, Shri Manik (Jalpaiguri)

Saran, Shri Daulat Ram (Churu)
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LOK SABHA DEBATES

\/oL X II Fourth Session of Ninth Lok Sabha No. 1

L O K  S A B H A

Wednesday. November 7, 1990/Kartika 
16. 1912 (Saka)

The Lok Sabha met at Eleven of the Clock 

[MR. SP EAK ER  in the Chaif\ 

O B ITU A R Y  R E F E R E N C E S  

[English]

MR. SPEAKER : Hon. Membors. as we 
meet today after an interval of over orte 
month, it is my sad duty to inform the House 
the demise of five of our former colleagues, 
namely, Shri V.S. Ilanchezhiyan, Shri Ka- 
malapati Tripathi, Shri Sasankasskhar San- 
yal, Capt. Williamson A. Sangma and Shri- 
mati Nirlep Kaur.

Shri V.S. ilanchezhiyan was a member 
of the Sixth Lok Sabha during 1977-79 rep­
resenting Pudukkottai constituency of Tamil 
Nadu. Earlier he had been a member of 
Tamil Nadu State Legislative Assembly 
during 1967-76.

An agriculturist by profession, he worked 
for the development of agriculture and 
upliftment of the weaker sections of society 
particularly the Scheduled Castes and Trites.

An able parliamentarian, Shri ilan­
chezhiyan actively participated In the pro­
ceedings of the House particularly relating to 
problems faced by poor people In the coun­
try.

Shri Ilanchezhiyan passed away at 
Veerapatti (Tamil Nadu) on 14 September, 
1990 at the age of 53.

A  giant among politicians and states­
men of the pre-independence era, Shri 
Kamalapati Tripathi rose to dizzy heights on 
India’s political firmament and stayed there 
for several decades.

A veteran freedom fighter, Shri Tripathi 
ranked among the ablest of our parliamen­
tarians arKl administrators. A product of Kashi 
Vidyapeeth. he was still in his teens when 
inspired by the call of the Father of the 
Nation, he joined the freedom struggle and 
actively participateci in the Non-Cooperation 
Movement. He was imprisoned for a number 
of years.

Starting his career as a Journalist, Shri 
Tripathi was elected to the Uttar Pradesh 
Legislative Assembly as eariy as in 1936 and 
remained its member for well over three 
decades. Shri Tripathi had the good fortune 
of working under the able stewardship of 
stalwarts like Pandit Madan Mohan Malviya, 
Pandit Govind Ballabh Pant and Or. Sam- 
pumanand. He hekj with distinction impor­
tant portfolios in the Uttar Pradesh Council of 
Ministers. He became the Deputy Chief 
Minister of Uttar Pradesh in 1969 and there­
after adorned with great distir>ction the office 
of the Chief Minister of that State during 
1971-73.

As a member of the Constituent Assem­
bly of India, he was one of the foundino 
fathers of our Constitution. He was also a 
member of the Constitution. Translation Sub- 
Committee.

Shri Tripathi was elected to the Rafya
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Sabha in 1973 and continued to be its 
member till 1980. He was a member of the 
Union Council of Ministers between Novem­
ber 1973 and March 1977 and again from 
January to November 1980. As Railway 
Minister during 1975-77, he was the first to 
conceive of a railway link from Kashmir to 
Kanyakumari. He brought the much needed 
healing touch to industrial relations among 
the Railway employees and the manage­
ment. He was the Leader of the opposition in 
Rajya Sabha from March 1977 to January 
1980. Shri Tripathi was elected to the Sev­
enth Lok Sabha on the 10th January, 1980 
from Varanasi constituency of Uttar Pradesh 
and remained its member till its dissolution 
on 31 St December, 1984.

An eminent parliamentarian, Shri Tripa­
thi left an indelible mark of his personality on 
the proceedings of both Houses of Parlia­
ment. both in his capacity as the Leader of 
Opposition in Rajya Sabha as also a mem­
ber of the Union Council of Ministers. The 
debates of both the Houses bear ample 
testimony to his deep understanding of the 
problems faced by our countrymen. His 
acumen and rare vision were a source of 
strength to his compatriots. He was always 
heard in the House with deep respect and 
rapt attention.

A true friend, philosopher and guide, 
Shri Tripathi was a profoundly respected 
fatherly figure who always tendered sane, 
sound and sagacious advice to all those who 
came in contact with him. Throughout his 
life, he worked relentlessly for the upliftment 
of weaker sections of the society, irrespec­
tive of caste, creed and religion.

An erudite Sanskrit scholar and man of 
letters, Shri Tripathi served as Chancellor of 
the Kashi Vidyapeeth for several years. His 
chaste andflaw'ess Hindi made his speeches 
a pleasure to listen to. An ardent student of 
Indian philosophy and culture, his favourite 
pastime was writing books. He was awarded 
'Mangala Prasad Puraskar’ for his publica­
tion 'Bapu aur Manavata'. He was also an 
editor of various dailies and journals and had 
a number of publications to his credit.

Shri Tripathi passed away at Varanasi 
on 8th October, 1990 at the age of 86.

Shri Sasankasekhar Sanyal was a 
member of the Sixth Lok Sabha during 1977- 
79 representing Jangipur constituency of 
West Bengal. Earlier he had been a member 
of Bengal Legislative Assembly 1937-45, 
Central Legislative Assembly 1946-47, 
Member and Leader of the Opposition of the 
West Bengal Legislative Council 1956-65 
and Member of Rajya Sabha in 1970.

An advocate by profession, Shri Sanyal 
was founder of different educational institu­
tions and was twice elected President of the 
All Bengal and Assam Lawyers Conference. 
He inaugurated West Bengal Democratic 
Lawyers Conference and thereafter presided 
over the said Democratic Lawyers Associa­
tion.

He worked for communal amity and 
upliftment of backward communities and was 
specially interested in assisting poor and the 
needy students in the matter of their educa­
tion.

He was an All India Radio Light Music 
and Drama Artist and a high class debater. 
He was Author of ‘Mayer Maya’ and many 
other books, short stories and also contrib­
uted several articles on social and political 
subjects. Shri Sanyal was heard with rapt 
attention in Parliament.

Shri Sanyal passed aw^y at Berham- 
pore on 12th October, 1990 at the age of 89.

Capt. Williamson A Sangma was elected 
to the Eighth Lok Sabha from Tura constitu­
ency of Meghalaya in the bye-election held 
in 1988. He resigned from the membership 
of Lok Sabha in 1989 following his appoint­
ment as Governor of Mizoram.

Earlier Capt. Sangma had been a 
member of Assam Legislative Assembly for 
a number of years. He had also been a 
member of the State Council of Ministers of 
Assam and held several important portfo­
lios.
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Capt. Sangma became the first Chief 
Minister of Meghalaya in April 1970. He 
again held the same position in 1976 and 
between 1981 -87. Under his able steward­
ship. the State made notable progress.

Capt. Sangma served the Army from 
1942 to 1946. He was the most popular 
leader of tribals inhabiting the Garo, Khasi 
and Jaintia Hills of Assam, who strove for 
autonomy and for a separate State of Megha­
laya.

Capt. Sangma passed away at Delhi on 
25th October, 1990 at the age of 71.

Shrimati Nirlep Kaur was a member of 
the Fourth Lok Sabha during 1967-70 repre­
senting Sangrur constituency of Punjab.

A well-known political and social worker, 
she worked relentlessly for the development 
of agriculture and had also been associated 
with various social and educational organi­
sations in different capacities.

A widely travelled person and an able 
parliamentarian, she took keen interest in 
the proceedings of the House, specialty re­
lating to the problems faced by farmers.

Shrimati Nirlep Kaur passed away at 
Delhi on 4th November, 1990 at the age of 
63.

We deeply mourn the loss of these 
friends and I am sure the House will join me 
in conveying our condolences to the be­
reaved families.

The House may now stand in silence for 
a short while as a mark of respect to the 
deceased.

Tho Members then stood in silence for a 
short while

Delhi): Mr. Speaker. Sir. I have written a 
letter to you requesting that we shouM pay 
our homage to the people w/ho have laM 
down their lives in Ayodhya.

(Interruptions)

MR. SPEAKER: Please take your seat.

(Interruptions)

PROF. SAIF-UD-D IN  SO Z (Baramulla): 
Mr. Speaker, Sir. homage shoukj also be 
paid to the people who died in Kashmir and 
Baramulla. (Interruptions)

MR. SPEAKER: Mr. Soz, kindly sit down.

(Interruptions)

KUMARI M AYAW ATI (Bijnor): Mr. 
Speaker. Sir, there has been large scale 
destruction in Bijnor. (Interruptions)

[Translation\

SHRI MADAN LAL KHURANA (South

11.10 hrs.

PAPERS LAID O N  TH E  TA B LE

Proclamations In relation to the state of 
Karnataka, Order In pursuance of the 
proclamation. Report of the Governor 

of Karnataka etc.

TH E  M INISTER O F  HOM E AFFAIRS 
(SHRI M UFTI MOHAMMAD S A YEED ): Sir, 
I bag to lay on the Table—

(1) (i) A copy of the Proclamation 
(Hindi and English versk>ns) 
dated the 10th October. 1990 
issued by the President under 
article 356 of the Constituton 
in relation to the State of Kar­
nataka published in Notifica­
tion No. G .S.R. 833 (E ) in 
Gazette of India dated the 10th 
October, 1990 together with a 
CorrigerKlum thereto pub­
lished in Notification No. G.S. R. 
878 (E ) dated the 1st f^ovem-
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ber, 1990, under article 356 
(3) of tne Constitution.

(ii) A  copy of the Order (Hindi and 
English versions) dated the 
10th October. 1990 made by 
the President in pursuance of 
sub-clause (i) of clause (c) of 
the above Proclamation pub­
lished in Notification No. G.S.R. 
834(E) in Gazette of India 
dated the 10th October, 1990. 
[Placed in Library See No. L T - 
1550/90J

(2) A  copy of the Report dated the 
10th October. 1990 of the 
Governor of Karnataka to the 
President (Hindi and English 
versions) [Placed in Library 
See No. LT-1551/90]

(3) A  copy of the Proclamation 
(Hindi and English versions) 
dated the 17th October. 1990 
issued by the President under 
clause (2) of article 356 of the 
Constitution revoking the Proc­
lamation issued by him on 10th 
October. 1990 in relatk>n to 
the State of Karnataka pub­
lished in Notificatk>n No. G .S .R  
849 (E) in Gazette of India 
dated the 17th October, 1990, 
under article 356 (3) of the 
Constitution. [Placed in Library 
See No. LT-1552/90]

Ordinances under Article 123 (2) (a) of 
the Constitution and Order withdrawing 
Finance (Anrtendment) ordinance 1990

T H E  M IN ISTER O F  INFORM ATION 
AND B R O A D C A S TIN G  AND M INISTER O F  
P A R LIA M EN TA R Y AFFAIR S (SHRI P. 
U P EN D R A ): Sir. I beg to ay on the Table—

(1) A copy each of the folk>wing

Ordinances (Hindi and Eng­
lish versions) under article 123 
(2)a of the Constitution:—

(i) The Finance (Amendment) 
Ordinance, 1990 (No 6 of 1990) 
promulgated by the President 
on the 15th October, 1990. 
[Placed in Library See No. L T - 
1553/90]

(ii) The Reserve Bank of India 
(Am endm ent) Ordinance. 
1990 No. 7 of 1990) Promul­
gated by the President on the 
15th October, 1990. [Placed in 
Library See No. L T -1 554/90]

(iii) The Finarv:e (Second Amend­
ment) Ordinance. 1990 (No. 8 
of 1990) promulgated by the 
Preskient on the 15th Octo­
ber. 1990. [Placed in Library 
See No. LT-1555/90]

(iv) The Ram Janma Bhumi-Babri 
Masjki (Acquisition of Area) 
Ordinance. 1990 (No. 9 of 
1990) promulgated by the 
President on the 19th Octo­
ber. 1990 together with a Cor­
rigenda thereon [Placed in 
Library See No. LT-1556/90]

(v) The Ram Janma Bhumi-Babri 
Masjid (Acquisition of Area) 
withdrawal Ordinance. 1990 
(No. 10 of 1990) promulgated 
by the PreskJent on the 23rd 
October, 1990. [Placed in 
Libra^ See No! LT-1 557/90]

(2) A  copy of the Order (Hindi and
English versions) dated the 
15th October. 1990. made by 
the PreskJent under article 123
(2) (b) of the Constitution with­
drawing the Finance Amend-
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ment) Ordinance, 1990 (No. 6 of 
1990). [Placed in Library. See 
No. LT— 1558/90]

Statements showing action taken by 
the Government on various assurances 

promises and undertakings given by 
the Ministers during various sessions 

of Lok Sabha

TH E  M INISTER O F  S T A T E  IN TH E  
I^IN ISTR YO F PARLIAfwlENTARY AFFAIRS 
AND M INISTER O F  S T A T E  IN TH E  MINIS­
TR Y  O F  TO U R ISM  (SHRI S A TY A  PAL 
MALIK): Sir, I beg to lay on the Table the 
following statements (Hindi and English ver­
sions) showing action taken by the Govern­
ment on various assurances promises and 
undertakings given by the- Ministers during 
various sessions of Lok Sabha—

Eighth Lok Sabha

(i) Statement No. XXVII— Sixth 
Session, 1986 [Placed in Library. 
See No. L T— 1559/90]

(ii) Statement No. XXV— Seventh 
Session, 1986 [Placed in Library. 
See No. L T— 1560/90J

(iii) Statement No. XXV— Eighth 
Session, 1987 [Placed in Library. 
See No. L T— 1561/90]

(iv) Statement No. XXII— II Part of 
Eighth Session, 1987 [Placed in 
Library. See No. L T— 1562/90]

(v) Statement No. XXI— Ninth Ses- 
sk>n, 1987 [Placed in Library. 
See No. L T— 1563/90]

(vi) Statement No. XIX— Tenth Ses­
sion, 1988 [Placed in Library. 
See No. LT— 1564/90]

(vii) Statement No. XVI— Eleventh 
SessKjn, 1986 [Placed in Library. 
See No. L T— 1565/90)

(viii) Statement No. XII— Twelfth

Session. 1988 [Placed in Library. 
See No. L T— 1566.^0]

(ix) Statement No. XI— ^Thirteenth 
Session, 1989 [Placed in Library. 
See No. L T— 1567/90]

(x) Statement No. VIII— Fourteenth 
Sessk>n, 1989 [Placed in Library. 
See No. L T— 1568/90]

Ninth Lok Sabha

(i) Statement No. VI— RrstSessk>n,
1989 [Placed in Library. See No. 
L T— 1569/90]

(ii) Statement No. V— Second Ses­
sion. 1990 [Placed in Library. 
See No. LT— 1570/90]

(iii) Statement No. I— Third Session.
1990 [Placed in Library. See No. 
LT— 1571/90]

Statement correcting reply given on 4th 
Sept. 1990 to U SQ  No. 4284 regarding 

Halt at Bihiya of Howrah Express

TH E  D E P U TY  M INISTER IN TH E  
M INISTRY O F  RAILW AYS (SHRI A JA Y  
SINGH): Sir, I beg to lay on the Table a 
statement (Hindi and English versions) cor­
recting the reply given on the 4th September 
1990 to Unstarred Question No. 4284 by 
Shri Tej Narayan Singh M.P., regarding Halt 
at Bihiya of Howrah Express. [Placed in 
Library. See No. L T— 1572/90]

11.11 hrs.

M OTION O F  C O N FID EN C E IN TH E  '  
CO UN C IL O F M INISTERS

{EngUsh]

MR. SPEAKER; The House will now 
take up discussion o n  the Government M o tio n  
expressing confidence in the Council of 
Ministers.
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As decided at the meeting held by me 
wilh the Leaders of Parties/Groups on 6 
November, 1990, the discussion should 
conclude and the Prime Minister will rep^ to 
the debate at 7 p.m. It was also agreed tSiat 
the House would not rise for the lunch.

The Honourable Prime Minister.

{English\

The Speaker is on his legs. I have called 
the Prime Minister.

( Inten'uptions )

MR. SPEAKER: Yes. Mr. Prime Minis­
ter.

{Interruptions)

TH E  PRIME M INISTER (SHRI VISH 
W ANATH PRATAP SINGH); Mr. Speaker, 
Sir. {Interruptions )

MR. SPEAKER Kumari MayavaSi. will 
you please take your seat?

{Interruptions )

MR, SPEAKER: Yes. Prime Minister 

{Interruptions )

SHRI RAM DHAN (Lalganj): Mr,
Speaker, Sir. I have a submission relating to 
protection of the l»«o of a Member of Parlia­
ment. They are constantly threatening to kill 
me. As such I want to bring this to your notice 
that there was an attempt on my life when I 
was coming from Azamgarh Wa Benaras. 
The local police rescued me. Several times 
I have been threatened on telephone with 
the warning that they would kill me if I did not 
extend my cooperation to Shri Chandra 
Shekhar {Interruptions)

MR. SPEAKER: Please take your seat* 

{interruptions)

SHRI RAM DHAN: I would urge upon 
you to look into the threats beir>g given to the 
life of political leaders in the prevailing at­
mosphere You must make arrangements 
for the security of Members of Parliament. 
{Interrupttons )

MR SPEAKER: Youresumevourseal.

{In tem ^ions  )

[ Translation]

MR SPEAKER: I am allowing Shn
Chandra Shekhar !o speak because Shri 
Ram Dhan has mentioned h'is name.

(Interruptions )

SHRI CHAN D RA SH EKH AR (Ballia): 
Mr. Speaker. Sir. through you I would ear­
nestly submit to Shri Ram Dhan that as he is 
my friend, he should have informed me 
about these threats at the very first instance. 
I assure him that he wiSI face no danger from 
my skie. I would like to request the Prime 
ftimister to provide him as much security as 
he has for himself. (Interruptions )

MR. SP EAKER : Please take your seat. 
The Prime Minister is speaking on the confi­
dence motion. You should listen to him at­
tentively.

(lnterrLfj/k?ns }

MR SPEAKER: Why all of you have 
stood up. please take your seat.

(interruf^ions )

MR SPEAKER: I expect all of you to 
speak on!y after seeking permission from 
the Chair.

(Interruptions)

[English]

TH E  PRIME M INISTER (SHRI VISH 
W A N ATH  P R ATAP SINGH): Sir. I beg to 
rr>ove:
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T h a t this House expressed its confi­
dence in the Council of Ministers."

[Transiation]

MR. SP EAK ER : You speak when your 
turn comes please take your seat now.

(Intenruptions)

[English]

MR. SP EAKER : Let the debate take 
place in a good manner. Please take your 
seats.

{Interruptions)

MR. SP EAKER : I am not permitting
you.

[ Translation}

( Interruptions)

S H R IV ISH W A N A TH  PRATAP SINGH: 
Mr. Speaker, Sir, through you 1 would tike to 
submit before all the hon. Members that 
there have always been diverse opinions on 
various issues; there has been unanimity as 
well, but this House is the apex body of the 
country for expressing our views and under­
standing the view points of others. Today, 
the country is faced with many grave prob­
lems and we have to take decision on seri­
ous issues. He have not to decide the fate of 
the Government, but it is the principles which 
are to be decided. (Interruptions)

And you have rightly said that as far as 
the fate of the Government is concer..ed, I 
had very clearly visualised the things on that 
very day when the Rath Yatra was stopped; 
on that very day I had decided... (Interrup­
tions) .'f

M.R SPEAKER : Please take your seat. 
Listen to the Prime Minister attentively, your 
turn will also come.

SHRI V ISH W AN ATH  P RATAP SINGH: 
And when this had been made clear by the 
Bhartiya Janata Party that if the Rath Yatra 
was stopped... (Interruptions) I am coming 
to that also. I will furnish dwell on the devel­
opments month-wise. (Interruptions)

[English]

TH E  M IN IS TE R O FS TE E L A N D M IN E S  
AND M INISTER O F  LAW  AND JU S T IC E  
(SHRI DINESH G O SW AM I): This is a seri­
ous debate on the Confklence Motion...

[Translation]

MR. SP EAKER : Dinesh ji, you must 
have seen that Mr. Advani is restarting... 
(Interruptions)

[English]

SHRI DINESH G OSW AM I: This is a 
serious debate on the Confkience Motk>n. 
May I except from the Members to alk>w the 
Prime Minister and other Speakers to put 
their views. If necessary, I will request the 
leaders to keep their Members in order.

MR. SPEAKER: I have full faith in my 
Members that they will keep order. Our 
Members know how to keep order. They will 
keep order.

(Interruptions)

{ Translation]

(Intem^tions)

MR. SPEAKER: Mr. Lodha, you are an 
experienced member.

(Interruptions)

SHRI L.K. ADVANI (New Delhi): It is the 
responsibility of everyone, including my party 
and all its Members to alk>w every one to 
express his views during the course of dis- 
cusskin. However, I would like to remir^d 
every one that the purpose of Confkiertce 
Motion is to deckle whether the Government 
still enjoys the majority or not. The purpose 
of a no confklence motk>n is to ascertain as
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[Sh. L.K. Advani]

to why there is lack of confidence. But I 
distinctly remember that when the confi­
dence motion was brought in December, the 
ruling party, my party and communist parties 
said that they were in favour of voting without 
discussion. At that time, the Congress Party 
did not agree to it and thus a discussion took 
place on the confidence motion. Today also, 
if the Congress Party and the ruling party 
agree...

S E V ER A L HON . M EM BERS: We do 
not agree.

SHRI L.K. ADVANI: Then a discussion 
will take place.

S H R I S A IF U D D IN  C H O U D H U R Y  
(Katwa): There shoukJ be a discussion.

SHRI L.K. ADVANI: The discussion will 
take place. But I wish to tell you that... 
{Interruptions)

[English]

SRI SAIFUDD IN C H O U D H U R Y ; There 
should be a debate.

{Intorruptions)

SHRI L.K. ADVANI; I have no objection 
to the debate. I was ready for a debate 
yesterday aJso. I am not objecting to it. 
{Interruptions)

[Translation^

But the people and the Prime Minister 
should try to understand as to why there is 
interruptk>n from this skJe. The tensk>n that 
has been built up in the recent past between 
dKferent parties and within a single party 
should be urxierstood. However, I am of the 
opinton and I want that all the members 
should,partk:ipate in the entire debate in a 
disciplined manner. Everybody shoukl be 
provkied an opportunity to express his views 
and e verybo ^ shouM respect the Prime 
Minister.

SHRI V ISH W A N A TH  P R A TA P  SIN G H : 
I wouM like to thank Shri Advani for the point 
whk;h he has made. In today’s discusskin all 
groups should please listen to each other, 
the final decision is in your hands. My appeal 
is that even if one feels hust by something 
sakJ during the course of today's discussion, 
one should exercise restraint and place his 
views before the House on the basis of one’s 
comprehenskin, duly supported by argu­
ments.

I would like to submit that so far as 
Government is concerned we had decided 
atx>ut it consck>usly. I know that the issue is 
not to be decided today. The Government 
had already taken a decis»n on that very 
day when Bharatiya Janata Party had pre­
sented a resolution before the public clearly 
that if Rath-Yatra or Kar Seva was stopped, 
it would withdraw its support to the Govern­
ment. Keeping in view the mathematk^s of 
the compositk>n of the house, a challenge 
was thrown to the Government to take a 
decisk>n in the matter as the state of its 
existence. Why was this issue raised at that 
time? The reason was that there were some 
related issues. By bringing these issues 
before this House and by having a discus­
sion on them, the ideas will be dearly put 
before the people of the country. That is why 
this issue has been brought before this 
House. Not only this, it is also a fact that we
i.e. Bharatiya Janata Party, leftist Parties 
and Janata Dal have all worked unitedly to 
run the National Front Government during 
the last ten-eleven months. But what new 
developments took place which compelled 
the Government to take a different decisk>n. 
It was not just the question of Rath Yatra or 
Kar-Seva, but it involved certain basic is­
sues. It has started a fundamental debate. 
The four basic points in this debate are;—

1. Is one's religious faith above the 
Constitutk>n or above the set up 
established under the constitu­
tion;

2. Should there be a religious po- 
larisatnn in this country?
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3. Is the mixing up of religion with 
politics desirable?

4. Will the emotional integration of 
the country be preserved or fKJt? 
These four points are linked with 
this issue. There was a big ques­
tion mark and the Government 
had to take a decision as to in 
which direction we shoukl go, 
and we took a decision. When a 
ch o k » between power and prin­
ciples came before us, we con- 
sklered it proper to adhere to 
principles rather to sticking to 
power. We could retain power by 
compromising our prir>ciples. If 
we could have made a compro­
mise on these four points, the 
Government wouM have sur­
vived, but the question was 
whether the Government shoukl 
survive or the country. Every­
body is familiar with the back­
ground of controversy about 
Rama Janam Bhoomi and Babri 
Masjid. We have nothing new to 
say about this matter, but the 
t>ackground of the disputed site 
of Babri Masjid and Ram Janam 
Bhoomi lies in the order of the 
Allahabad High Court which says 
that status quo shouM be main­
tained there. This means that the 
Babri Masjk) orthe existing struc­
ture should not be demolished. 
In no way should it be destroyed 
or demolished and at the same 
time there should be no interfer­
ence with the pooja of the kJol of 
Lord Rama till a final decisk>n is 
taken in the matter. It is the re­
sponsibility of the Government 
to maintain the status quo there. 
Whatever be the decision of the 
court it has got to be respected. 
If cou rt deckles that it is a mosque, 
let there be a mosque. If the court 
decides that it is Ram Janam 
Bhoomi, let K be accepted by all. 
A present status quo has been 
maintained to ensure justice. So

far as the constructon of the 
temple in Ayodhya is corKsemed, 
no Muslim has objected to it till 
date nor has any Muslim said till 
date that they will object to the 
constructk>n of Ram Mandir in 
Ayodhya. If the temple or Lord 
Rama is not cortstructed in 
Ayodhya where else it will be 
constructed. There is nodispute. 
(Intenuptions)

I say even today that minorities are 
t)eing dragged into the dispute. {Intorrup- 
tions) Nobody has any objection to the con­
struction of a temple in reverence of Lord 
Rama. Notxxly from the minorities has ever 
sakJ this. So many steps were taken and 
many attempts were made to solve this 
problem. And I agree that the people for 
various parties and those associated with 
different institutions and the relig»us lead­
ers from both the communities and other 
communities also tried their best to solve this 
Issue. It is not so that they did not make 
efforts. A  proposal was put forward on behalf 
of the Government that a pk>t of land adja­
cent to the site, which is quite ck>se to Rama 
Katha park can be a m uch t>etter site than the 
disputed spot Government had offered this 
land for the construction of the temple. {Intor- 
njptions)

SH R IM A TIJA YA W A N TIN A V IN C H A N - 
DRA M EH TA: Temple will l3e constructed at 
Rama’s birth place.

{Intenuptions)

SH R IV ISH W A N A TH  P R ATAP SINGH; 
My submissk>n is that whatever be the ded- 
sk>n of the court for the solution of the prob­
lem, that should be implemented. If it goes in 
favour of Rama Janam Bhoomi, it could be 
implemented accordingly. It is said that six 
crores of rupees have been collected and 
constructon of the temple will also take a 
k>ng time. On the one hand it was sakl that 
special bench may t>e constituted and there 
should be regular hearings and whatever 
judgement is delivered shouM be accepted.

{Interruptions)
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SH RIM ATIJAYAW ANTINAVINCHAN- 
DRA M EHTA: Nothing had been done for 
four months. (Interruptions)

SHRIVISHW ANATH PRATAP SINGH: 
Madam, one may hold the Government guilty 
after four months, but what was the fault of 
the innocent children? {Interruptions)

S H R I P H O O L  C H A N D  V ER M A  
(Shajapur): How many people were sacri­
ficed for Mandal Commission? (Interrup­
tions)

[English]

MR. SPEAKER: The Prime Minister is 
on his legs. Plepse tad<e your seats.

(Interruptions)

MR. SPEAKER: The Prime Minister is 
speaking; Shri Lodhaji, please take your 
seat.

(Interruptions)

[Translation]

SHRI VISHW ANATH PRATAP SINGH: 
In this way. Sir, many reasonable proposals 
were put forward and attempts were made at 
all levels, but the matter reached a deadlock, 
when it was said that the decision of the court 
is not acceptable. (Interruptions)

MR. SPEAKER: Mr. Khurana, your turn 
for speaking will also come. Please be seated.

(Interruptions)

MR. SPEAKER: Be seated, please.

SHRI MOHAMMAD SHAFI (Srinagar): 
This is Pariiament House not Rath Yatra. 
(Interruptions)

MR. SPEAKER: Be seated, please.

(Interruptions)

SHRI VISHWANATH PRATAP SINGH:

Sir, some people put forward a proposal that 
this issue can be solved if an ordinance is 
promulgated and if the Government pres­
ents it as fait accompali the problem may 
possibly be solved and later on it will be 
accepted by all. When all measures were 
exhausted, this too was tried, but this was 
also not accepted by tx>th the parties. People 
from Vistiwa Hindu Parishad and Babri Masjid 
both rejected it. Of-course, AdvanijI called K 
a very small step in the right direction. Ataiji 
also endorsed ... (Interruptions) ... But the 
people belonging to Vishwa Hindu Parishad 
and Babri Masjid rejected it. And Shri Advani 
also made a statement. The main purpose of 
issuing the ordinance was to find an early 
solution by referring the matter to Supreme 
Court since the dispute has been continuing 
for several years, which has generated 
considerable tension. While conceding that 
it was a step in the right direction it was said 
that the temple would be constructed only at 
the spot where Lord Rama was born. The 
other aspect of the ordinance related to the 
maintenance of status quo. The acceptance 
of ordinance till the supreme court delivered 
a judgement, did not mean that status quo 
was being disturbed. Because if it is brought 
in disputed the dispute will remain there. But 
intention should also be clear. It was creating 
another major controversy. Therefore Gov­
ernment withdrew it. Then it was urged that 
it should be solved through mutual dialogue 
and the decision of the court shoukJ be 
accepted. But the matter reached a dead­
lock, when they said that they could not have 
any talks on it and they could not waK further 
and they were also not agreeable to accept 
the courts decision. At that time we had to 
make a choice and we decided that we 
would not accept it as many things were 
linked with it.

So far as this problem is concerned, 
whole Government has been staked on this 
issue. I would like to say in this connection 
that I will continue to make efforts to solve 
this issue, it will be our collective effort 
throughout our life to solve it. The question of 
remaining in power or going out of power 
does not matter much. What really matters is 
that the issue should be solved. If this issue
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is solved through mutual dialogue, it would 
be a great example of national integration. 
Ram Janam Bhoomi and Babri Masjid issue 
should be solved through mutual discussion, 
it is our collective responsibility to solve it 
through mutual talks. It should be made a 
point for national integration by finding out a 
solution of such a major controversy through 
mutual discussion. Consensus should be 
evolved for resolving this big controversy.

I would like to ask a question which is 
very much relevant to this issue. If there is a 
clash between two faiths or two religious 
faiths in a country where there are many 
religions and no body can question other 
faiths and where all religions enjoy equable 
respect, then what is the way out? The 
religions faith of one section the other can 
not the violated. Thus it can be solved either 
through mutual discussion orthrough a court 
of law. How can the country be run? If a 
precedent is created at one place and if it is 
accepted and people of other religions raise 
such issues, it will come a very great prob­
lem. A good suggestion in this connection is 
that a legislation should be enacted by Par­
liament to maintain the status quo of all 
religions places as on a particular date so 
that dispute may not arise in future. It would 
be a good decision. We extend our full sup­
port for such a move. Initiative should be 
taken in this direction. I think a consensus 
could be evolved about it. But a big argument 
is made when it is said that one’s religious 
faith is above the constitution and the court. 
It is above the State, then it is possible only 
in a theocratic State. It is the definition of 
theocratic State and we would be laying the 
foundatk>n of a theocratic State. When elec­
tion symbol and religion are mixed up...

( Interruptions)

SHRI M ADAN LAL KHUR ANA (South 
Delhi); These are all obsolete ideas. (Inter­
ruptions)

SHRI VISHWANATH PRATAP SINGH: 
These are not obsolete things these are the 
things which will be arise in future. Had these 
things been obsolete, there was no need to

say anything. These things will arise in fu­
ture, that is why we have changed our path. 
{lnterrf43tions) Today there should be a fun­
damental debate on this issue. Government's 
coming in power and going out of power do 
not matter much. Governments come into 
power and go out. Government is not a thing 
which is non-available. Now it is very easily 
available. (Interruptions) But we have to see 
whether religk>n and politics can be mixed up 
and whether there woukj be reiiyious polari­
sation in this country. If religious polarisation 
takes place, what will be its effect in Punjab, 
Kashmir and North India. What will be its 
effect on our Armed Forces, Polce and 
army. ... (Interruptions) I am proud of our 
army, armed forces and police. These are 
the symbol of our unity and they are Indian*; 
first irrespective of caste, religion and lan­
guage. The soldier who wears a military 
uniform is always ready to face any danger. 
We are proud of them. All of us have shed 
our blood on borders of the country. Every 
inch of our land is sacred. If we put its dust on 
our forehead as tilak’, the unity of our coun­
try will be maintained (Interruptions) Dust of 
every temple and Masjid is sacred. I do rrot 
say that these controversies should con­
tinue to occupy our mind because it affects 
our youths adversely. Its results can be seen 
in other countries too and it leads to dictator­
ship and murder of democracy which cannot 
be checked by other forces. Therefore, main 
issue of today’s debate is continuance of 
democracy and not the Government. We 
have to decide about the main issue and it is 
not the issue as to what sort of Government 
will be there. What a Government wouki be 
there is quite evident. We have to consider 
as to what shape of community we want. We 
have to deckje if we want the country where 
all the people live in amity, p>eace or a coun­
try full of hatred. We wanted these things to 
be debated and it has been alleged that we 
are sticking to the Chair. Had we been inter­
ested in power only, we woukj have compro­
mised our principles. Something else woukI 
have been done. ( Interruptions) Dagger is 
there ar>d one shoukJ see as to who is using 
that dagger. (Interruptions) H wouM go on 
record and this country is witness to those 
issues whk:h have been attacked. This tact
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should form past of our history... (Interrup- 
tionj) ... I know that this main issue will be 
raised in today’s discussion... (Interruptions) 
...There are issues. It is not that the country 
has no pi;oblems. These can be debated. 
The debate can be held on the achieve­
ments and failures of the Government. Good 
and bad points of the Government can be 
discussed. There is force on the arguments 
of both the sides. Debates can be held on 
Punjab, Kashmir and Assam problems, price 
rise and the State of the economy of the 
country and good as well as bad points of the 
Government may be highlighted. But all these 
are being raised, because other parties want 
to evade the real issue which has to be 
decided today. We want to put the real issue 
before them. We want them to face the 
reality. The main issue has been framed in 
the minds of the people of the country and 
issue has been framed politically throughout 
the country. A  decision should be taken 
about the stand taken by Government in not 
allowing the Rath Yatra any further. The 
Government does stick to its stand in this 
regard. The members cannot shirk their moral 
responsibility by referring to other issues. If 
other matters are to be discussed, it should 
be decided today itself. The issue has been 
framed politically in the entire country and 
the other House may also be summoned 
immediately for the purpose and a decision 
may be taken about the shortcomings and 
mistakes of the Government. The time has 
now come when principles for which this 
Government have stood for and your prin­
ciples are to be tested, your integrity is to be 
judged... (Interruptions) ...Sir, so far as we 
know the religion in India, has always been 
a unifying force. It is a matter of feeling and 
faith and has never got a place in the politics 
of power. One may not bow to a king, but an 
enlightened and religious person is always 
held in high esteem. There might be other 
reasons for a clash in the society. There is no 
clash between religions. Hinduism symbol­
ise unity and it has brought different people 
ck)ser, ft has united animate with inanimate 
and soul with the omnipresent, the God. 
Hinduism has not created differences among

the people, it has united them Islam also has 
been a symbol of equality and brotherhood. 
Christianity is a symbol of love, Buddhism 
and Jainism have been the symbol of non­
violence. Our religious feelings have been 
our biggest asset, legacy, heritage and 
motivating force. This has been the basis of 
our history and with the help of it, we can 
mould our new history in future. If we distort 
our religious spirit, we will distort our history, 
culture and future. Let it be decided today. It 
is to be approved today. It would have to be 
decided as to who is on this side and who is 
on the other side.

Guru Nanak Devji had brought every 
one together. There are doors on all sides of 
Harmandir Sahib, which are all open for the 
devotees irrespective of their faith. One can 
see it in Harmandir Sahib. There is no dis­
crimination or confrontation in various relig­
ions. There may be difference In rituals and 
not in religions and now there is confronta­
tion in politics also. But there is something 
else behind the curtain. Not only this, the 
steps that the Government had taken with 
regard to the down-trodden and backward 
classes... (Interruptions) ...Are you saying 
something reliable? The steps that were 
taken forthe betterment of backward classes 
through implementation of Mandal Commis­
sion Report, were resented and it has also 
been the cause behind it, Sir. we know that 
we are out to fight with the system which is 
thousands of years old. and there is no doubt 
that By doing so we would find ourselves in 
difficulty. Perhaps it is my fate. It happened 
when I was the Chief Minister, or Union 
Minister of Finance or Minister of Defence or 
even now when I am the Prime Minister. 
(Interruptions)

MR. SP EA K E R : Rakeshji, please sit 
down.

SHRI V ISH W AN ATH  P R A TA P  SINGH: 
When I was the Minister of Finance, my 
views clashed with the economic system 
and thus I had to go from that post; during my 
tenure as the Minister of Defence my views 
clashed with the political system. I had to go 
again and now when I am the Prime Minister,
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my concept differs from the present concept 
of social system and thus it is being said that 
I may have to go soon. However, I am not 
bothered about it. We are not bound to bow 
down to these systems just to complete our 
five years’ election term. W e will prefer to 
keep ourselves away from the power but we 
will continue to fight against injustice. We 
don't mind even if we have to contest hun­
dreds of elections but we will not give up the 
path of justice. This year has been observed 
as the year for justice in commemoration of 
birth centenary of Bharat Ratna Baba Saheb 
Bhim Rao Ambedkar and whatever steps we 
have taken in this regard have been re­
sented by certain classes. Now the question 
is as to how the poor can become partners in 
power. The poor will have to involve himself 
in that struggle for justice, because he is not 
fighting for his livelihood rather he is fighting 
for respect and honour in the social life. That 
is why my submission has be'en that unless 
weaker sections participate in the power- 
structure-whether it is in this House or in the 
bureaucracy— t̂heir problems cannot be 
solved. Therefore, efforts will have to be 
made in order to enable them to get their 
share in the administration of the country. 
Unless they are involved in administration, 
mere holding discussions will be futile and 
those people will continue to remain ignored.

Sir, we reached this stage with hard 
struggle and the formation of Government 
was just a halt. We continued the struggle 
while in Government and will continue it 
when such of power. We are prepared for a 
relentless struggle; even a few moments of 
important occurences have considerable 
significance in history. Members may be 
anxious as to why we have parted company 
with B.J.P. after an alliance of 10-11 months. 
My submission in this regard is that it was 
just an experiment to bring rightists and 
leftists together. National Front was formed 
as an alternative to the Congress. Since 
independence there was no alternative po­
litical party to the Congress. After independ­
ence, the country had to face a number of 
problems and in order to solve them an 
alternative was essential.

12.00 hrs

But the decades after decades passed, 
no politk:al alternative directk>n ooukJ emerge. 
National Front was an effort in that direction. 
On one side there was left spectrum and on 
the other BJP while Congress was in the 
centre but no centrist option was there to be 
chosen by the people in case they wanted to 
go against the Congress. National Front 
filled this vacuum in that sense. It was a new 
attempt to form the Government. In order to 
fulfil the aspirations of the people for a politi* 
cal alternative to end the Congress monop­
oly. all the forces came together in the last 
elections. Though our compaign was not 
joint but we had an agreement for seat 
adjustments. Under the agreement for seat 
adjustments, we got the public mandate to 
end the Congress political monopoly and 
under the same public mandate, we had an 
alliance with the leftist parties as well as the 
B.J. P. and we had been working in consulta­
tion with each other but the public mandate 
was mainly against the Congress. Whatever 
we spoke in public meetings was totally 
against the Congress. NotxxJy can deny 
this. Of course, some differences were there. 
Shri Advani raised the issue of article 370 
and suggested its exclusk>n whereas I fa­
voured. But on the Ram Janam Bhoomi 
Babri Masjid issue, B.J.P. always asserted 
that they lend their moral support only to it 
but would never get political benefit out of it. 
Whenever this matter came up. they claimed 
that the movement was started by Vishwa 
Hindu Parishad and they were just giving 
moral support to it.

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar); Don't make wrong statements. 
It has never been said.

SHRI VISHWANATH PRATAP SINGH: 
This will be decided t>y Vishwa Hindu Par­
ishad only because they are mainly involved 
in it. Neither during the election campaign 
nor duhng consultations it was made evident 
that they were giving their support to Na­
tional Front mainly on the basis of Ram 
Janam Bhoomi Babri Masjki issue as de­
fined by Vishwa Hindu Parishad. This be-
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came dear only during the ‘Rath Yatra’. It 
was alleged that we did not consult them on 
some other matters, also. However, in that 
particular case we did inform them. Another 
allegation made against me was that I do not 
follow the judiciary and the Ckinstitution. I do 
not want to go into this controversy. If I have 
faith in something, you should also have faith 
in that and only then some solution may 
come out. This was the only fundamental 
difference that broke our relations.

According to the news reports today the 
situation is that BJP and Congress both are 
in a mood to topple the Government. But I 
would like to ask them... (Interruptions) ...If 
they topple the Government they must take 
responsibility to run the Government also. 
Politk:al sincerity demands that the people 
who topple the Government should shun the 
responsibility of running the Government. 
Out of 280 members, we were about 140 and 
we formed the Government but now it is 
heard that 190 members will be on one side 
and 25 members will be on the other side and 
it is very surprising that 190 members cannot 
run the Government. You should have some 
courage at least... {Interruptions)

MR. SPEAKER: Shastriji. please sit 
down. I did not allow you to speak, so please 
sit down.

SHRI VISHW ANATH PRATAP SINGH: 
It reveals only the opportunist tendencies 
and the violation of public mandate. It is also 
being said that on one side there wilt be an 
engine of 25 HP and on the other of 190 HP. 
Will the 25 HP will carry the 190 HP or it will 
be the other way round? (Interruptions) Sir. 
generally we see a jeep pulling a traik>r 
because the jeep has got the strength of HP 
. an engine is there in it and the trailor follows 
it. but today it appears as if the trailor will 
push the jeep. ( Interri^tions)

SHRI DEVI LAL (Sikar): Today the situ­
ation is that pubik: opinion is with us whereas 
the power is in their hands. It is really a very 
strange positk>n.

SHRI VISHW ANATH PRATAP SINGH: 
Sir. just now I gave the example of trailor and 
jeep, however, the traitor can push the jeep 
only when the jeep is put in reverse gear. But 
if Rajivji drives the jeep in the forward gear, 
the trailor will never move ahead.

Sir. the people have given their verdk:t 
in favour of vartous political parties other 
than the Congress, so it will be far better if 
such parties run the Government. It is re­
lated to the previous election. We will accept 
what you decide, we will sit on the opposition 
benches if you wish. So far as differences 
inside the family are concerned even today 
if anyone wants to return to his family he is 
welcome, there is time till this evening. But, 
Sir. that would be a wrong convention be­
cause the Government can be formed only 
as per the political authority of the country.

[English]

political authority must reflect the politi­
cal will.

[Translation]

It would not be the sanctity or legitimacy 
of political will if any of the splinter group is 
given the responsibility to form the Govern­
ment, it would set a wrong precedent. There­
fore, such precedents should not be started.

The topk: has shifted to a national 
Government. It has been pointed out that the 
country is facing a number of problems—  
Punjab problem, Jammu-Kashmir problem. 
Assam problem, then there is problem of 
price-rise and the gulf, and a nattk>nal Gov­
ernment should be formed to meet all these 
challenges. This matter can be taken into 
consideration, but I would like to make it 
clear that my party woukl join hands with 
none except the left parties. We would not 
join hands even^^with BJP which considers 
itself to be above even the Constitution and 
the law. Therefore, Sir, I would appeal to you 
and all the hon. Members of the House that 
they should rise above their political inter­
ests and take decisions according to their 
conscience to promote unity of the country.
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secularism, dignity of the Constitution and 
for the upliftment of suppressed, exploited 
and neglected sections of the people. With 
these words, I conclude.

[English]

MR. SPEAKER: Motion moved:

*That this House expresses its confi­
dence in the Council of Ministers.*

[Translation]

MR. SPEAKER: Shri Chandra Shekhar.

SHRIPIYUSH TRIKAY (Alipurduar): To 
which party he belongs?

MR. SPEAKER: Please sit down. I have 
called Shri Chandra Shekhar.

SHRI CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, most regretfully I am par­
ticipating in this discussion. I am not rising to 
critk;ise any individual .1 have stood up to 
look within our hearts and to assess as to 
what we did during the last eleven months. 
What we have done so far to emulate these 
principles in our actual lives, which we have 
been talking about. I would like to submit in 
very clear words that we may have differ­
ence of opinion on such issues so far on 
secularism in concerned, use have differ­
ence of opinion with Bharatiya, Janta Party, 
but what I have learnt from democracy is that 
inspite of our differences we should work 
together to take the country forward. ( tntor- 
ruptions)

MR. SPEAKER: Please listen to what 
Shri Chandra Shekhar says.

SHRI CHANDRA SHEKHAR: Even if 
they don't listen, I will try to make them listen.
I understand that inspite of difference of 
opinion we should carry on through mutual 
discussions and we formed this Government 
on this basis only. It does not matter whether 
the Members beking to the Left Parties or to 
the Janata Dal, we shouM not forget that we 
made a pact with the B.J.P.. because the

country was in danger. We shouM woilt 
together to save the country from that dan­
ger. Our friends are very angry, but this 
anger cannot solve the problems the country 
in facing. The situation of the country today 
is worse than what if was during the last 
eleven months. Is it not a fact that there has 
been increase in terrorism, inequality unem­
ployment and in prices in the country? Is It 
not true that there has been increase in 
social tension and Punjab, Kashmir and 
Assam are reeling under terrorism? In the 
villages people are t>ecoming thirsty of each 
other's bksod in the name of religion and 
caste Whether any introspection to fir>d out 
who is responsible for bri nging the country to 
such a situation and why? I request the Iwn. 
Prime Minister that it is not any drauna to run 
the Parliament. It is not the questk>n whether 
a jeep will run or a trolley. The hon. Prime 
Minister is in the habit of seeing the lifeless 
objects only. But a jeep or a trolley does not 
run on its own, it is the driver who make them 
run. If the driver is inexperienced neither the 
jeep will run nor the trolley. The questnn is 
not of the jeep or the trolley, it is of driver. I 
regret to say that when the driver is inca­
pable of driving a jeep or a trolley, how can 
he drive properly. Therefore. I would like to 
submit if you want to raise the questk>n of 
principles, you shouM first raise the questk>n 
of secularism. Secularism is the first test of 
human sensitivity. A nonperson who is not 
sensitive cannot be secular. Inspite of our 
divergent views, if we cannot respect each 
other, it would be meaningless to discuss 
secularism. I woukJ like to know from Shri 
Advani whether this is the way to carry out 
the discussions? I wanted to ask this ques­
tion eleven months back when this discus- 
ston took place between the Prime Minister 
and Shri Advani. when I was not there. A 
Committee was constituted to suggest solu­
tions on the Babri Masjid issue. The hon 
Home Minister and the Chief Minister of 
Uttar Pradesh were also there in that Com­
mittee and who were later removed from the 
Committee only because some of the lead­
ers of the Vishwa Hindu Parishad did not 
want that they shoukl be there. Is this the 
way to govern the country? Are we going to 
govern like this only? Why Shh Mulayam
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Singh Yadav and Shri Mufti Mohammad 
Sayeed were removed from the Committee, 
who had compromised then? Whether a 
compromise was made with the Vishwa Hindu 
Parishad or that with any Imam over the 
issue of Babri Masjid, such compromises 
only are responsible for worsening the situ­
ation in the country to such an extent. An 
Ordinance was issued at the instance of the 
hon. Prime Minister. We thought that some 
way might be found out through this. We can 
fail and your party may go out of power, but 
hon. Prime Minister has no right to insult 
these institutions. Involving the office of the 
President also in the can not be called to be 
a right tradition. Such a thing, has never 
happened in the history of the world I am 
closely observing this Parliament for the last 
23 years, such thing has never happened 
that an ordinance is promulgated and then 
withdrawn within 24 hours... (Interruptions) 
... I would like to submit that this Tugfak like 
behaviour is responsible for taking the coun­
try to such a worse situation I am against 
such type of behaviour and consider it my 
national duty to oppose such behaviour to 
save the country. The Members are being 
asked to discuss about the principles. We 
also know that Rama does not belong to one 
place only. Here I would like Shri Advani to 
refer to the poem read by Shri Maithilisharan 
Gupta once in the other House which means 
as follows...

‘*Mana Ram turn manavho, ishwarnahin 
ho kya,

vishwa me rame hue sahhi kahin nan- 
inho kya,

tab mai nirishwar hun, ishwar kshama 
kare,

tum na ramo to, man tum me rama 
kare,"

This is the definition of Rama, which 
was given by our Rashtrakavi. Some solu­
tion can be found, if we discuss the issue 
keeping in view the above definition. We

should opt for negotiations. I have no h e sita ^  
tion in saying that Shri Advani and Shhmati 
Scindia also love the country as much as I 
do. Even if our views are different can’t we 
find a solution through mutual discussions. I 
have as much respect for Shri Somnath 
Chatterjee and Shri Indrajit Gupta as I have 
for others. But I would like to tell those who 
talk of the principles that principles are not 
something which can be discussed in the 
corridors of powers it is strange that a person 
who entered politics through government 
posts should discuss principles ...(Interrup­
tions)

SHRI V IS H W A N A TH  P R A TA P  SIN G H: 
Please note it that principles are not dis­
cussed in the corridors of the Government 
posts.

SHRI C H A N D R A  S H E K H A R : Yes. I 
know that. Principles are nurtured through 
struggles but those who have no histoiy of 
struggle, when talk about principles... (Inter­
ruptions) I am not one of those, who do not 
accept their mistakes. May be I have also 
committed mistakes. May be I have made a 
lot of mistakes and have taken a lot of wrong 
steps in politics, but Mr. Prime Minister have 
also struggled for the principles. When you 
were making all sorts of sordid compromises 
to remain In the chair. I was fighting all the 
problems by following the path of struggle. 
Please don’t talk of your principles to me. As 
I have have already said I might have also 
made mistakes.

''Chaman ko sinchne me patty an to jhar 
gayi hongi.

ka.
yahi ilzam mujhperlag raha haibewafai

magar kaliyon ko jisne noch data apne 
hathon se,

wahidava karen is chaman me rahnumai
ka/

The hon. Prime Minister who is respon­
sible for taking away smile from the faces of 
crores of people of this country, would have
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saved the dignity of this country, this House 
and of his own, if he had resigned, from his 
post rather than discussing the principles in 
the House today, but he has no respect for 
dignity, principles or rules. I also know all 
those talks of bravery. I didn't mention it 
before, because it is known to everyone that 
in Parliamentary democracy the cabinet has 
collective responsibility. This is for the first 
time that it has been said in our country that 
the Prime Minister is corrupt while the Fi­
nance Minister, who has signed on the file, is 
honest. If this had happened in any other 
country of the world, such person would 
never have been allowed to rise in politics.

Mr. Prime Minister. I know that it is 
difficult for a splinter group to run a Govern­
ment but Prof. Dandavate, Mr. Ajit Singh, Mr. 
Sharad Yadav, Mr. Devi Lai and Mr. George 
Fernandes, you entrusting the reins of power 
to a despondent and frustrated individual 
and the results thereof are before you. Where 
were your principles, when you were elected 
■as the leader of the Janata Dal Parliamen­
tary Party? Was that election based on prin­
ciples? Then, on what basis are you chal­
lenging us today? On what basis are you 
giving us lessons on principles? The ques­
tion of secularism is a perpetual one. People 
should not kill or harm each other in the 
name of religion, we should not create fear in 
the minds of the minorities. If attempts are 
made to terrorize them, we will stand and 
fight against those forces indulging in such 
activities. If Mr. Advani’s ‘Rath’ was to be 
stopped, why did you wait till the day a threat 
to the Mulayam Singh Yadav Government 
became imminent? Why was the rath' not 
stopped at Delhi or before that? Mr. Advani 
has said that nobody talked to him on this 
issue even once, during those four months.

Mr. Speaker, Sir, a committee of the 
National Integration Council of which I am 
also a member and a very eminent person is 
the convent, held its meeting to find out ways 
and means to solve this vexed issue through 
negotiations. Many people present in the 
House may be surprised to hear that Shn 
L.K. Advani and Shri Atal Behari Vajpayee 
extended their whole— hearted co-opera­
tion in this regard and I have no hesitation in 
admitting this fact, but, the Prime Minister’s

office sabotaged the whole process, the very 
next day. Is this the way to run the country? 
Is this the way to solve its manifold problems. 
We are ashamed of it. I have never been a 
Minister, but Mr. Speaker, Sir, I am aware of 
the limits, of the propriety of conducts within 
which one propriety has to function in poli­
tics, in a Parliamentary democracy. Here, 
we hold talks with political stalwarts like Shri 
Advani and Shri Vajpayee and assure them 
that the contents of the talk won’t be dis­
closed to the press, but the very next day we 
find all those things splashed in the front 
pages of newspapers. Talks are held with 
religious leaders like the Shankaracharya 
and All Mian, but after four days, you back 
out. No one has been spared, whether it be 
Mr. Advani, who takes dinner with you every 
night or people like Ali Mian, who sing songs 
in your praise or even revered people like the 
Shankaracharya. Mr. Speaker, Sir. thegrav- 
est problem that the country is facing today 
is that the people are losing faith, they are 
losing confidence in the leadership of .this 
country, in this Government they are not 
losing faith in the system and we shall leave 
no stone unturned to regain that confidence, 
and we will seek the co-operation of one and 
all in this regard.

I know today the country is passing 
through a critical phase and is moving in the 
wrong direction. I am aware of the ground 
realities and I will not claim that we are 
capable of bringing the country back on the 
right track, but certainly, we will try to save it 
and serve it to the best of our abilities. We are 
no: a demoralised lot. We shall endeavour to 
bring the country out of the critical phase it fs 
passing through, the crisis it is facing today 
Crocodile tears are being shed, for the poor 
for the downtrodden.

The Prime Minister has reminded the 
House, of his tenure as the Chief Minister, I 
don't want to discuss it. or do I want to remind 
him of the responsibilities of a Chief Minister, 
but Mr. Speaker. Sir. if one goes through the 
proceedings of the State Legislative Assem­
bly. during the tenure of his Chief Mtnisler- 
ship, one will find that his hands are soaked 
in the blood of thousand of inrK>cent 
people Please don't remind us of fhosm
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things, we don’t want this debate to stood to 
that level but it hurts us when you people 
give us lessons on principles, when you talk 
about people gaining power through the 
backdoor. Throughout your political career, 
you have held ministerial positions, but you 
will learn the intricacies of politics, only if you 
come out of the cocoon of the administra­
tion. The Corridors of power are definitely 
not the classrooms for giving sermons on 
political principles. Certainly, even a ‘Raja’ 
can give sermons but real principle can be 
taught only by persons like Gautama Bud­
dha and Mahavir Jain, who have done years 
of penance, have made sacrifices and suf­
fered the bangs of poverty and hunger, but a 
power hungry Raja, who is ready to stick to 
his chair, by hook or crook is certainly not the 
person to teach lessons of political principles 
and morality.

I would like to say that, it is our respon­
sibility to work for the upliftment of the poor 
and downtrodden. Unfortunately, in our 
country, we have distorted caste system, 
due to which the poor and downtrodden 
am ong our backw ard classes... 
{Interruptions )

TH E  M INISTER O F  H O M E AFFAIR S 
(SHRI M UFTI M OHAM M AD S A Y E E D ): Mr. 
Speaker. Sir. I would like to ask Mr. Chandra 
Shekhar, one question. (Interruptions )... I 
want to put a question to him. (Interruptions) 
I would like to ask him a question. He has 
levelled so many allegations against the 
Prime Minister, on his role as the U.P. Chief 
Minister, as the Union Finance Minister and 
the Union Defence Minister but I would like 
to ask him, whether at the all party. Conclave 
held at Bangalore, didn’t he accept the presi­
dentship of Mr. Singh? On what basis, did 
you allow him to lead the party, to lead the 
movement? Today, you accuse him of being 
a Member of Mr. Rajiv Gandhi’s cabinet, 
(Interruptions )l want to ask you, during the 
last few years... (Interruptions )... he was 
the President, the leader of the party... (In­
terruptions )... Decisions were taken, the 
Manifesto was prepared, all of you accepted 
collective responsibility...

(Interruptions)...

MR. SP EA K E R : No point of order.

(Interruptions)

SHRI C H A N D R A  SH E K H A R : Mr.
Speaker, Sir, I don’t want to get entangled in 
these things. However, when the Hon. Min­
ister of Home Affairs is asking such ques­
tions, I would like to remind two persons, Shri 
Dandavate and Hon’ble Shri Devi Lai. They 
may recollecting that when the senior lead­
ers of the Party met at Bangalore, I was 
asked to propose Shri Vishwanath Pratap 
Singh for the post of Party President. Mr. Ajit 
Singh, you may be remembering that at that 
time, I had said that I won’t simply oppose 
Mr. Singh’s nomination, but I would neither 
propose his name or second. I know many 
things. Now, if you are going to ask me about 
them, it won’t be in your interest. I want to say 
only one thing. I don’t want to drag this 
discussion to *a personal level. You may " 
beaware that people feel delighted, when 
they see an actor stage a sudden entry into 
the arena, but the audience gets disen­
chanted and disillusioned with the same 
actor, when he tries to dominate the whole 
play. It loses its charm as a drama and turns 
into a steer jugglery. I don’t want to talk about 
that particular character. However, friends, I 
would like to submit before you that the 
major problems being faced by the country 
today, are that of poverty, of hunger, of thirst. 
There is reservation for the backward classes, 
but where are the jobs? What resources are 
there at your disposal to provide them wit = » 
means of livelihood? Have you ever though 
about it? Have you ever shown any concern 
for those affected by the price-rise? Did you 
ever think of the need to provide the basic 
necessities of life to the poor, innocent and 
helpless masses of this country? The party 
Manifesto did not mention only about bring­
ing about reservation for the backward 
classes, it focussed on many other equally 
important issues. I would like to say that 
by bringing reservations, we can keep the 
poor and downtrodden in a fool's paradise 
for a few months, but unless we have 
resources at our disposal, or we are
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prepared to bring about major changes in 
our economy, how will it be possible to 
provide them with jobs? What resources do 
we have? Our greatest arrests are our 
manpower but Mr. Speaker. Sir, the ruling 
elite doesn't have faith in them. It has faith in 
the Multinational corporations and it wants to 
build this country with them assistance... 
{Interruptions) ... Friends, I would like to 
remind you that when the country’s industrial 
policy was formulated, I expressed my res­
ervations about It. At that time, it was stated 
thatthey would make the necessary changes 
soon Eight months have passed since then, 
the Government has collapsed, yet the people 
of the country are not aware of the industrial 
policy. No one is aware about the country's 
economic policy. I would like to make a 
submission to Shri Somnath Chatterjee that. 
These are fundamental questions, for which 
we have fought and struggled for years. I 
don’t want to respond to the harangues of 
political novices, but I know that I too have 
been in the political area for a long time now 
and I won’t lose my nerve ... {Interrupt 
tions) ...

Mr. Speaker, Sir, we must have wide- 
ranging discussions on these fundamental 
questions, but I would like to say that in this 
Parliament itself, about a month back, with 
the support of the Congress Party, we had 
unanimously or with majority votes passed a 
Constitution Amendment Bill to postpone 
elections in Punjab. Similarly, today, people 
like me believe that if general elections are 
held now. it would lead to bloodshed and 
disintegration of the country. Therefore, if we 
want to postpone the elections till peace and 
normalcy is restored, if we want but govern-

 ̂ ment to function for some time more... ( Inter- 
ruptions) ...

i

MR. SPEAKER: Please take your seat.

{Interruptions)

SHRI CHANDRA SHEKHAR; Mr. 
Speaker, Sir, I would like to inform my friends 
that letters were being sent to me from time 
to time by the Government over the past few 
days, but I did not receive them ( Interrup­

tions) Ministerial positions are tempting for 
those, who have never got the opportunity, 
they crave for it. (Interruptions)

Mr. Speaker, Sir, I wouM like to say that 
if this country is to be saved and built in a new 
way, if it is to be rescued from its affiliation, 
it's pain, its distress and helplessness then, 
we will have to get rid of our Prime Minister. 
I would like him to quit gracefully or else in 
order to perform its patriotic duties, in order 
to protest the nation and its age oM civiliza­
tion, this House will have on other option, but 
to remove him.

Mr. Speaker. Sir, I would like to say one 
thing more especially to my friends in the 
Bharatiya Janata Parly. We know that we all 
should join hands to create an atmosphere 
of goodwill. We want your Co-operation, yet 
we would say that in order to run the country 
and to establish the rule of the law, some­
times the Government is forced to take some 
unpleasant and stern steps, although they 
are taken with hesitation and distress... (/nfe/-- 
ruptions)

[English]

SHRI NIRMAL KANTI C H A TTER JE E  
(Dumdum): Why don’t you give up your 
efforts to become the Prime Minister?

SHRI SAIFUDDIN CHOUDHURY 
(Katwa ); By your action, you have brought 
elections nearer.

MR. SPEAKER; Please take your 
seal. {Interruptions)

[ Translation]

SHRI CHANDRA SHEKHAR: I wouW 
like to tell my friend Shri Madan LafKhurana 
that he shoukJ not take offence to it, but there 
is no use in unnecessarily blaming the Uttat 
Pradesh Chief Minister, Shri Mulayam Singh 
Yadav. We woukl like to assure you that he 
doesn't believe in aconfrontationist approach. 
he doesn't want to aggravate the dispute. I 
would like all the parties to sit together arxl 
find out ways and meas to soive this vexed
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issue, but if the Government is lorced to take 
some stern steps, Advaniji, it will be a com­
pulsion and not as a willing at. ( Interruptions) 
Similarly, the hon. Prime Minister should not 
take my words to heart. My opinion about 
him is the same as the one I had about him 
earlier ad I don’t want to express it here. We 
would not have wanted it even today, had the 
Prime Minister not started considering so 
high of himself that he started giving us 
lessons about principles.

[English]

SH R IM A TI G E E T A  M U K H E R JE E  
(Panskura); I want to ask only one question 
please. Please for Haven’s ssd<e, let me ask 
only one question. I am also old in politics 
and, therefore, I would like to know why, 
when one the Left Parties. Conducting 
movement against price rise, Shri Chandra 
Shekhar did not him us at that time and have 
a joint movement. It is the answer to this 
question that I want to know. {Interruptions)

MR. SPEAKER; Before I call Shri Vijay 
Kumar Malhotra, I would request the hon. 
Members to be patient. Some leaders are 
speaking. Everybody is a leader. The coun­
try is looking towards you. We are at cross­
roads of our history. I would beseech all the 
hon. Members that when I am calling upon 
Members to speak, all the other Members 
should patiently listen to the Member who is 
speaking. I would request you all to give a 
patient hearing to the leaders, to the hon. 
Members whom I am calling. I am now 
calling upon Shri Vijay Kumar Malhotra.

( Interruptions)

PROF. SAIF-UD-DIN SOZ (Baramuila): 
Sir, I am on a point of order.

MR. SPEAKER: Unc '.rwhi^n rule?

PROF. SAIF-UD-DIN SOZ: Please hear 
me. My point of order is that before the 
National Conference walks out, before any­
body speaks from the BJP....

MR. SPEAKER: There is no point of 
order.

PROF. SAIF-UD-DIN SOZ: Please hear 
me. This is the Party which had taken oath 
that it would abide by the provisions of the 
Constitution of India. They took the oath.

MR. SPEAKER: There is no point of 
order.

PROF. SAIF-UD-DIN SOZ; Kindly hear 
me. They should abide by the provisions of 
the Constitution of India. (Interruptions)

MR. SPEAKER; Shri Vijay Kumar 
Malhotra is an hon. Member of this House. 
Please hear him.

(Interruptions)

PROF. SAIF-UD-DIN SOZ; They should 
accept the verdict of the Supreme Court of 
India. We are not prepared to hear them. 
They are taking India to Fascism.

( Interruptions)

They are not accepting the Constitution 
of India. They are not accepting the verdict of 
the Supreme Court. I have respect for the 
persons but not for the party. We will walk out 
now.

12.43 hrs.

At this stage. Prof. Saif -ud-din Soz 
and some other hon. Member left the 

House

[ Translation]

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Speaker, Sir, I had moved 
a no-confidence motion against the Govern­
ment of Shri V F. Singh and for this purpose 
I had written to /Oii. * "ove the same.

Mr. Speaker, Si*. j.s a matter of fact a 
debate should have been held over the 
noccnfidence motion, but you have permit­
ted the Prime Minister to obtain a vote of
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confidence iitiating a debate on The no 
confidence Motion brought in by me, I want 
to say that I was surprised to hear from the 
Prime Minister not to raise issues other than 
stopping of Ram Rath, secularism and 
Mandal Commission. It is not a question of 
issues, he initiated his speech by making a 
mention of stopping of Ram Rath. Mr. 
Speaker, Sir, the people of this country had 
not made V.P. Singh the Prime Minister to 
stop Ram Rath, to shed blood of Hindus and 
to prevent construction of a temple on Ram 
Janmabhoomi. He was made Prime Minister 
to implementthe manifesto of National Front. 
Has he put into practice even a single issue 
contained in the election manifesto of Na­
tional Front them he would have come out 
with it here. It requires to be highlighted.

Mr. Speaker, Sir, Shri V.P. Singh has 
mentioned that he has done all this to protect 
the constitution and he is going to make 
sacrifice today for this cause. I want to ask 
whether the constitution was protected in 
Kashmir? Whether the two lakh Sikhs and 
Hindus, who were living in Kashmir has not 
to quit Kashmir and settle elsewhere in the 
country under forced circumstances? 
Whether he could protect them? Shri V.P. 
Singh deployed the entire Government 
Machinery to protect the structure of Babri 
Masjid, he has not made a mention of nu* 
merous temples that have been demolished 
in Kashmir today there is no one left in 
Kashmir to offer prayers in these temples. 
Today no one is allowed to Hoist the National 
Flag in Kashmir. Hoisting Flag at any place 
in Kashmir means inviting death and falling 
prey to bullets. No one can raise the slogan 
"Bharat Mata ki Jai" in Kashmir. If the Prime 
Minister is incapable of providing protection 
to the people who hoist the National Flag in 
their own country and who raise patriotic 
slogans and if the Prime Minister is not 
capable to protect the people from bullets, 
ihon he has no right to continue as the Prime 
Minister of this country. I want to know from 
the hon. Prime Minister as to whether he has 
made any attempt to go to Jammu & Ka­
shmir, He went to Bhagalpur and toured 
almost every part of the country but he did 
not go never to Kashmir. What to talk of

providing any relief to the vkrtims there, he 
dkJ not feel it prop>er even to go to Kashmir to 
wipe the tears of people suffering there.

Mr. Speaker, Sir, what is happening in 
Punjab? Congress Party had put Punjab on 
fire and had turned it to a slaughter house. In 
the course of last one year 2S00 people have 
been murdered there. In Punjab people are 
being butchered mercilessly in buses and 
trains but you have not taken any preventive 
steps in this regard. Neither you have taken 
any politk:al, social. Administrative initiative 
nor you have tried to check terrorism by 
taking some concrete steps. You have not 
tried to organise people of that state against 
terrorism and to hold elections. What hap­
pened to your Padyatra? Hon. Prime Minis­
ter I request you to tell the countrymen about 
it. Army was deployed in Ayodhya, in all the 
eities of Uttar Pradesh. Rajasthan. Mahar­
ashtra and Madhya Pradesh but you did not 
depby army in Punjab because you had on 
eye on the coming mid-term elections and on 
the Chair and the votes. The people went on 
counting the dead bodies and on the con­
trary you kept on counting your votes. You 
have driven Punjab on the verge of disaster.

Mr. Speaker, Sir, during the regime of 
this Government, the prices have been 
soaring very high. I have got the statistics 
relating to rise in prices but I do not want to 
get involved into those statistics. Today potato 
is being sold for Rs. 10/- a kilogram and 
nions at Rs. 0/- a k.a. but the Prime Minister 
who makes tall claims in this regard is not in 
a position not take any step to check price 
rise Despute this it is an erring of fact that he 
is saying all these things in praise of his 
tenure as Prime Minister.

Mr. Speaker. S:r the Government be­
trayed the youth A this country the most. 
They had assured the youth that they would 
make right to work a fundamental right would 
provide job to every person under this right. 
On this assurance the youth of this country 
united and toilled hard to make him the 
Prime Minister. But what did you gVe tothem 
there after. Did you provide them emptoy- 
ment? You gave them Mandal Commission
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we too are in favour of improving the eco­
nomic condition of backward classes. We 
too have said that they should be given 
reservation in jobs and in other fields. There 
were 31/2 crore unemployed youth in India 
whose names were registered in Employ­
ment Exchanges. Thereafter 65 lakh more 
people have come to the Employment Ex­
changes this yearto get as to how many their 
names registered hon. Prime Minister should 
tell us out of them could get employment . 
Only two lakh got it. The fan on Government 
jobs which is in operation since 1984 from 
the time of congress Government has yet not 
been lifted by you. Lakhs of youth crossed 
the age limit and thereafter they have been 
forced to starve. You have not taken any 
corrective measure. You have tried to im­
mortalise yourself merely by calling this 
session and posing certain problems. You 
said that you have implemented Mandal 
Commission recommendatbns and have 
tried to uplift the backwards. Mr. Speaker, 
Sir. I want to ask the Prime Minister as to 
whether he has provided job to a single 
person under this reservation despite the 
fact that so many months have lapsed. You 
were aware that this matter woukJ be taken 
to Supreme Court, you knew that no one 
would get a job. You implemented it without 
caring to go through it. You did no without 
talking to anyone and without taking into 
confidence the parties that are extending 
their support to the Government and without 
reaching a natkinal consensus.

On its implementation hundreds of 
youths in schools and colleges restored to 
self immolatk>n. The delicate flowers of the 
country kept on burning and you had no 
sympeithy for them and made no attempt to 
save them, you did not try to stop them to do 
to by holding concrete discussion with them. 
On one hand people immolated themselves 
and on the other hand you did not provide 
jobs to people belonging to backward classes. 
On the contrary you indulged in self publicity 
and drifted the country into a caste war. The 
Prime Minister has said that today’s debate 
should be CO to secularism. The Prime Min­

ister claims that if any party or group keeps 
its interests above the constitutkin then 
Government will have to take necessary 
steps to protect the constitution. I want to tell. 
The Prime Minister that in our constitution 
common civil code forms a part of the Direc­
tive principles. Our constitutk}n lays stress 
on Common civil code for all citizens of the 
country. But you have stated that you will not 
alkiw it’s implementation. Does it not amount 
to giving priority to religious sentiments over 
the constitution. You have referred to protec­
tion of law. No one thinks of the religious 
sentiments and beliefs of Hindus. As re­
gards Ram Janamabhoomi, our leader Shri 
Lai Krishna Advani will speak at length.

But what is moat by secularism. In the 
entire, world secularism means that every 
one is equal in the eyes of law. Everybody 
has equal rights. We accept the fact that 
Hindus, Sikhs, Muslims and Christians have 
the right to equality try party do accept it but 
it is an issue of faith. But in India, the Hindus 
have been treated as second or third class 
citizens for more than a thousand years and 
this cannot be allowed to continue now. If 
becomes a sin to be a Hindu in a country, 86 
per cent of whose population happens to be 
Hindus, then we refuse to accept such type 
left of secularism. If the Imam of a Masjid 
runs this Government and all ordinances are 
passed or withdrawn at his will and if all 
theadams in religious matters are taken as 
per his desire, then is it secularism? We are 
asked to forget the history and the atrocities 
that had been committed. The foreign invad­
ers had demolished the temples and dam­
aged the idols. We are asked to forget that 
lakhs of people were slaughtered and the 
men and women of this country were taken 
to foreign countries as slaves and were 
auctioned we are prepared to forget every­
thing but Muslims shall also have to forget 
that now Babar cannot rule this country. 
Hindus shall not tolerate any kind of torture 
any more.

As regards Ram Janambhoomi, the 
Prime Minister has himself said that it was 
not a mosque, it Is merely a structure. Eve­
rybody knows that no namaz has been of-
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ferod there since 1936. No Muslim can visit 
that place. Idol of Lord Rama are placed 
there. How can a place he a mosque where 
idols are placed? It is only a memorial of 
Babar. There cannot be any objection in 
shifting it from there. The statue of George I 
has been removed from India Gate. The 
statues of Queen Victoria and king Edward 
have also been removed. The names Harding 
Library and Harding Bridge and the name of 
institution associated with Irwin have been 
changed. All the foreign memorials have 
been removed on the plea that are symbols 
of foreign aggression. At that time nobody 
protested against it and raised the question 
of identity of Christianity.

[English]

SHRI ABDUL SAMAD (Vellore): Is there 
any statu inside the Babri Masjid? I want to 
know this.

MR. SPEAKER: Please take your seat. 

[Translation]

PROF. VUAY KUMAR MALHOTRA: 
The kJols of Rama are place at that very 
place. {IntBrrupthns)

{Interruptions)

MR. SPEAKER: Ratilalji. please sit 
down.

PROF. VUAY KUMAR MALHOTRA: 
Wheneverthere were invask>nson India, the 
people of this country come forward to sac­
rifice their lives. LeUths of people laid down 
their lives for the cause of Ram Janamab- 
hoomi, Lakhs of people were beheaded and 
their bodies were cut into pieces t>y the 
aggressors. At that time they had firm belief 
that one day India would be a free country 
and and Ram Janmabhoomi would once 
again be liberated. They had never antici­
pated that after 43 years of independence, 
the unarmed people chanting songs in praise 
of Lord Rama and proceeding towards sacred 
Ram Janmabhoomi would fall prey to the 
bullets under the order of the Prime Minister

and a Chief Minister of this country... {Inter­
ruptions) ...

MR. SPEAKER: Please sit down as 
your party leader is speaking.

PROF. VUAY KUMAR MALHOTRA: I 
would like to say that it is neither an issue of 
ideals nor of principles. All these people are 
murderers and they are dreaming their bright 
future at the cost of bloodshed of Hindus. 
They are like vultures who are nibbling the 
dead bodies. They are trying to create their 
vote banks and serving their politk;al ends.

SHRI SH O P AT SINGH MAKKASAR 
(Bikaner): They also want to make a Hindu 
Vote Bank. They are responsible for the 
killings of innocent people.

MR. SPEAKER: Mr. Makkasar, please 
sit down. That is not the way, you have to 
give patient hearing to whatever is being 
said.... {Interruptions) ...

MR. SPEAKER: I am repeatedly asking 
you not to interrupt the Member whom I have 
permitted to speak.

PROF. V U AY KUMAR MALHOTRA: It 
is tragic that thousands of people have been 
killed but it is a matter of shame that such 
people are also there in this country who 
congratulated Mulayam Singh Yadav and 
rejoiced over this bloodshed.

SHRI SH O PAT SINGH MAKKASAR: 
You had celebrated Dipawali and distributed 
sweets.

MR. SPEAKER: You will also be given 
an opportunity to speak.

PROF. VUAY KUMAR MALHOTRA: 
Today, the communist Party and the Muslim 
league have t>ecome the greatest supporter 
of this Government. History bears testimony 
that the Communist Party have always stood 
by the traitors. It is the Communist Party 
which had once clapped in praise of Hitler... 
{Interruptions) ...
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MR. SPEAKER: Somnath Babu is to 
speak.

[English]

Shri Somnath Chatterjee will reply to it; 
you please take your seat. You should have 
patience to hear other Member’s speech... 
{Interruptions) ...

[ Translation]

PROF. VIJAY KUMAR MALHOTRA: It 
was the same Communist Party which sup­
ported Hitler and again, during our freedom 
struggle in 1942, they supported the cruel 
and repressive British Government.

13.00 hrs

Mr. Speaker, Sir, during Indo-China war 
in 1962, the Communist Party supported 
China and at Tiananmen Square in Beijing 
when tanks were used to crush the pro- 
democratic movement in which lakhs of youth 
were killed, the Communist Party supported 
the Chinese Government. Sir, it is the same 
Communist Party which is supporting them 
today. They have congratulated Shri Mu- 
layam Singh Yadav.They have celebrated 
over this bloodshed. They have no right to 
talk of patriotism and secularism.... {Inter­
ruptions) ...

MR. SPEAKER: Jai Prakashji, please 
take your seat.

PROF. VU AY KUMAR MALHOTRA; Mr. 
Speaker, Sir, no definition of secularism has 
been given there in the Constitution. I would 
like to say one thing that Shri Vishwanath 
Pratap Singh claimed that he stopped the 
Ram-Rath and put his Government at stake. 
How he could stop the Ram-Rath? How 
much efforts Kansa had made to prevent the 
birth of Lord Krishna and how Ravana had 
tried his best to defeat Lord Rama but none 
of them could succeed in his attempts. So 
how Mulayam Singh and V.P. Singh would 
succeed? Temple will definitely be con­
structed at the site of Ram Janmabhoomi 
and no power on earth can prevent its con­

struction. However we want that it should be 
constructed in an atmosphere of peace and 
cordiality. Janata Dal, Congress Party. 
Communist Party and Muslim League, all 
are raising the issue of secularism. If it is so 
why are they concentrating on such things 
as to which of the parties is going to quit or 
which of them is going to form the Govern­
ment. Why don’t they go to the people to 
have their mandate. We throw a challenge to 
all the parties to go to the people on the issue 
of Ram-Jamabhoomi, Punjab and Kashmir 
problem and seek a fresh mandate. Then 
they would come to know as to who or which 
of the parties gets the public support.

With these words, I oppose the motion. 

[English]

SH R I S O M N A TH  C H A T T E R J E E  
(Bolpur): Mr. Speaker, Sir, I support the 
Motion moved by the hon. Prime Minister 
because we feel that a vote against this 
Motion in a vote against secularism of this 
country and a vote against this Motion is for 
the disintegration of this country on the basis 
of communal and partisan consideration. 
Sir, so far as the composition of this House 
is concerned, the majority here have come 
on the basis of the support of the people who 
deliberately defeated the Rajiv Gandhi's 
Congress Government and ushered in a 
Government with a mandate to rule the 
country on the basis of a manifesto which 
other parties have supported, namely, the 
National Front manifesto. Sir, so far as we 
are concerned and my party is concerned, 
there are many differences between us and 
the Janata Dal manifesto also. There are 
many more differences between us and the 
Bharatiya Janata Party manifesto, their poli­
cies and programmes. But when the people 
of this country gave their definitet choice in 
favour of an anti Congress Government and 
when the Janata Dal, the National Front was 
in a position to form the Government, both 
ourselves and the BJP expressed our sup­
port in favour of the Government on the basis 
that their electton manifesto should be im­
plemented. And it was understood that'he 
differences that we have and the differences
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of the BJP with the Janata Dal will not be 
brought into a position of confrontation. That 
is why, Advaniji said repeatedly on the Floor 
of this House that their com mitment is for the 
repeal of Article 370 of the Constitution but 
that will never be a matter on which they will 
withdraw the support to the Government. 
They also raised other issues but they were 
never taken to the point of confrontation or 
withdrawal of support from the Government. 
Today why this situation has arisen then. 
Why does the Prime Minister have to take a 
vote of confidence from the House? It is 
because the Bhartiya Janta Party has with­
drawn its support from the Government only 
on one ground— let us be very clear— t̂hat 
the — Rath Yatra had been halted and Adva> 
niji was arrested. Apart from anythings else 
in this country, so many problems are there 
in this country that we are facing, problem of 
Punjab, problem of Kashmir, problem of 
Assam, problem of price rise, problem of 
unemployment and so many other problems 
are there. Our economic situation is there; 
there is accentuation of the problem be­
cause of the Gulf situation. All these are 
forgotten. I could have understood this stand 
on a question which would affect the life of 
the people of this country, the future of this 
country: and which had been considered 
and was being discussed and when there 
was no meeting point, they would formulate 
their own policies and program mes. But only 
on the ground that the Rath Yatra had been 
halted, only on the ground that the temple is 
not allowed to be constructed on a disputed 
plot of land, which is a subject matter of legal 
proceedings, for which there is a definite 
order of the court for maintenance of the 
status quo, and as the Government is not 
permitting construction of temple on that plot 
of land alone, the Bhartiya Janta Party has 
withdrawn its support.

Today, we are hearing reminiscences 
of a leader of a break-away group from the 
Janta Dal speaking about the country’s fu­
ture. Now, he has decided consciously to 
take the support of the Congress (I), whom 
the people of this country had unceremoni­
ously rejected, for the purpose of coming into 
power, only on the basis of a personal ani­

mosity with the present Prime Minister of the 
country. Is this the way the future of this 
country will be deckied? I wouW like to know 
from Shri Chandra Shekhar whether he would 
allow Advaniji to go ahead with his Rath and 
allow construction of the temple on that plot. 
What does he want to do? I wouW also like to 
know whether the Congress (I) will permit it 
or not. The vote against this motk>n is that 
they have made their chok:e, the Congress 
(I), have made their choice that they would 
allow the temple to be constructed on this 
disputed plot of land, otherwise how can they 
oppose the Government which is today fac­
ing this situation because of the question of 
construction of the temple.

Mr. Speaker, Sir, Shri Chandra Shekhar 
has now appealed for the support from oth­
ers. He says the driver is incompetent; rt is 
not a question of the jeep, trolley or the 
trawler. The question is if he forms the next 
Government, who will be the driver? He may 
have the steering in his hand, but who will 
control the clutch and the gear... {Interrup­
tions) ... He seems to be not very sure of Shri 
Rajiv Gandhi's support, therefore, he is also 
trying to placate Advaniji. But at the same 
time, he is afraid of what would be the 
reaction of the people of this country. That is 
why he is giving a friendly warning to Khur- 
anaji and Advaniji that 1 may have to take 
some strong action against you.'

I would like to ask Advaniji he has de­
cided in his own wisdom-the Ram Rath of 
epic Ramayana had gone to Lanka for the 
purpose of annihilating Ravana ad his de­
mons who were the incarnates of evils but 
Advaniji’s Rath Yatra whom is he annihiiat 
ing or he is today reviving the Ravana that is 
the communalism and the demons that is the 
Congress (I).

Mr. Speaker. Sir, to us the question of 
secularism is a question of article of faith. 
This is a country where people belonging to 
every community, every religion, are entitled 
not only to stay, reside but to enjoy all the 
rights. Shall we allow the unity and integrity 
of the country to be given a go by, to be 
demolished because some persons want to
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take away the rights of minorities in this 
country, because they only want to construct 
the temple? Will this lone issue today decide 
the fate of the country? Sir, the choice is very 
simple. Why we are supporting the Prime 
Minister today is because he has taken a 
principled stand, he has sacrificed his Gov­
ernment; he has eve agreed to the extent of 
sacrificing the Government and not to stick 
to the power of the Chair for the purpose of 
bartering away the very basis of our 
Constitutional position.

SHRI V ASAN T SA TH E (Wardha): In 
fact you want him to sacrifk:e. He has not yet 
sacrifk:ed. You are suggesting that he should 
sacrifice.

SHRI INDRAJIT G U P TA  (Midnapore): 
He has already become the Prime Minister. 
You have heard him.

SHRI SOM NATH C H A TTE R JE E ; The 
question is very basic and the question is 
whether this country will remain one and 
united and whether we will be able to main­
tain our secular character or whether this 
country should be decided o the basis of 
religion which will put the unity and integrity 
of the country at stake.

Sir. we have had many differences with 
the Government. We had opposed this 
Government’s economic poKicy. We have 
expressed great reservations about the in­
dustrial polrcy of this Government. Sir, we 
have opposed even taking recourse to ESM A 
and NSA. I certainly oppose that and even I 
oppose the arrest of Advaniji under NSA 
because that is a draconian law which should 
never be taken recourse to. The question 
today is much more fundamental and basic. 
Those are issues which can be sorted out 
and will have to be sorted out. We also have 
differences with regard to the way Punjab 
question has been dealt with, the Kashmir 
question has been dealt with. These are 
matters which are vital for this country which 
have to be decided ad would have been 
decided. The question which has now as­
sumed primacy is not the future of Punjab or 
the future of Kashmir or the future of Assam 
or the economic situation but the question 
which has assumed primacy is not the future 
of Punjab or the future of Kashmir or the 
future of Assam or the economic situation 
but the question which has assumed pri­
macy and which is of biggest concern to us 
is the future of secularism in this country and 
whether communalism will win over secular­
ism in this country.

PROF. P.J. KURIEN: You forgotten 
about this for the last eleven months.

Sir, it appears, on the basis of the 
composition of this House and the known 
views of the different political parties, that 
this motion is not likely to be adopted. But 
what do we find today. BJP, Congress (I) and 
a group of deserters are opposing this mo­
tion on the issue of secularism. Then what is 
the difference between BJP and Congress 
(I)? We don’t find any difference.

PROF. P.J. KURIEN (Mavelikara); You 
have forgotten those 11 months. (Interrup­
tions)

SHRI SOM NATH C H A TTE R JE E : Mr. 
Speaker, Sir, we find very interesting unity, 
unity of objectives and action between BJP 
and Congress (I). There is no difference.

SHRI SOM NATH C H A TTE R JE E : We 
did not forget. (Interruptions)

PROF. P.J. KURIEN: The Congress 
Party never associated with the Bharatiya 
Janata Party. You were with the Bharatiya 
Janata Party for eleven months. Now, you 
are coming forward before this House and 
giving sermons. (Interruptions)

SHRI SOMNATH C H A TTER JE E: I have 
had the opportunity of knowing Advaniji for 
nearly two decades. I am sure he is aware of 
my personal regards for him. But the ques­
tion which he has to answer to the people of 
this country and on which I am sure the 
Government cannot make any compromise 
is this:"Shall we permit this country to be
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j destabilised? Can we afford this country to 
be destabilised on the basis of religion? Can 
we afford to have a theocratic State? Can we 
convert this State into a theocratic State? On 
issues, although we have been supporting;" 
but between us and the Bharatiya Janata 

 ̂Party, everybody is aware In this country that 
f'there are ocean of differences and we had 
IT agreed to disagree. But we made it clear that 

os long as the Janata Dal would seek to 
Implement its Election Manifesto, we shall 
support them. That is not a support to the 
Bharatiya Janata Party's policy on Ram 
Mandir. That is not a support to the Bharatiya 
Janata Party's policy on Article 370 of the 

 ̂ Constitution of India. We never supported 
that. Those issues never assumed impor- 

-tahce until Bharatiya Janata Party made It a 
matter of prestige without considering its 
serious impact on the future of this country 
and its unity and integrity. Once we accept 
that the Government will ignore the rule of 
law, will ignore the Court order, will ignore 
the Constitutional provision and will ignore 
the sentiments and the feelings of the minor­
ity in this country for the purpose of allowing 
VHP or the Bharatiya Janata Party to con­
struct the temple there, in that case, their 
demand was this:” If you do destroy the 
Mosque, then re-locate the Mosque.” How 
would they react?

The question is. once we concede this, 
what will be your answer in case of demand 
for Khalistan; what will be your.answer in 
case of a demand for theocratic State in 
North-Eastern areas of this country? What 
will you say? What will be their answjer?

As I said, so many important issues and 
problems are facing this country. Is this the 
time to raise an issue; which will destabilise 
the Government? Whavis the effect of it?

We know, in 1989, ihe Lucknow Bench 
of the Allahabad High Court by its order 
asked for maintenance of the status quo. 
That was very clear, it was clarified by the 
Court. “The Court intended that no party 
should bn permitted to disturb the status 
quo. Status quo is understood as meaning 
th.it ihe piirtio: vill if» ave the things as they

are. The direction was with regard t the 
properties regarding which the rights were 
under Investigation, examination, debate, or 
c matter being enquired Into...

"... The status quo, in the circumstances 
of the present case, injucted both the 

y parties not to alter or modify the status
^  or condition of the properties In ques­

tion. We clarify that the order dated 
14th August 1989 was in respect of the 
entire property mentioned in the suit, 
including plot No. 586 by the letters 
FIGH in the site plan."

VHP entered into an agreement with the 
U.P. Government on 27th September 1989, 
whk:h is very important; we should remem­
ber it. i quote;

“The VHP undertakes to abide by the 
directive of the Lucknow Bench of 
Allahabad High Court given on 
14.8.1989 to the effect that the Parlies 
to the Suits shall maintain the status 
quo and shall not change the nature of 
the property in question and ensure 
that the peace and communal har­
mony are maintained.”

Inspite of this solemn agreement, in­
spite of the unambiguous order of the court, 
BJP and VHP have been insisting, and are 
insisting— and BJP has withdrawn its sup­
port from the Government, because they 
have taken a position which goes contrary to 
this agreement, and contrary to the court 
orders.

{Interruptions)

I would have liked that Chandra Shekhar 
Ji was here; I would have asked him what is 
his attitude towards the deciston of the 
Congress Government to permit shilanyas 
in that area. (Interruptions) The Congress 
will have to .'•epiy, no doubt, alx>ut It. They are 
talking of secularism How did they permit 
shilanyas (Interrupticns) They permitted 
the foundation stone to be laid.

(Intem^tions)
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SHRI VASANT SATHE: We allowed it 
only in the undisputed area; not in the dis­
puted area. You must know that much. {In- 
tsrnjptions)

SHRI SOMN ATH C H A TTE R JE E : They 
permitted shilanyas. (Inten’uptions)

[ Translation]

MR. SPEAKER: Mr. Sathe, you may 
explain the things to the House when you 
speak in detail.

{Interruptions)

[English]

PROF. P.J. KURIEN: Sir, the Home 
Minister in this House, in a written reply, has 
said that shilanyas was conducted in the 
undisputed area— in this very House, the 
Home Minister in a written reply has said it. 
{Interruptions) Can you challenge it? I will 
bring it. The Home Minister, Mufti Moham­
mad has said that shilanyas was done in the 
undisputed area. Mr. Arif Mohammad Khan 
again repeated it. {Interruptions) Sir, don’t 
allow him to distort the facts.

MR. SPEAKER: You have stated what 
you wanted to say. Now please take your 
seat. {Interruptions)

SHRI SOMNATH C H A TTE R JE E : The 
Congress (I), with a view to create an elec­
torate for themselves among the Hindus, 
supported the Hindu card. They deliberately 
permitted the foundation stone ceremony to 
be performed on the disputed area. If the 
foundatk>n stone was allowed to be laid, 
according to them in the undisputed area, 
where, did they think, would the Mandir be 
constructed? Their demand has always been 
to construct, in the sanctum sanatorium, 
whk:h they wanted to demolish. The Con­
gress permitted that. {Interruptions)

PROF. P.J. KURIEN; No; what are you 
talking?

SHRI SOM NATH C H A TTER JE E: Oth­

erwise, what was the purpose of the shilanyas 
? {Interruptions)

PROF. P.J. KURIEN: A senior leader 
should not speak like this. {Interruptions)

SHRI SOM NATH C H A TTE R JE E : Mr. 
Rajiv Gandhi had been demanding from the 
Government that Rath Yatra should be 
stopped. When it was stopped, he started 
criticising the Government... {Interruptions)

SHRI VASANT SATHE: When?

SHRI SOMNATH C H A TTER JEE: When 
it was stopped, he started Criticising the 
Government for not being able to handle the 
situation prnperly. {Interruptions) Now he 
wants to taKe advantage of this situation. 
{Interruptions)

SHRI VASANT SATHE: What did you 
do about it? {Interruptions)

SHRI SOMNATH C H A TTER JE E: The 
Rath Yatra having been stopped, now the 
Congress (I) is taking advantage of that; now 
they are supporting a group of deserters 
from the Janata Dal for the purpose of their 
own political interests. Today, the irony is 
that the petty personal and political interests 
are allowed to queer the situation; they are 
tiying to take advantage of that situtation. 
The National interogation Council passed a 
resolutiDn appeallr^ for communal amity 

Gommunal harmony. The Congress (I) 
not attend the all-party conference 

which follow the National lntero0OllOn Coun­
cil; that was on the 17th of OciDbar. 1990. 
The BJP andlt>e Congress (I) Party did to 
participate. {Interruptions)

MR. SPEAKER: Mr. Benjamin, without 
my permission you cannot speak. I am not 
permitting you to speak. Will you please take 
your seat?

SHRI SOMNATH C H A TTER JE E: The 
communal situation in the country has be­
come volatile since Advaniji started on his 
Rath Yatra. There had been incidents, ghastly
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incidents, communal fiara-ups. In so many 
parts of the country innocent people had 
been killed for no fault of theirs.

SHRI VASANT SATHE: Why did you 
not advise him to stop it in the beginning? 
What advice did you give him? {interrupt 
tions)

MR. SPEAKER; Mr. Sathe. he is not 
yielding. What has happened to you?

SHRI SOMNATH C H A TTER JEE. We 
cannot forget that almost a mob frenzy had 
been created in this country.

SHRI VASANT SATHE: They allowed 
thousands of people to be killed. (Interrup­
tions)

MR. SPEAKER. Mr. Sathe, please don't 
disturb him.

the Kar Sovaks have been threatening to 
continue with the Kar Seva even after the 
30th of October, 1990. It is very serious. 
{Interruptions)

SHRI MURLIDEORA (Bombay South): 
The Communists had ck^sed their eyes for 
eleven months.

SHRI SOMNATH C H A TTER JE E: It is 
the left parties which have been consisterttly 
fighting against this. {Interruptions ) It is tf>e 
left parties which have been holding meet­
ings and demonstrations to save the com­
munal amity and harmony and we are happy 
that the U P. Chief Minister took a positive 
role in this case. But what did we find on the 
30th October. 1990? That was one of the 
saddest days in this country.

MR. SPEAKER: You please conclude 
in a minute or two.

(Interruptions)

SHRI SOMNATH C H A TTER JEE; The 
unity and integrity of the country is under a 
serksus pressure because of the communal 
flare-ups that had followed Advaniji’s Rath 
Yatra. Do we want that the people of this 
country should fight among themselves on 
the basis of religion? Do they want that we 
should dissipate our energy in not solving 
major political/economic issues which are 
facing this country because innocent citi­
zens belonging to a particular'religion will be 
killed? Is this the way we can maintain unity 
and integrity of this country? Can we not stop 
fissiparous tendencies overtaking us? We 
cannot ignorethat this is not a merequestion 
of religion which is involved. Otherwise, we 
would not have seen the BJP’s election 
symbol so much prominently displayed on 
the Rath. (Interruptions) ShnmaW Vijayaraje 
Scindia has said openly that Ram Janma- 
bhoomi-Babri Masjid issue will be the main 
plank of the BJP’s election campaign at the 
next electk>n. But is it for political reasons 
that the Rath was taken ar>d the Rath Yatra 
was started?

Now a very signifk:ant happening is that

SHRI MURLI DEORA: For eleven
months he has taken lunch and dinner with 
Advaniji and now he is saying this.

PROF. P.J. KURIEN: In the last elec­
tion also you said this.

SHRI SOMNATH C H A TTER JEE: The 
Kar Sevaks threatened to continue with the 
Kar Seva. Disinformation was spread that 
Kar Seva had started and had been per­
formed on the 30th October, only with a view 
to rouse the feelings of the majority section 
of one community ar>d Kar Sevaks threat­
ened to continue the Kar Seva When sud­
denly the Janata Dal has been divided the 
Kar Sevaks have withdrawn their threat to 
continue with the Kar Seva.

Therefore, for whose benefit have tf>ey 
been acting? With whom did they have any 
understanding? Why is that Kar Sei^a was 
withdrawn by them'^ Why are they gotr>g 
away very quietly after having offered prayers 
to the diety?

Sir. we want to make it clear that we 
have never compromised with the unity and 
integrity of the country and the secularism
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thiscountry and w© shall nevercompromise. 
{Interruptions)

This Parliament passed a Resolution 
on the 13th of October, 1989 when all parties 
supported it, opposing Shilanyas and ap­
pealing for communal harmony and for a 
negotiated settlement, in a friendly manner 
of this vexed question of Ram Janma- 
bhoomi-Babri Masjid issue. But so far as this 
Parliamenl'r '^pcision is concerned, that has 
been ignored. That is wi vy we are supporting 
this Motion when the secularism of this 
country is on trial today. Whether the Consti­
tution will prevail or not, that is on trial today. 
Whether there will be communal amity and 
harmony or not, is on trial today. Whether the 
rule of law will prevail or not, that is on trial 
today. Can any Government permit deliber­
ate violation of orders of courts?

Today, we know that hunger for power 
is seeking to obliterate the basic fundamen­
tals of our country.

SHRI MURLI DEORA: What you sow, 
so shall you reap.

SHRI SOMNATH C H A TTER JEE: The 
very fabric of our country is being attacked 
today.

SHRI MURLI DEORA; Not today; eleven 
months back. {Interruptions )

SHRI SOMNATH C H A TTER JEE; Sir, 
we have not seen any effort made by those 
who are now aspiring to the top most position 
in this country to resolve this question. The 
Congress (I) did not make any sincere effort 
to find a solution on this vexed question... 
{Interruptions ) Today we are facing these 
problems in the country because of the 
continued misrule of the Congress-1 and its 
policies. I was amused to hear from Shri 
Chandra Shekhar that he was against multi­
nationals. he was against the control of 
capitalists over our Indian economy. Who is 
responsible for that? The Congress-1 is res­
ponsible, towards whom has he held out his 
hand? Today they have joined presumably

for fighting the capitalism and multination­
als. I would like to know from Shri Chandra 
Shekhar: does he support Birlas, does he 
support multinationals, does he support the 
economic policies followed by them, does he 
support ‘shilanyas’ ceremony that was al­
lowed to be performed? I would also like to 
know this from Devi Lalji. who fought against 
the Congress. Mr. Devi Lai defeated the 
Congress. He said that Janata is with him 
and morcha is with the Prime Minister. Which 
Janata? Is it those people who have voted 
against the Congress-!?... {Interruptions ) 
Or is it that section of janata that has sup­
ported the Congress-1?..* {Interruptions ) 
Sir, I have great regards for Devi Lalji. He 
has made a significant contribution for the 
defeat of the Congress-1. He has made a 
significant contribution towards coming to­
gether of the democratic process to fight 
against this anti-people, anti-democratic 
Congress-1 Party and their Government... 
{Interruptions ) I do not know whether it is 
only a personal feeling that has made him 
part ways with the Prime Minister or the 
Janata Dal. What is most important in the 
country today is secularism, the unity and 
integrity of this country. We are so much 
concerned about the situation in Punjab and 
Kashmir because we want to maintain the 
unity and integrity of the country at all costs. 
Today this situation is there just because the 
Government under Mr. V.P. Singh has taken 
a firm action against division of the country 
on the basis of religion, the country is now 
going SipdiXX.,.{Interruptions) Sir, people are 
not fools. They realise that today this ques­
tion is being utilised, the issue of Ram Mandir 
is being utilised, for the purpose of coming 
into power from the backdoor and it is being 
taken political advantage of. The greatest 
beneficiaries of Mr. Advani’s actions today 
are going to be the Congress-1, who have let 
down the people tor four decades since 
independence... {Interruptions)

PROF. P.J. KURIEN; Your Prime Min­
ister is also a party to that. Do not forget that.

SHRI SOMNATH C H A TTER JEE; We 
appeal to all sections of the House to ponder
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very deeply about the effect that will be 
created if this motion is defeated. Message 
will go to the minorities of this country that 
because this Government has taken a firm 
stand in favour of the minorities, today it is 
being voted out of power. I would like to know 
from Choudhary Devi Lalji. Will it be in favour 
of secularism, will it be in favour of the unity 
and Integrity of this country, will it be for the 
benefit of the Janata, the common people 
that today this Government will be defeated 
on this issue? This issue. Choudhary Devi 
Lalji, you could have taken up at a proper 
time. You could have raised it in your party. 
You could have even solved it properly. But 
is it that this issue of leadership will outweigh 
all the vital interests of the country? Con­
gress (I) is such a principled political party 
that they said: "We do not mind anybody 
else, anybody else can become the leader of 
the party but not Vishwanath Pratap Singh." 
That is the policy of the Congress. Parly. 
They say: yo u  choose any leader of the 
Janata Dal and we shall support."That shows 
that they have no basis, no consideration for 
the principles and policies and no considera­
tion of the programme. Therefore, Congress 
Party’s obsession has been with regard to 
Shri Vishwanath Pratap Singh alone be­
cause the principled stand he has taken in 
favour of secularism, the stand he has tako.'i 
for the improvement of the backward classes 
in this country, has made them nervous... 
(Interruptions )... I am not yielding; enough 
of it. The Congress (I) which has not got the 
courage to form the Government on its own, 
is trying to take advantage through Mr. 
Chandra Shekhar to stifle all enquiries re­
garding Bofors and other cases... 
{Interruptions ) This is their real intention. 
We see the known faces on the opposition 
ranks led by Mr. Rajiv Gandhi. They are very 
happy today. But what we really hear are the 
footsteps of Ambanis and Hindujas... 
(Interruptions ) It is a misfortune that leaders 
like Choudhary Devi Lai and Chandra 
Shekhar have given them legitimacy in car­
rying out their illegal objective.

our energies towards solving those major 
and basic issues and problems, not to drive 
a wedge among the people on the basis of 
religion in order to disturb communal amity 
and harmony, because only united people, 
united in all senses of the term, can bring the 
country out of this morass which has been 
created by Rajiv Gandhi and his Govern­
ment.

I support this motion.

SHRIM ATI G E E T A  M U K H ER JE E  
(Panskura): Sir, I am on a point of privilege 
under rule 222... (Interruptions )

MR. SPEAKER: You know the rule.

SHRIMATI G E E TA  MUKHERJEE: I
appeal to you, Sir. but I will not shout... 
(Interruptions)

MR. SPEAKER: You speak slowly.

SHRIMATI G E E TA  M UKHERJEE: I
shall try to be as slow and as low as possible. 
My point of privilege is against Mr. Kurien. 
the Chief Whip of the Congress (I) Party The 
point of privilege, let me remind you, is that, 
«̂rith your per mission, in nour in the last 

session raised a point that Dwarkapeeth 
Shankarachary a should be arrested because 
he had made an announcement that he 
would go to Ayodhya and start the construc­
tion of the temple. There was a Press confer­
ence organised by Vishva Hindu Parishad 
and there was a picture which appeared in 
the newspaper showing that it was attended 
by one Congress leader of Delhi. I had 
appealed to Satheji and the entire Czr.gress 
benches that they are a secular party and 
there are many many secular people among 
them, and therefore they please do de­
nounced that. I hope they do remember.

SHRI VASANT SATHE: Yes. I do.

I wish to conclude by appealing to all 
sections of the House and the country at 
large that this country which has so many 
problems to face and solve, let us dedicate

SHRIM ATIGEETAM UKHERJEE: You 
said that next day. Sir. that this was no 
privilege and you rejected it. I did not want to 
speak, but unfortunately, today again the
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Chief Whip ofthe Congress Party, Mr. Kurien 
raised the same thing... (Interruptions )

[ Transiation]

SHRI DAU DAYAL JOSHI (Kota): Sir. 
when you have once disallowed it, then what 
is the use of raising the same matter again.

MR. SPEAKER: Please sit down. Will 
you not listen to a senior lady Member.

(Interruptions )

[English]

SHRIMATI G E E TA  MUKHERJEE: He 
has raised the same thing again just now. 
From here I did not want to shout, therefore,
I went to you and gave you all the details. So. 
this is my point of privilege and I would like 
naturally to have your ruling on it. What the 
Congress Party wants to say. I would like to 
know that also.

MR. SPEAKER: I will look into it.

[ Translation]

SHRI DEVI LAL (Sikar): Mr. Speaker. 
Sir. I would like to make my submission on 
the motion seeking Vote of Confidence.

Mr. Speaker, Sir, while seeking the Vote 
of Confidence, the Government should have 
enumerated their achievements such as 
waiver of loan upto Rs. 10.000 and provision 
of 50 per cent of Budget allocation for the 
rural sector but instead of that he is saying 
that he had sacrificed his Government on the 
day. he stopped the Rath Yatra. I can not 
understand as to why they are raising the 
issues of Ram Janambhoomi and Mandal 
Commission. It is something very danger­
ous that such an atmosphere is being cre­
ated which may cause bloodshed and riots 
and they may get its benefit in the elections. 
I am ot the opinion that it is not Ram Janma- 
bhoomi but Raj Janmabhoomi. If it was the

Ram Janmabhoomi why they did not raise 
this issue during the 250 years of British rule. 
Why it was not raised during the 40 years of 
Congress rule and 4 1/2 years* rule of Rajiv 
Gandhi’s Government. Actually, it is a politi> 
cal issue. I was opposing it from the very 
beginning since it was not a Rath Yatra but 
a Ashwamedh Yagya. In the ancient times 
Chakraborty Rajas used to release a horse 
as a challenge to other rulers and whoso­
ever stopped the horse, had to fight a battle 
with him and the winner was called a 
Chakraborty... (Interruptions )... This Rath 
Yatra is also meant for becoming a 
Chakraborty... (Interruptions )... For this, 
appreciate Shri Laloo Prasad Yadav for his 
courage as he stopped this Rath Yatra which 
was started from Somnath and nobody could 
dare stop it. But for that I put the entire 
responsibility on Shri V.P. Singh because he 
was the Prime Minister. It was his duty to call 
the meeting of all the religious leaders to f ind 
a way out before the actual commencement 
of the Rath Yatra from Somnath. I think that 
his intentions were not good. Had it been so, 
he would have made an announcement about 
the implementation of Mandal Commission 
Report much earlier. But an announcement 
to that effect was made just before the rally 
of August 9, which was organised as a mark 
of protest against my dismissal from the 
Government. So I have expressed my views 
on the two issues they have raised here. 
However. I have also spoken on the achieve­
ments of the Government on the economic 
front. I admit that the Government have done 
a lot on that front. But this Government has 
pushed the country to a situation where riots 
are taking place all over the country. The 
BJP has added fuel to the fire by raising 
communal passion which, besides conflict 
between backward and forward, resulted in 
Hindu-Muslim riots.

So far as the present motion is con­
cerned, I would like to inform the Prime 
Minister though he is Prime Minister for the 
time being yet presently he is Prime Minis­
ter... (Interruptions )... Shri Ram Abdhesh 
Singh M.P. who was the President of back­
ward classes and perhaps he is holding that 
post even now, started Satyagrahaon 12th
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December, 1977. Hundreds of persons 
courted arrest in Haryana. The main prob­
lem with us was the arrangement of bread. 
Jathedar Santokh Singh was with us. He had 
been in at Mohandergarh jail. I asked him to 
arrange for bread and we would fill the jail. 
He arranged for the bread Chaudhary Charan 
Singh who was in favour of it, has called the 
Cabinet meeting, but unfortunately for lack 
of quorum the meeting could not be held. 
Had the quorum been completed they would 
not have got the credit and the credit would 
have gone to Choudhary Charan Singh. 
What I mean to say is that we are greater 
champions of this. Ram Janambhoomi and 
Mandal Commission issues are politically 
motivated. It was a conspiracy of the present 
Prime Ministerto counter balance some how 
the rising political force of farmers and rural 
people Shri Chatterjee has pointed out that 
in the last elections we got anticongress 
votes. Had it been so we would have won in 
Andhra, Maharashtra, Kerala and Karna­
taka also... (Interruptions ) Some of our 
friends think that we won because of the 
Bofors issue. Had it been so we would have 
also won in Tamil Nadu and Kerala. The 
achievements of Haryana Government... 
{Interruptions ) created a favourable atmos­
phere in the country as a result of which 319 
Members of rural background are sitting in 
the House. Some V.I.Ps. are there who are 
farmers and who are members of this august 
House but have given the addresses of 
Allahabad. Delhi. Rohtak or Jodhpur. I call 
the V.I.Ps. sitting here as Very ignorant 
persons*. They do not know about the rural 
areas. Those who belong to rural areas are 
well acquainted with the rural problems. With 
the increase in the number of rural mem­
bers. the influence of rural masses has also 
increased. They thought it their duty to im­
plement the party’s manifesto and pressure 
for which was also mounting. There was 
awakening among the farmers which was 
growing and just to contain that this Mandal 
Commission Report was brought in. About 
Mandal Commissk>n I would like to say that... 
{Interruptions ) I want to go a step further. 
The Haryana Government has already set 
up a Commissk^n and it is likely to submit its 
recommendations. I want that the principle

of one household one servk:e should be 
followed. There are many leaders of Sched­
uled Castes and backward classes and there 
are many Scheduled Castes and Scheduled 
Tribes families whk:h have three lour IAS 
and IPS officers. People of our area are 
agitating against the Mandal Commissk>n 
but they do not know the facts about it. I 
would cite an example. What is “HM AJG R ’? 
It means, H stand for Harijans. M for Mus­
lims. A for Ahir, J  for Jat. G  for Gujar and R 
for Rajput. For this *HM AJGR’ several people 
made allegations against us that we want to 
establish the rule of AJGR. In Haryana Ahir 
constitute five percent of the total populatk>n 
whereas there is only one Ahir IAS officer, 
Gujars constitute three percent whereas not 
even a single Gujar IAS officer Rajputs 
constitute four per cent but no Rajput IAS 
officer is there. Out of 200 IAS officers in 
Haryana only 27 are Jat. These seven castes 
are called HM AJGR. Banias constitute five 
per cent of the total population whereas 51 
IAS officers are Banias and 26 are Brah­
mins. Khatri and Arora constitute seven per 
cent of the population whereas 46 IAS be> 
long to these communities. 129 IAS bek>ng 
to Bania, Brahmin and Castes Khatri Arora.
I was dismissed from the Cabinet Ministry 
which ensaged the peop>le but I pac;fied 
them. On these two issues only our Prime 
Minister wants to go to poll. BJP is also in 
favour of elections.

14.00 hrs.

and they want to get votes in the name of 
religion. This thing does not find any favour 
in the country nor do we approve of it. I tried 
my level best and suggested to remove him 
or change the leadership. They agreed to 
elect me the leader but I told them that I had 
not forgotten the earlier instance. I told them 
to give up the p>olicy of divide and rule stand 
by your commitments. Whenever, I make 
any commitment. I stand by that Today, lam 
committed to elect Chandra Shekhar as 
Prime Minister to save the party. They are 
not bothered about the nation or the party but 
they want to stick to the Chair at all costs 
Some of my friends and I wanted to save ;he 
party which we had formed with great effons
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We had mcide nation wide tour and brought 
many parties together and formed this party. 
Then we prepared election manifesto of the 
party. Our election manifesto deserves 
appreciation about which the Prime Minister 
had to instruct the secretariat to think about 
thecommitmentswe have made to the people 
before taking any decision. For this purpose 
copies of the manifesto have been distri • 
buted among them. It is a quality in him 
which has to be appreciated. But on the 
other hand, he is sticking the chair like a 
limped. In order to come to power, he has 
deceived me, rather it is his habit to deceive 
every one. During Allahabad by election he 
asked Shri Syed Shahabuddin to campaign 
for him. Similarly all colleagues sitting with 
me have been deceived at one time or the 
other. I have been the victim of this thing 
several times. 9th August was fixed because 
on that day Quit India Movement was started 
in 1942. I am not saying it but the Editor of a 
Newspaper Shri Ramaswamy has said it. 
You can see it. That is why this date was 
selected to get rid of the capitalists and to 
ask the capitalists to relieve us. That is why 
the Prime Minister is asking us to leave him. 
Therefore, I would like to say that all of you 
should help us to get him ousted. We are not 
going to merge with the Congress but 
Congress want to help us. If it is to be viewed 
from that angle, we are helping the 
Congress. Even now Congress Government 
is there as Shri Mufti-Mohammad Sayeed. 
Arun Nehru etc. all are basically Congress­
men. We were running Congress Govern­
ment but now Congress is helping us. I 
would like to ask Shri Chatterjee stop talking 
about principles. We have given up prin­
ciples and morality. At the time of Meham 
incident, seven Ministers and the Prime 
Minister submitted their resignation on 
grounds of principles and morality but what 
happened to their morality when about 300 
youth committed self-immolation while rais­
ing slc^ans-V.P. hai hai. Hindu-Muslim riots 
were engineered and thousands of people 
wer6 made to be killed but our Prime Minister 
did not bother about them. Therefore, if you 
want to restore normalcy, he should be

ousted. We tried out level best but could not 
succeed. With these words, I once again 
request you to oust him as early as possible.

[Eng fish]

SHRI INDRAJIT G U P TA  (Midnapore): 
Mr. Speaker, Sir, I am thankful to Chaudhary 
Devi Lai for having made even clearer here 
today on the floor of the House than he had 
done in a statement a couple of days ago 
that this Government which has been run­
ning all this time is really a Government of 
the Congress Party. My friends here did not 
understand it. They are still decrying this 
Government. But he made it quite cler* 
saying: “What do you mean by Congre^v 
and Anti-Congress? We are all Congreg^ 
everywhere.” That is the whole trouble. Th j. 
Congress culture is all-pervading. It pane 
trates into alt these parties and that has led 
to this situation which we are facing today. 
{Interruptions )

The shape of things to come, we have 
seen today. We have got a glimpse of it when 
the would-be Prime Minister, who is not yet 
Prime Minister, spoke. People in this House, 
some of them are very amused to talk about 
the present Prime Minister because the 
present Prime Minister has got only a few 
more hours to go. Everybody is very amused 
to poke at him. But the Prime Minister, who 
is yet to come, has not become Prime Min 
ister yet. He delivered so many sermons in 
this House today as though he has already 
taken office. He should be a little bit patient 
Patience is good counsellor. He should not 
be impatient in these matters. Let him come 
to office. Let him take power with the support 
of those people who even gave him time of 
their time in order to speak out of turn. Sir, 
you called him to speak because they had 
very generously said that he can speak. 
They said. "Let the time be taken from our 
share." That is how the partnership has 
begun. Anyway^ we do not grudge that. But 
I was waiting to hear something about some 
policy, some programmes, something that 
this new Prime Minister and his Government 
propose to do... ( Interruptions) There is not 
a word about that. The only assurance we 
got from Mr. Chandra Shekhar who himself
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spoke today-was that he would be willing to 
play a sort of rote of a mediator? Between 
whom? Between the BJP and Shri Mulayam 
Singh Yadav because the relations between 
them have become very bitter and very bad. 
He is pleading and saying that you should 
not misunderstand him;there should be some 
mediation to bring you together again. Well, 
I wish him well. I know Mr. Chandra Shekhar 
is a great friend of Shri Mulayam Singh 
Yadav. But I doubt whether Shri Mulayam 
Singh Yadav will accept this type of a m ^ ia - 
tion by his friends and mediation on these 
terms. There is no other programme. One 
other programme I am anticipating as soon 
IS Shri Chandra Shekhar takes office his 
'iends here may join up with him. that will 
^robably come in the form of an assurance is 
hat any further inquiry into the Bofors affairs 

will be blocked.

AN HON. MEMBER: What were you 
doing? (Interruptions)

SHRI INDRAJIT G UPTA: Your time to 
speak is also coming. Then you will get the 
same fate if you go on interrupting me like 
this. We would not allow your leader to speak 
also. {Interruptions)

SHRI SONTOSH MOHAN DEV (Tripura 
West): Do not talk like that. {Intem^tions)

MR. SPEAKER: Order please.

( Interruptions)1
SHRI INDRAJIT GUPTA: Mr. Malhotra 

from BJP and one or two other frierKJs have 
mentioned this point that actually what shoukJ 
have been discussed here is not a Confi­
dence Motion but a No Confkience Motk>n. 
As you know, there is an instructon from the 
President of India-a communique which the 
President of India issued on the 24th of 
October. That communk^ue enjoins upon 
the Prime Minister to prove is majority • the 
House of the People. And the Prime Minister 
has agreed to do so on or before the 7th of 
November, 1990. So, the Prime Minister is 
carrying out the directk>n of the Preskient. 
He cannot fk>ut that direction. If you want to

queston the conduct ol the Preskient. you 
are free to do so. The Preskient in his wis­
dom and discreton has told the Prime Min­
ster that in this situaton when the BJP has 
withdrawn its support, his job is to go to the 
House of the People ar>d seek a vote of 
confkience. Ad then they deckied on this 
date, the 7th of November, that is. today. So. 
all this talk of No Confidence Motion and the 
rest of it can come later on. It could have 
come any time. But it is irrelevant today. 
Therefore, this Confkience Motk>n is on the 
Agenda with your approval and we are 
debating it. I do rK>t have a shadow of doubt 
that it will be defeated. We know it very well. 
It is a question of numbers. It is a question of 
figures and mathematics. There is no mys­
tery about it. Or>ce the BJP has pulled out 
and onc3 they and the Congress are to­
gether determined to bring down this Gov- 
emment there is no way of saving it. It is quite 
obvious to us. It does not require a great 
argument, (intenupiions) Now I am coming 
to the 11 months perkxf that is bothering you 
a k>t. I humbly suggested on behalf of my 
party a few days ago, to the Leader of the 
Opposition. I may reveal this now here that I 
went to meet the Leader off the Opposition 
and I sakJ to him, *1 have come to meet you.
I know you for a k>ng time. I knew your 
Mother even better than I know you. Please 
ponder over one thing. The Congress as a 
party is committed to secularism and is 
against communalism. You please think over 
this whether on the 7th of November when 
the issue whch is being debated is the issue 
on whk:h the BJP witfxirew its support and 
the Government k>st its majority, on that 
particular day. do you want your party, 
namely, the Congress to be seen in the 
company of the BJP pulting this Govern­
ment?” It is up to you. It is your party. It is not 
my party. You can do what you like to do. It 
is your headache. II is rKtf my headache. The 
trouble would be that if this party dkS not vote 
against this Motk>n, it would mean perhaps 
giving a further lease of life to Mr. V.P. Singh. 
(intemj^ions)

SHRI SO NTOSH MOHAN DEV; He is 
misleading the House. He has toki only half 
of it. He saki "You SM pport Mr V P Singh
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now. After two months you bring a No Con­
fidence Motion and we will support you.” He 
has r>ot mentioned that part. (IntenupUons)

SHRI TA R IT  BARAN TO PD AR  (Bar- 
rackpore): How do you know all these things?

SHRI SO N TO SH  MOHAN DEV; I know 
it. {Interruptions)

SHRI INDRAJIT G UPTA : I have not 
completed. He has an advantage over me 
because he has gone outside and had a big 
tat lunch which I have not had. So he is 
feeling very strong now and is shouting. I 
know Mr. Sontosh Mohan Dev.

I have not completed what I was saying.
I honestly suggested to Mr. Rajiv Gandhi that 
if he wants to chuck this Government out, he 
can bring a no-confidence motion on any 
other subsequent date, nobody can prevent 
him; but on this particular occasion when the 
whole country is watching, what is his atti­
tude towards these events which took
place....... (Interruptions).......  May be it is
bold on my part to advise such a big party, 
even then I did it. I said he shouki consider 
whether on this particular day should he be 
seen in the company of this BJP voting 
together to bring down this Government. I 
sat and listened to a very long lecture which 
was all about the virtues of Mr. V.P. Singh 
and then I came away.

However, they have taken their deci­
sion. Millions of people, crores of people in 
the country; specially the weaker sections, 
Muslims, minorities and the backward
classes.... (Interruptions).......are watching
and listening. It is upto them; they have 
made their choice. It does not matter to me. 
(Interruptions)

PROF. P.J. KURIEN: Our Party’s atti­
tude in these matters is very clear. We have 
not so far even a single day associated 
ourselves with BJP or any other communal 
parly. That is very clear. (Interruptions)

SHRI INDRAJIT G U PTA : Sir. I am not 
yielding. The Chief Whip of the Congress 
Party shoukJ not goon encroaching upon my 
time. You know very well how much time you 
have fixed for me.

Now everybody is harping and shouting 
on one point—for eleven months what were 
you doing, suddenly you have discovered 
the communal nature of the BJP now only. 
So this questbn should be answered. Every­
body knows how this came about. Unfortu­
nately or fortunately as you look at it, this was 
the result of the ballot box last year. Such a 
result has never come out in any previous 
general election. Whatever the people may 
have thought, they voted in such a manner 
that no party was given the majority. Con­
gress was chucked out, of course. As far as 
the remaining parties are concerned, the 
verdict of the ballot box was that nobody 
should have a majority. Neither BJP, norths 
Leftists, nor the National Front had a major­
ity. It was done in this very unusual and, 
abnormal I should say, situation. Otherwise 
the other option was to go and tell the country 
that no Goverrvnent can be formed, though 
wehad a geo^fBl electk>n, have aru>ther one 
within one month. I think nobody, nobody 
would have liked that idea.

So this arrangement was made. It was 
not a satisfactory arrangement and now it 
has come to grief. But we had an under­
standing with the Janata Dal which Mr. 
Chatterjee has explained.

AN HON. MEMBER: With the BJP also.

SH R IIN D R AJITG UPTA; No. we never 
had. You askthe BJP. (Interruptions) I should 
say that even during these eleven months 
when the ^ P  was a part of this combine 
which was supporting this Government, this 
Government never tried to allow any con­
struction of temple or Shilanyas or anything 
at Ayodhya. Never. When the first attempt 
was made to do it by force, a crisis was 
precipitated and then you know what has 
happened. But even without being In part­
nership with the BJP, what did the Congress 
Govemment do last year? Did it not pander
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to the worst type, not only the Hindu, but also 
the Muslim communalism? Were they in 
partnership there or partnership with the 
Muslim League in Kerala. I know. {Inten'up- 
tions) We never compromised on that. {Inter­
ruptions) I am not yielding; I am speaking; if 
you get provoked. I cannot help it. {Interrup­
tions) Mr. Speaker, Sir, now I seek your 
protection. (Interruptions)

MR. SPEAKER; He is not yielding. 
Please sit down.

(Interruptions)

SHRI VAKKOM PURUSHOTHAMAN 
(Alleppey); Sir, why is a senior leader speak­
ing like this? When he was having the Gk>v- 
ernment, he was having that; but now he is 
saying this.

(Interruptions)

SHRIINDRAJITGUPTA: Youcanmake 
your own speech separately. (Interruptions)

SHRI VAKKOM PURUSHOTHAM N; 
Sir, if someone from the back bench had said 
like this, I would have agreed. But why is a 
leader like Mr. Gupta saying like this? (Inter­
ruptions)

c: ;RI INDRAJIT GUPTA: is it an un­
truth that this party, under the leadership of 
Shri Rajiv Gandhi deliberately sut>verled the 
Supreme Court Judgement in the Shahbanu 
case? Who did it? Who did it in order to 
placate the fundamentalists? Mr. Basheer, 
you are a Muslim, you should answer this 
question. Why are you sinking tow in your 
seat now? Please tell me who did this in 
order to placate the worst fundamentalists 
among the Muslims, not all Muslims are like 
that. One Muslim Minister here, had re­
signed because of that. (Interruptions) Why 
should I answer? (/nfe/T(ypr/ons) Why should
I answer yourquestton? Who are you? (Inter­
ruptions) Sir. thereafter, having thought that—  
having made this kind of a concession to the 
orthodox MusHm section— the Hindus will 
get annoyed, to placate the other side, this 
arrangement was made. Mr. Chatterjee has

dealt with it in detail; I need not go into :i.

Last year, in the presence of Shri Nar- 
ayan Dutt Tiwari and Shri Buta Singh, thai 
agreement was made. I want to know: that 
was an undisputed site, and how all the VHP 
leaders so easBy put their signatures on that 
paper— from Mr. Sir^hal to everyone? That 
paper, that agreement is here. You say that 
that was an undisputed site and these lead­
ers of the Vishwa Hindu Parishad.... (Inter­
ruptions) Mr. Kurien, I cannot go on carryir^ 
an argument with you. If you have any pa> 
tience. please hear now and reply when you 
get opportunity. (Interruptions) So, the pô  t 
is not whether for 11 months we had some 
sort of an understandinc ..ith the BJP to 
support this Govemmeni. But, during those
11 months on this issue of co^^rr jnalism 
versus secularism, no concession wvasmade. 
No concesston was altowed during that 
period. When for the first time an attf^mpt 
was made to force the pace, well, the Gov 
ernment took a strong starni on that and that 
has led them to withdraw their support. But 
what were you doing last year? There wa:, 
no BJP with you; there was no M*jolim League 
with you. Why were you making that? You 
thought, you wouM get both HirKiu and Muslim 
votes. Therefore, to pander to bot funda­
mentalists and others you dkJ it and that has 
brought about your defeat. Neither Hindus 
nor Muslims nor ordinary people voted for 
you, because of this. (Interruptions) Sir, what 
I want to say is this. We, the Leftists, are 
supporting this Motion, whtoh is brought 
forward now, t>ecause of the stand whk^ 
was taken by the Government in defer>ce of 
the Constitution, the secular values and the 
social fabrk: of this country. (Intemjptions) 
Sir, there are some animal noises in the 
House. (Interruptions)

SHRI INDRAJIT GUPTA; Sir. I am not 
yiekfing. (Interruptions)

I cannot speak like you. We will not 
altow you to speak if you go on like this. ..
( Interruptions).... I want to ask my BJPfner^ds; 
as to whether they have ever thought oooify 
and calmly about the consequences of the 
path which they have taken. Who has ph/en
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them the right to allow the Hindus and the 
minorities in our neighbouring countries to 
be attacked and butchered and the temples 
to be broken down? By your campaign those 
mischievousforces in Bangladesh and Nepal 
got an opportunity to start anti-Hindu riots. 
You will not have to face the refugees... 
{Interruptions)... You are very clever people. 
Those refugees from Bangladesh will not 
come to Gujarat, Rajasthan and MP. It is we 
who live in Bengal and Tripura will have to 
face the flood of refugees on the top of the 
riots which had come earlier. (Interruptions)

SHRI MADAN LAL KHURANA: What • 
about Kashmiri refugees? (Interruptions)

SHRI INDRAJIT GUPTA; Kashmiri 
refugees are not coming here because of 
somethincrthat was done by us here. So. I do 
not think that you should behave like that. 
You should calmly ponder over the implica­
tions of these dangerous things that are 
being done. So, I wish to say that we knew 
very well the day when the BJP withdrew its 
support the same thing could have hap­
pened if they had remained and we had 
withdrawn our support. It is a question of 
numbers. This C^vernment will not last 
because its majority is based on their sup­
port. We know it very well. But we, the 
Leftists decided from that very day that what 
is at stake here is the future of the country, 
the unity of the country. I have every respect 
for the people who say that in their minds and 
hearts they believe and have faith that that 
partk^ular place is the birth place of Lord 
Ram. Therefore, no other proof or evidence 
is required because it is a question of faith of 
the hearts and minds of crores of Hindus. But 
the trouble is that there are other people also 
who have got minds and hearts. Do you not 
respect the sentiments of other communities 
whose faith, hearts and minds may tell them 
that they have to uphold their own religion 
and lives? If the Muslims start saying that in 
their hearts and minds they believe that— it is 
a Masjid and if you go on saying that it is not 
a Masjid, then how is this problem to k̂ e 
resolved? Is it to be solved by rioting and

mara marl? I have very sympathy and I am 
willing to stand up here and join in passing a 
resolution if you would like to condone the 
death of those people who have lost their 
lives in Ayodhya. I am extremely sorry for 
that. But alongwith this, you must also con­
dole the death of all the people who are stilt 
being killed in Jaipur, Bijnore. Karnallganj 
and even in the far South like Karnataka and 
Kerala where normally such things not hap­
pen. Let us condole the death of all the 
people who have lost their lives in these 
unhappy events of the last few days. Sir, we 
are proud to belong to a country where 
people of so many different religions, cul­
tures and languages are living together, so 
many followers of different religions are liv­
ing shoulder to shoulder. The whole thing 
taken together is India. And if anybody tries 
forcibly to impose one particular point of view 
on the other, even going to the extent of 
saying that this must be declared as Hindu 
Rashtra, then the unity of this country cannot 
be preserved. It will bo broken into pieces. 
We have got neighbouring countries who 
have declared themselves to be Islamic 
countries. I do not know whether that ex­
ample has given enthusiasm to some friends 
here to say that if they can be an Islamic 
country, why should we not declare Hindu 
Rashtra. But what will happen to all the other 
people in this country who do not believe in 
Hindu Rashtra? Where will they go? Where 
will the Buddhists go, where will the Muslims 
go, and where will Jains and Christians go? 
Have they no right? Our Constitution says 
very clearly that everybody has got equal 
rights and everybody’s rights have to be 
respected equally. And nokx^dy can tell us 
that the religious rights of the Hindu commu­
nity have been suppressed. That is the 
point.

Therefore, it is on thisf undamental basis 
that we have to take our stand. This Govern­
ment was being consciously sacrificed be­
cause of adherence to this principle of secu­
larism which is the bedrock of our Constitu­
tion. Therefore, the Leftists have decided—  
win or lose does not matter— t̂o stand by this 
principle and polk^y and we are going to vote 
*or this resolutk>n and after that what will
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happen, we will face the people outside and 
see the results.

TH E  MINISTER O F FINANCE (PROF. 
MADHU DANDAVATE); Mr. Speaker, Sir, 
when the Prime Minister initiated the discus­
sion on the motion of confidence, it was 
pointed out by some speakers in the House 
that leaving all other issues, he was trying to 
concentrate only on one issue of secularism 
and Ram Janambhoomi-Babri Masjid. At 
the very outset, I would like to put the record 
straight that whatever be the doubts and 
suspicions expressed by various sections in 
the House, one thing is absolutely clear and 
there I give credit to BJP for its precision and 
definition about the issues involved. They 
made it explicitly clear; through their actions 
that initially they did not raise other issues. 
They did not raise the economk: and political 
problems; made it clear that if the Rath Yatra 
was obstructed or Shri L.K. Advani was 
arrested, in that case, they would withdraw 
their support to the National Front Govern­
ment. They made itfurther clear as an opera­
tive clause of their resolution that they need 
not convene the meeting again, the moment 
these two steps were taken by the Govern­
ment, there would be an automatic with­
drawal of BJP*s support to the National Front 
Govemment and Shri Atal Bihari Vajpayee 
was authorised to communicate to the Presi­
dent of India the withdrawal of the support of 
the BJP to the National Front Government.

So, let it be extremely clear, that what­
ever be the construction that may be put now 
on the objective of defeating us. it is self 
evident that the motivation was to withdraw 
support because r  ‘ the stoppage of the Rath 
Yatra and arrest of Shri L.K. Advani.

Let me make it clear. Mr. Speaker. Sir. 
in response to your initial appeal not to cast 
personal aspersions on any one. that in this 
debate what is involved is not any individual, 
but the issues and to my mind, they are more 
important. Unfortunately, we are likely to 
raise issues against the views of some of our 
colleagues and friends with whom we share 
certain human relations. When I completely 
disagree with the point of view of my revered

colleagues, Shri Advaniji. and Chandra 
Shekhar it is not a pleasure for us. but we 
place the human relationship at one level 
and the political polkaes and principles at 
another level. They are not to be confused. 
How can we cast aspersions on these col­
leagues?

Here is Shri Advani from the BJP and 
Prof. Ranga from the Congress under whose 
leadership I have participated in my young 
days in the freedom struggle. Here is my old 
colleague, Chandra Shekhar. In the freedom 
struggle, in the socialist movement, and in 
the anti-emergency struggle, we have fought 
together. He sarcastically reffered to those 
who have come to power. I would like to 
remind him that all of us have been in the 
trenches of struggle, in the socialist move­
ment. in the Kisan agitatk>ns. in the working 
class movement, in the struggle against the 
Portuguese and British imperialism, and in 
the struggle against emergency perpetrated 
by Congress. In all these struggles we are 
co-partk:ipants. If we have come to power, 
today we have come directly from the 
trenches of struggle to the seat of power and 
we do not mind if we have to go hack to these 
trenches of struggle in order to fight for social 
justice and secularism. Against this back­
ground there is no question of casting any 
aspersions, on our colleagues.

SHRI MURLI DEORA: That is only
against Shri V.P. Singh.

PROF. MADHU DANDAVATE: Let me 
have my say. I never said a word when you 
were speaking.

As far as our colleague. Shri Advani is 
concerned, not only we partk^ipated in the 
same Government in 1977 but before the 
birth of this Government we participated in 
the struggle against emergency and fortu­
nately or unfortunately we were kepi in the 
same barrack in the detentk>n camp in 
Bangalore jail and the human relationship 
whk:h we built up during that stniggle. can­
not be erased even if Mr. Advani differs 
completely with me. I fully share what Shn



79 Motion of Confidonco in NOVEMBER 7, 1990 tha Council of Ministers 80

[Prof. Madhu Dandavate]

Somnath Chatterjee has said about our 
personal esteem for Advaniji.

As far as Shri Chandra Shekhar is 
concerned, unfortunately he has parted 
company with us. His group is trying to seek 
the support of Congressmen. I wish him well 
but I also warn him. In 1990 do not forget 
1979. In taking the cooperation of the pres­
ent Presklent of the Congress (I) do not 
forget the legacy of the former President of 
Congress (I). Do not forget that in 1979 Ch. 
Charan Singh was promised the Congress 
(I) support of 74 persons. He was given 30 
days to test his majority in Lok Sabha. We 
were all occupying the Opposition benches 
here because he was going to seek the Vote 
of Confidence at 11 o’clock. At 9 o’clock in 
the morning Mrs. Indira Gandhi announced 
that she was wKhdrawing the (Congress I) 
support and, therefore, he dki not come to 
the House at all. It is sakJ that history repeats 
itself. Let me tell my friend that the history will 
repeat itself with vengeance. Try to under­
stand the elements from whom you are trying 
to get the support. There is a histoiy and 
psychology of Congress (I) whk:h you can­
not forget.

SHRI MURLI DEORA: Shri V.P. Singh 
also should not have come to the House.

PROF. MADHU DANDAVATE: Please 
listen to me. I can understand that you don't 
want to listen to me. You may not swalk>w 
what I say but at least try to listen to me.

Mr. Speaker, as far as the Confkience 
Motion is concerned, let me make it very 
clear that when the Congress Party and its 
new formed allied and the BJP are going to 
oppose our Confidence Motion— we know 
the fate df the motion— even then according 
to the directive of the PresMent we have 
come to the House to seek a Vote of Confi­
dence and through this debate— Mr. Advani 
had saki that we couM have realised that the 
arithmetic of the House was very dear, and 
because of the k>ss of majority we could 
have declared that we will go. But we will not

go like th it— we would like to tell the entire 
world as to what are the issues involved in 
the Vote of Confidence. We want the entire 
world to witness the proceedings of this 
House and find out where does each Mem­
ber of this House stand on the question of 
secularism.

Sir, Mr. Advani rightly said that even last 
time there was a Vote of Confidence but he 
forgot to tell the House that when the Vote of 
Confidence was sought by the Prime Minis­
ter in this very House in the beginning of the 
session, lot of discussion took place. Adva­
niji himself ably participated in the debate 
and he tried to put forward his view point.

[Transiation]

SHRI L.K. ADVANI: I have mentioned it 
deliberately. Last time the ruling party. BJP 
and Leftist parties had suggested that— I 
have got the record with me— v̂oting might 
take place without holding any discussion 
since the President had asked the Prime 
Minister to prove his majority on the floor of 
the House but Congress party did not agree 
to that and that was why discussion was 
held. In the liyht of that. I sakl that if today I 
made the same proposal again and in ca&e 
one section or the other did not agree, the 
discussion would be heki. But at that time 
your party dkJ agree that voting should take 
place without any discussbn.

[English]

PROF. MADHU DANDAVATE: You
have rightly put forward the facts. I do not 
differ with them. In fact I was trying to point 
them out. It is all right, if because of certain 
reasons, some sectionsof the House wanted 
at that time the issues to be discussed and 
debated. Today, it is we who demand that 
issues involved must be discussed. It is 
because we want to know the motivation of 
each sectk>n of the House whk;h is support­
ing or opposing the Motk>n.

The issues are very clear. The main 
questnn before us is of secularism and itr 
fate in India. The religious sentiments of all
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sections are extremely important. In a plural­
istic society like ours, how and to what extent 
the rights of the religious minorities, linguis­
tic minorities, political minorities etc. are 
protected. That is a very important aspect of 
our pluralistic polity.

Therefore, today, the question of secu­
larism becomes an extremely important one. 
We would like this particular aspect to be 
noted here. Our concept of secularism in 
Indian context has not been anti-religionism 
or non-religionism. In Indian context, secu­
larism always meant Sarva Dharma 
Sambhava, i.e., harmonious and peaceful 
co-existence of vark>us religk>us groups.

The debate that is taking place, has to 
take note of this cardinal principle of secular­
ism. I would like to point out to this House that 
our concept of secularism is ck>sely related 
to the controversy of Ram Janma Bhoomi 
and Babri Masjid. It is not oppositk>n to 
religion. I would like to remind this House 
that Mahatma Gandhi and Swami Viveka- 
nanda were devout Hindus. But for that very 
reason, they were eminent and dedicated 
Indians.

Sir, in this country Dr. Zakir Hussain and 
Maulana Abul Kalam Azad were dedk^ated 
followers of Islamk: religk>n. But for that very 
reason, they were dedicated folk>wers of 
Indian nationhood and Indian nationafism.

Dr. B.R. Ambedkar professed Buddhist 
faith. He was a noble Buddhist. But for that 
very reason, he was a good Indian.

Guru Nanak was a dedicated Sikh. But 
for that very reason, he was a dedk:ated 
Indian.

Mother Teresa, who accepted ihe In­
dian citizenship, was a devout Christian. 
Acceptance of the spirit of compassk>n of 
Christianity made her a noble Indian.

And Dada Bhai Nauroji, the foundir>g 
father of Indian natk>nalism. professed Zoras> 
tnan faith, but for that very reason, he was 
second to none in his support to Indian

natonalism. He was in fact one of the found­
ing fathers of Indian nationalism.

Those of us who stand by secularism—  
some may ridicule it, a philosophy of ap­
peasement— must remember that the leg­
acy of secularism has been derived from 
Indian natk>nal struggle under the leader­
ship of P^atatma Gandhi. This is the legacy 
that we had derived and it is this legacy that 
we have to preserve. What is at stake in the 
Ram Janma Bhoomi and Babri Masjid dis­
pute is not merely the structure of the Mosque, 
ft is not merely the structure of the Temple, 
but it is the noble value of secularism which 
we have cherished during the freedom 
struggle in this debate we want to see how 
many people stand by us as far as this 
corx:ept of secularism is concerned.

When we discuss Ram Janma Bhoomi 
and Babri MasjkJ. we are not among those 
Indians who believe that there is a first class 
and a second class citizenship in India. There 
is no discrimination as far as the citizenship 
is concerned. There is no monopoly of any 
partk:ular religious group in the country to 
claim the spirit of patrk>tism. It is neither the 
monopoly of the majority community; nor of 
the minority community. Just as there is no 
monopoly of any religious group to daim 
patrbtism and natk>nal k>yalty, similarly we 
cannot have a stigma on any particular relig- 
k>us group, and allege that it is treacherous 
to the country. This is the cardinal principle 
on ¥^ich our entire philosophy of secularism 
is based. I am sorry about the way in whk:h 
this controversy about the Babri Mosque 
and the Ram Janma Bhoomi temple is car­
ried on. ano the manner in which the agita­
tions are organised. Wefeel that the cardinal 
principle of secular democracy, and secular 
natk>nalism are being destroyed. That is the 
reason why we are worried.

Let us not forget 1965, let us not forget 
1962. let us rK>t forget the Bangladesh War; 
and if we k>ok at all these wars—  {interrup- 
tions) yes; the aftermath of portk>n of 1947 
also— tf you kx>k at all the history of various 
aggressions on our country, you will find that 
there have been so many patriots and mar-
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tyrs who belonged to various religiousgroups; 
and so also there have twen traitors and 
spies who belonged to various religious 
groups. You just try to find out: during the 
India Pakistan war of 1965, who were the 
people found guilty of espionage activities; 
and if you do it our arrogance that one 
particular community has the monopoly of 
patriotism, and thert others have the stigma 
of treachery with the nation— that type of 
divide will completely disappear.

In this context. I want to bring to the 
notice of this House a very important aspect, 
asfar as the issues that are being raised 
today, are concerned. I wish to make it 
explicitly clear that asfar as the Election 
Manifesto of the National Front isconcemed, 
we had made our approach quite clear when 
we sought the votes. We said: n iie  National 
Front feels that the Babri Masjid should not 
be demolished, and at the same time, the 
Hindu sentiments to have a temple dedi­
cated to Lord Ram should be respected. The 
National Front feels that an amicable settle- 
mei it on the above lines can be found. No 
precipitate action should t>e taken by any 
group pending such settlement, or a deci­
sion by the court."

The BJP hs» its owm poM olw ww i we 
have our own point of view. There was one 
incident: since Advani Ji is in the House, I 
woukd like to quote it. When some Members 
raised the questnn of Artide 370 and sakf: 
“Mr. Prima Minister, you have one point of 
view, and Mr. Advani has altogether another 
point of view.” Advani Ji then go! up and 
rightly saki: “H is true that on Article 370 we 
have a different perception. On Article 370. 
the National Front and the Prime Minister 
have altogether different perceptions. Know­
ing fuHy well that these are our differing 
perceptk>ns. we are trying to cortcentrate on 
those issues, and support ttwm on those 
issues on which we have an agreement, and 
we reserve to ourselves right to have differ­
ence of opinion, asfar as Article 370 is oort- 
cerned.”

Iwould like to point out to the House. Let 
us not forget the facts. I woukl like to remind 
all my colleagues who are unfortunately 
parting company with us. about what was the 
mandate of the last electk^ns: Some Opposi­
tion parties had adjustments. We had elec­
toral adjustment with the Left parties; we had 
also adjustment with BJP. We had adjust­
ment with the Independents too. We had 
adjustments with other parties, like the re- 
gk>nal parties. But throughout India, from the 
north to the south, and from east to the west, 
there was not one constituency where we 
had any understanding or adjustment with 
Congress (I). Therefore, all of us who fought 
with adjustments, or without adjustments, 
were very clear atx>ut our fight against the 
Congress, and all of us— whether you re­
main with us. or you are going away from us 
to seek the support of the Congress today—  
should not forget that every vote that we 
received was a vote against the misdeeds of 
the Congress. Chaudhry Devi Laiji Saheb 
has rightly sa>d it. It was against the mis­
deeds of the Congress and its policies, (/n- 
temjptions) Some colleague who have parted 
company with us are today declaring with 
retrospective effect that they are in essence 
Congressmen. That is the trouble. {Interrup­
tions) But frankly, every vote that they and 
we secured, was a vote against the Con­
gress.

This is a free country. Even one who has 
tolsave the party, subject to the Anti-Defec­
tion Law, can leave the party. One can 
choose any colleague. There is no ban on 
political marriages. And therefore you can 
choose your own party and support them. 
But don't be under the impression that you 
arf not vk>lating the promises that you had 
given to the electorate.

Look at the speeches of all those who 
had campaigned during 1989 election: From 
each platform, it was said, that we are totally 
against the policies of the Congress. Now 
some sectk>ns may go out. I have no per* 
sonal animosity against them. And notx)dy 
will t>elieve us if we attack them because for 
years we fought together. But let it be under* 
stood that there is a question of political
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legitimacy. And to this question, there Is no 
reply, I am sure. When you got elected 
against the Congress, every vote that you 
secured was anti Congress vote. If you now 
seek the cooperation of the Congress today 
that cannot be put on par with cooperation of 
the Leftists or electoral adjustment with the 
BJP in the last election because we had told 
the entire country that we having adjust­
ments with these non Congress parties to 
avoid a triangular contest with Congress. It 
was then made explicitly clear. And there­
fore how far can there be a political legiti­
macy of those who fought and won against 
the Congress but are going to rely on Con­
gress to form the Government. I do not want 
to make fun of my colleagues. I do not want 
to go into the analogy: which is the truck and 
which is the jeep in the Congress (I) and 
dissidents alliance. You can have a seat 
anywhere. If you want to prefer a jeep, be in 
the jeep; if you want to prefer a truck, be in 
the truck; if you want to have a seat in the 
trolley, be in the trolley. But do not have a 
complacent attitude that whatever be the 
vehicle I am a driver. I wish you were the 
driver. But when there are 210 persons, on 
whom you are banking; remember that 56 
r^.P.’s cannot say, we are the drivers and 
210 are the cleaners. Remember they will 
not be cleaners but back seat drivers, (inter­
ruptions)

In 1979, those who felt that they were 
the driver, came to realise that the driver was 
sitting somewhere else; and the back seat 
driver, who ditched them said after the col­
lapse of the Government. “How have I fooled 
them”. I do not want the remote controller of 
the impending Government to tell the same 
story to those who are relying on the support 
of 210 members as their allies...... {Interrup­
tions) Remember their history as well as 
philosophy. Do not forget that.

On Babri Masjid, Ramjanam Bhoomi 
and related Issues, I would like to make one 
thing very clear. In the last elections, basi­
cally, as Choudhariji rightly said, the people 
voted against the misdeeds of Congress and 
their policies. Not withstanding these facts, 
some people in their over-enthusiasm, are

trying to project their election victory as a 
victory on the question of Ram 
Janambhoomi-Babri Masjid issue. I may be 
corrected if t am wrong. Shri Jaswant Singh 
is a sitting member of this House. Shri Atal 
Behari Vajpayee is a Member of the upper 
House. But after the election results, these 
BJP leaders issued a joint statement— and 
warned not to misread the mandate of the 
people. It was not an expression of the 
mandate of the people on the Ram 
Janmabhoomi-Babri Masjid issue; it was an 
expression of the people's discontentment 
against the Congress. That is what Shri 
Jaswant Singh and Shri Atal Behari Vajpayee 
had said. And therefore that aspect of the 
electoral mandate should not be forgotten.

I would like one more point to be under­
stood very clearly. We have great respects 
for the Ram Temple. When we said that the 
Babri Masjid should not be demolished but at 
the same time Ram Mandir be constructed I 
am glad that the united party meeting where 
in all parlies except the Congress and the 
BJP— were present accepted this approach. 
The BJP leaders had frankly told us. : *"That 
is the all the party meeting question of Babn 
Masjid will come up. They had told us that 
they had honest differences on the issue and 
therefore instead of coming for the meeting 
and getting isolated, and others feeling 
embarrassed by their preser>ce. It was better 
that they did not attend the meeting." I could 
understand their logic. I told Prime Minister 
that Ataiji and Advaniji were perfectly justi­
fied from their point of view in absenting from 
the meeting. But not only did they not attend 
the all party meeting but the Congressmen 
too did not attend. I am glad to report to this 
House that in that all party meeting attending 
even by the Muslim League and others, a 
very balanced resolution was passed.

14.57 hrs.

[MR. DEPUTY SPEAKER in the Chaif]

I want to go on record that the Muslim 
members who were present at the meeting 
not one but many of them said that they wore 
not opposed to the construction of the Ram
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temple. “We are not opposed to construction 
of the temple in the same complex." They 
said and added—  “let there be status quo; 
the matter is referred to the court. If on some 
undisputed land in the complex the con­
struction is made, we are not going to come 
in the way.” They said. A very balanced 
attitude it was. I was happy that in that 
meeting even the members of the Shiv Sena 
were present, and we had passed a unani­
mous resolution. But then we are told by BJP 
leaders “we are also not saying that the 
Mosque should be demolished and the 
temple constructed.” A very interesting inter­
pretation is given by some of my friends from 
the BJP. They say. that "when we say that 
the temple should be built, we do not say that 
the Mosque should be destroyed, that It 
should be demolished.” They claim that in 
the modern days of technology we can shift 
the entire Mosque and locate it somewhere • 
else.

I am reminded about an intellectual. I 
will not mention his name. He is an important 
person from the judiciary. He is known for 
verbosity language. When someone falls 
down, I would say that the man has fallen 
down. But that intellectual will not describe 
the phenomenon In such a simple way. He 
would say, **that man's verticality has been 
transformed into horizontality through the 
instrumentality of the force of gravity”. 
Wonderful. It means the same thing, as 
saying that the man has fallen down. But 
short of saying that the man has fallen down, 
he has said everything about it.

My friends say that there is a technology 
by which the entire Mosque can be shifted. 
By telling the Muslim masses that the Mosque 
is not demolished, but in a sophisticated 
manner it is being shifted to some other 
place, do you think that their sentiments will 
be satisfied? Therefore, we suggest that let 
us keep the sentiments of both the religious 
segments in our mind. Shri Indrajit Gupta 
rightly said that when we spoke about the 
sentiments of the Hindus in the country to be 
respected. Those of Muslims too had to be

respected the sentiments of the Hindus. 
Remember about we have not accepted a 
theocratic State, we have not accepted that 
the Muslims. Christians and the Buddhists 
etc. are aliens to this country. We had ac­
cepted the unity of the country, harmony of 
all the shades of religious groups, we be­
lieved that the Hindu sentiments may be 
protected, but the sentiments of Christians. 
Muslims, the Buddhists and Sikhs too must 
be protected. Have we forgotten that? When 
the Blue Star operation took place the Sikh 
psyche was hurt and even the Congress­
men, I remember, in those days said then 
that if the Sikh psyche has been hurt by the 
Blue Star Operation we must do something 
by which their hust psyche is healed. If the 
psyche of any religious group is hurt in this 
country, then the secular climate is destroyed. 
We hear to take note of this in the present 
context.

I would like to point out to you that there 
are so many other points. They are not 
relevant in the debate today. And as was 
said by Chowdhary Sahib, there was aboli­
tion of loans, there was the Lok Pal Bill to 
check corruption in high classes. We intro­
duced certain policies for the extension of 
reservation for Scheduled Castes in legisla­
tures. We introduced the concept of Women's 
Commission. We decided to go in for TV  
autonomy. There is the Gulf crisis. All these 
are the issues which are no doubt relevant 
but in today’s debate most crucial issue is 
that of secularism.

SH R IT. BASHEER(Chirayinkil): What 
autonomy have you given?

PROF. MADHU DANDAVATE: You
deal with it. (interruptions)

15.00 hrs.

As Mr. Somnath Chatterjee has rightly 
said, the central theme today Is our attitude 
to secularism.

Let me come to another important point. 
Some Members feel disturbed about it. I am 
not challenging their bona fides I am not
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casting aspersions on them. But let me offer 
the analysis very clearly. When the ‘rath 
yatra’ began, there was a certain social 
context in the country. There was the emer­
gence of a new upsurge of the unity of 
interests of all the oppressed sections. We 
found in this country a new upsurge of unity 
among the Scheduled Castes, the Sched­
uled Tribes, the backwards and the minori­
ties. Some people were frightened by this 
emerging unity of the oppressed sections, 
and their united will. There could be only one 
method by which the united will of these 
oppressed and backward sections. Sched­
uled Castes. Scheduled Tribes and the 
minorities could be destroyed, and that was 
by trying to overpower that upsurge by anew 
Hindi wave. And that is why, this agitation 
was taken up.

That is my assessment. I will be very 
happy if I am proved wrong. The question 
came, what the Government has to do. I do 
not want to refer to what the Prime Minister 
has said regarding the ordinance. Talks were 
carried out. When the leaders of the BJP 
were initially sympathetic to some extent. 
When the VHP took a hostile stand and the 
Muslims too took a similar posture, we found 
that the ordinance could not be the basis of 
the solution of the Babri Masjid Ramjanam 
Bhoomi dispute and, therefore, that was 
withdrawn. There are inflammable issues 
like communal passions, roused by Ram 
Janam Bhoomi-Babri Masjid dispute. When 
Shri L.K. Advani commenced the rath yatra. 
he might not be feeling that these would be 
violence. The ‘Rath Yatra’ was like a tiger. 
You can ride the tiger and the tiger could 
swallow others while you remain on the back 
of the tiger. But the moment you try to come 
down from the back of the tiger, that very 
tiger would try to swallow you because it 
does not distinguish between human beings 
and human beings. The question is, why the 
'rath yatra’ was stopped in Bihar? If this rath 
yatra were to enter Ayodya and lakhs of 
people were to enter there, what would 
happen? The spectators may remain aloof. 
But what will those who are running the 
administration do? In spite of the precau­
tions that the administration had taken, a few

hundred people rushed forward. Some of 
them mounted the top of the Mosque. The 
photographs have also appeared. They did 
so not because of the direction of any organi­
sation. Some of those with their roused 
passions of Hindu cause were going on the 
top of the mosque and if some of them were 
to carry dynamite and explosives and throw 
them on the mosque and if the mosque were 
to collapse, can we imagine as what would 
have been the impact on the religious senti­
ments of the Muslims? When Blue Star 
Operation' took place, many people gave 
their own defence of the Blue Star Opera­
tion. But the net effect was that the psyche of 
the Sikhs was hurt as a result of t he Blue Star 
Operation. Tomorrow if any holy temple of 
the Hindu or any Buddha vihar of the Bud­
dhist or any church of the Christian is that 
way desecrated, bombs were to be thrown 
and even explosions were to take place, 
there would be the explosion of religious 
sentiments. And therefore, the Government 
had to take certain steps.... (interruptions) 
As far as the question of secularism is con­
cerned I have very strong views and I wish to 
express them very firmly and freely... {Inter­
ruptions)

Let me come to the conclusion. Some 
friends of ours who have parted company, 
have obliquely said that we have love for th© 
chair and the Prime Minister wants to cling to 
it. Many of us have fought various struggles 
for years together. Compared to the number 
of years or months for which we have occu­
pied liie chair, the number of years for which 
we have fought various natures and re­
mained in jails is far greater. We came to the 
chair from the trends of struggle. Today if we 
were to cling to power, what was the softest 
option available to the Prime Minister? If he 
had only signed an agreement with Mr. L.K. 
Advani about the Ram Janam Bhoomi and if 
he had arrived at similar agreement with the 
Vishwa Hindu Parishad that we were pre­
pared to allow the construction of the Ram 
temple even on the disputed land, our Gov­
ernment would have survived even without 
the support of the Congress But we decided 
for the sake of secularism not to do so and 
we were prepared to go out of p>ower. I would
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like each one of the Members In this House 
to give his vote either for the Government or 
against it to demonstrate in this very House 
as to on which side of the fence of secularism 
each one stands. Let the world notice and 
take cognisance of this. As far as we are 
prepared to throw away even hundred such 
Governments to protect the soul of secular­
ism.

[Translation]

*SHRI R. MUTHIAH (Periakulam): Hon. 
Dy. Speaker. Sir. the Hon. Prime Minister 
has today moved a motion seeking confi­
dence in the Council of Ministers. It is the 
usual practice that Governments seek con­
fidence of the House in them on the basis of 
the merits of their performance. Today, this 
Government is before us with this motion of 
confidence which is heavily based on one 
single event. The Government solicits the 
support of the House since they had arrested 
Advani and stopped the Rath Yatra.

While speaking on the motion, several 
members belonging to the various sections 
of the House expressed their opinions. I 
cannot but recall atthis juncture the identical 
eventuality that occurred 11 months ago 
when this Government first sought the con­
fidence of this House. When hon. Prime 
Minister moved the motion of confidence 11 
months before for the first time, the Hon. 
members of the communist parties and the 
BJP supported the motion. That was really a 
laudable achievement for these* warring 
factions had come together for the first time. 
But, today, we regret that the same Hon. 
members from the communist parties who 
voted with BJP 11 months before to save this 
Government accuse us of joining hands with 
the same BJP to vote down this Govern­
ment. This question that how the Congress 
and the supporting parties are joining hands 
with the BJP now to vote down the Govern­
ment is being repeatedly asked.

[English]

SOME HON. MEMBERS: There is no 
translation. Sir.

SHRI R. MUTHIAH: Sir, if there is no 
translation, that means you are purposely 
omitting our language from the proceedings. 
{Interruptions)

MR. D EP U TY SPEAKER: Have you 
given the notice?

SHRI R. MUTHIAH: I had given a notice 
that I was going to speak in Tamil. When 
there is no translation, that means our lan­
guage is being purposely omitted from the 
record.

MR. D EP U TY SPEAKER: The Transla­
tor has come now. You can continue.

[ Translation]

*SHRI R. MUTHIAH: The Hon. Mem­
bers from the communist parties and even 
the Prime Minister have been often giving 
emphasis on one point. Hon. Prime Minister, 
Hon. Madhu Dandavate and Hon. members 
from the communist parties have been re­
peatedly postulating that the verdict in the 
last elections was against the Congress. 
Accordingly, they come to the conclusion 
that a vote against this Confidence motion 
would be a vote against the mandate of the 
people.

Hon. Dy. Speaker, Sir, if you look at the 
composition of the House. 195 seats are with 
the Congress. The other parties in the House 
have secured only a lesser number. Then 
how can it be construed that the verdict in the 
last elections was against the Congress. On 
the other hand, the people of India voted for 
the Congress in the,last elections giving it the 
largest number of seats in Lok Sabha. To ­
day, the Congress party is in Opposition 
because Hon. leader Rajiv Gandhi preferred 
principles to power unlike the motley group 
of parties which have forged an opportunis­

^Translation of speech originally delivered in Tamil.
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tic alliance to stick to power after sacrificing 
principles, goals and objectives. If Congress 
would have decided to have alliance with 
parties which are diametrically opp>osite in 
principles, it would also have been in power 
very easily. They have forgone power for 
upholding principles. It is, therefore, regret­
table that such a party is being branded as 
anti-people party. You are now accusing us 
of joining hands with the BJP while voting 
against the motion, I would like to ask my 
communist friends. In that case, when we 
brought an adjournment motion of price rise 
some time back, why did you vote for the 
motion along with the BJP? Was that a 
correct decision then? What justification 
these communists have to level such an 
accusation?

We are opposing this motion because 
we are convinced that this Government is 
not worth continuing. The Hon. Prime Minis­
ter has laid stress on three issues namely 
secularism, integrity and the upliftment of 
backward classes.

But I would like to express my dismay 
over the plain and naked disregard this 
Government had shown to this suddenly 
eulogised 'secularism' over the past 11 
months. The word secularism does not find 
a place in two Addresses the President was 
kind to deliver during the life of this Govern­
ment. Neither the Prime Minister was that 
much keen to lay the same stress which he 
is now laying on secularism when he replied 
to motions of thanks on these two presi­
dent’s Addresses. He has also not given any 
firm commitment to the House over the past
11 months that his Government would abide 
by the court order on Ram Janam Bhumi 
issue very strictly. Now suddenly he asks for 
our support on the plea that he had arrested 
Advani. When several incidents mutilating 
secularism took place in the country, the 
Prime Minister was silent and inactive. To 
cite an instance, take the case of the ap­
pointment of the J  & K Governor. When 
Kashmir was tense under communal fire, he 
chose to send a man with doubtful secular 
credentials to the State as Governor much

against the wishes of the communists them­
selves. The anarchy which the Governor 
had unleashed is yet to be overcome. Today, 
for wriggling out of this extreme situation, 
you are invoking the bogey of secularism.

Sir, the Hon. Prime Minister has pro­
fusely praised our defence forces for their 
integrity. I would like to remind the Prime 
Minister of one thing. The IPKF was sent to 
Sri Lanka to keep peace in that island and to 
safeguard the interests of the Tamils. When 
it returned to India after accomplishing the 
tasks entrusted to it, the Chief Minister of 
Tamil Nadu had the audacity to brand the 
IPKF as an army of killers and as an army 
which perpetrated genocide. He refused to 
attend the reception given to the returning 
army. This was the greatest insult that could 
ever be heaped upon our armed forces. 
Several Hon. Members from our party and 
from other parties like Shri P R. Kumaraman- 
galam, Shri Saifuddin Chaoudhary and Prof. 
Malhotra raised the issue in the House. The 
Prime Minister did not even rise f rom his seat 
to at least pass a token condemnation on the 
Chief Minister. Today what justification is 
there for the Prime Minister to seek the vote 
of confidence in the name of integrity?

Over these 11 months, what have they 
done to resolve the Lankan tangle. Lakhs 
and lakhs of refugees have come and the 
influx is still on the increase. What concrete 
step has been taken by this Government to 
safeguard the interests of Tamils in Lanka? 
Whether the External Affairs Minister of this 
Government have ever paid, a visit to Sri 
Lanka with a view to solve the problem?

[English]

MR. DEPUTY SPEAKER: You must 
finish.

(Intenuptions)

[ Translation]

*SHRI R. MUTHIAH: I have been al- 
toted 25 minutes. Please al»ow me a few

•Translation of speech originally delivered in Tamil.
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more minutes. I will conclude.

When there were several communal 
incidents in Tamil Nadu due to which the 
unity and integrity was threatened on sev­
eral occasions. Whether this Government 
condemned the State Government?

How many times the Home Minister 
visited Tamil Nadu when on several occa­
sions law and order situation was at serious 
peril?

You had been treating Tamil Nadu as a 
vassal State and the Chief Minister as your 
nominated prince. You never took notice of 
the Chief Minister’s misdeeds which have 
jeapardised the unity and integrity of the 
country.

You ask our support because you have 
implemented the Mandal Commission’s 
recommendations. But when we placed our 
views before the all party leaders meeting, 
you did not heed any of our views. Our party 
has a very long tradition of fighting for the 
upliftment of the poor and the downtrodden 
since 1951 and 1952. If there was no Anna 
or Periyar, we would not have seen this 
Mandal Report. We, as members of a party 
which was nurtured by Periyar and Anna, 
welcome wholeheartedly the recommenda­
tions of the Mandal Commission. We very 
clearly and categorically stated that if this 
Government is seriously interested in the 
upliftment of the backward classes, then the 
report has to be implemented in toto. In that 
case, we would be the first party to welcome 
its implementation.

Sir, we demanded that 52% reservation 
as recommended by the Mandal Commis­
sion should be provided. We also demanded 
that reservations should be mandatorily 
extended to admissions in educational insti­
tutions. These demands have fallen on deaf 
ears. I would like to ask Shri Yadav a ques­
tion. Let him sincerely reply to it. Apart from 
the announcement of 27% reservations for 
backward classes, what steps you had taken

to honestly implement it? You have moved 
not an inch further. But you are boasting that 
you have implemented the Mandal Report. 
As rightly F>ointed out by Shri Devi Lai, this 
announcement for backward classes is a 
step to checkmate a backward class leader 
and to reap cheap political gains.

A party which has been nurtured and 
politically sustained by Periyar and Anna 
cannot be deceived by these hollow an­
nouncements made to counter a backward 
class leader and reap petty political benefits 
at the cost of the nation.

I would, at the last, categorically affirm 
that this Government which seeks the confi­
dence of the House on three issues has 
miserably failed on all these three issues of 
secularism, unity and integrity of the country 
and upliftment of the backward classes, and, 
therefore, has no right to continue in office. I 
strongly oppose the confidence motion on 
behalf of AIADMK party.

KUMARI UMA BHARATI (Khajuraho); 
Honourable Mr. Deputy Speaker, I am thank­
ful to you for giving me an opportunity to 
speak. Though I would like to say in the 
beginning something which may seem to be 
out of context. But. a few days back on my 
arrival in Delhi, I received a piece of paper 
which was sent to me from Lok Sabha and in 
which it was mentioned that I was arrested 
on 28th October, 1990 and released on 31 st 
October, 1990. I am surprised to see it that 
the Uttar Pradesh Government has shown 
me as released on 31st October, in their 
papers, then why the family members whose 
vehicle I boarded to reach A/odhya, were 
arrested under National Security Act on the 
charge of helping a prisoner to come out of 
the prison? Secondly, I am surprised as to 
why only myself was released on 31 st from 
the Circuit House of Banda which was used 
as a jail by the local administration? Since 
other honourable Lady Members of Parlia­
ment like Shrimati Vasundhara Raje, Shri- 
mati Sumitra Mahajan and Shrimati Jaya- 
wanti Navinchandra Mehta were also with 
me. Why only I was released from there? 
And after my disappearance on the night of
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the 31st October, their security was all the 
more tightened. If I was a dearer person to 
the Uttar Pradesh Government as only I was 
released and all others were kept under 
detention, then why was I forcibly dragged 
like a beast in to the streets of Ayodhya to 
take me to the police station? I am saying all 
these things because I was wonder struck at 
the contents of the paper I received from 
here.

Mr. Deputy Speaker. Sir. just now Shri 
Somnath Chatterjee. who is an honourable 
Member of this House, was saying that the 
support of communal forces was always 
sought. Earlier it was Bharatiya Janata Party 
and now probably it is Congress which falls 
in that Category. Respected Shri Chatterji is 
not present here, but I would like to commu­
nicate my words to him through you that 
even upto the last session he was with us 
and was supporting that very party which we 
were supporting. Though he is not prepared 
to come close to us today, but it is not long 
ago that he was with us to support a particu­
lar Government.

Respected ex-Deputy Prime Minister. 
Chowdhary Devi Laiji has said something 
which needs immediate reply. He is also 
present in the House but I would like to 
inform the whole House through you as to 
why the question of Rama Janam Bhoomi 
was not taken up; during the British regime 
and why it is only this time that the issue of 
Rama Janam Bhoomi has been raised. I 
would like to inform respected Chowdhary 
Sahib and the entire House that this bkrker- 
ing had started on that very day when the 
temple built on Rama Janam Bhoomi was 
demolished. There was a continuous tussel 
on this issue even during the British regime. 
Lakhs of people had sacrificed their lives for 
the same and that struggle has been there 
right from the time of Britishers. Mr. Deputy 
Speaker. Sir. you will be surprised to know 
that a Muslim gentleman named Amir All 
collected an army of 4-5 thousand persons 
bek^ngingtothe Muslim community and took 
an initiative to construct a temple on Rama 
Janam Bhoomi to develop friendly relation­
ship with Hindu brethren. But since British­

ers were folk>wing the policy of divide ar>d 
rule, they visualised that if such a thing 
happens Hindus arxJ Muslims will come 
ck>ser and the Britishers won't be there to 
rule for long and Amir Ali was imprisoned on 
the charge of treason and led to the galk>ws. 
What Britishers did with Amir Ali at that time, 
the same thing has been done by Vish- 
wanath Pratap Singh and Mulayam Singh 
Yadav to draw a dividing line between Hin­
dus and Muslims now.

Mr. Deputy Speaker. Sir. since I am 
present here to tell you the reality in respect 
of Ayodhya and the reason as to why we 
have withdrawn our support. So I would 
begin my very brief narration on this point. 
When Vishwa Hindu Parishad resolved to 
construct a temple on Shri Ram Janam 
Bhoomi on 14th November. Shri Vishwanath 
Pratap Singh made an appeal that since they 
had taken over very recently, they wanted to 
be given some mere time to resolve the 
issue. He asked for a four months’ time to 
solve the problem. An appeal to that effect 
had been published by the PM Secretariat in 
a newspaper, a copy oi it I have with me. In 
that appeal, the Prime Minister had prom­
ised that if a four months* time was given to 
him, he would devote each single day to find 
out a solution of the problem. He saki that he 
would definitely solve this problem within 
four months. But needful was not done in the 
specified period. In this way, this problem of 
Rama Janam Bhoomi was not taken with the 
slightest seriousness. When the period of 
four months was about to expire and only 
four days were left, the leaders of Vishwa 
Hindu Parishad had a talk with the Prime 
Minister. The Prime Minister said in his 
familiar style, that four days were still left, 
anything could happen and they should wait. 
Later on, that period of four days was also 
over. In that way, the period of time de­
manded by the Prime Minister was also over. 
On 24th, 25th and 26th June there was a 
maeting of the Steering Committee of Vishwa 
Hir>du Parishad in Haridwar and a resolution 
was passed that they woukJ proceed with the 
construction work of the temple on the 30th 
October on Rama Janam Bhoomi. ft was 
something favourable for Shri Vishwanath
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Pratap Singh that he got four month’s time 
on his appeal in the first instance and a 
period of another four months without an 
appeal for the same. Had he been genuinely 
interested to find a way out he would have 
solved the problem within those four months. 
Leaving aside the controversy, a solution 
could be arrived at by a mutual discussion. 
But during those four months, instead of 
making serious efforts in this direction, they 
gave a free hand to the Chief Minister of Uttar 
Pradesh. And he went around all the places 
in Uttar Pradesh in the name of Sadbhavna 
and anti-communal rallies and was out to 
label the movement of Vishwa Hindu Par- 
ishad as communal. Hon’ble Mr. Madhu 
Dandavate is present here. Just now, it has 
been said that the disputed construction on 
the site of Rama Janam Bhoomi is a Mosque 
according to some people but that creates a 
doubt in my mind, because according to 
Shariat that particular place can’t be a mosque 
because a mosque does not have an idol in 
it. So if there is an idol, it can’t be a mosque, 
and if there is a mosque, why an idol should 
be there in it? So I would like to say that if a 
Hindu calls it a mosque. I am sure that he has 
little knowledge of Islam, but if a muslim calls 
it a mosque, I will doubt his being a true 
muslim and won’t call him atrue moslem. So, 
if an honourable senior member says this 
thing in the House about the hoisting of 
saffron flag, by some persons, I would like to 
inform the House that in our resolution of 
30th October, we did not mention even once 
that we would demolish the mosque. Neither 
Shri Advani, nor the spokesman of Vishwa 
Hindu Parishad nor any other responsible 
person from Rashtriya Swayam Sevak Sangh 
said it that they would demolish the mosque. 
Instead we had said that we would construct 
a temple there. We never uttered a word 
about the demolition of the mosque. But if 
some angry youngmen went up the mosqye, 
it was none of our fault. It was Shri Mulayam 
Singh Yadav who was exclusively respon* 
sible for all'these things because Shri Vish- 
wanath Pratap had given him full liberty to 
throw an open challenge during his tour of

the entire Uttar Pradesh that even a bird 
could not have an access in the vicinrty of the 
site. For how long the youth could be stopped. 
They got provoked with it and thought that if 
a bird could not fly towards the site, at least 
a youth from Uttar Pradesh would definitely 
go and do something there. It is also really a 
matter of great shame for Mulayam Singh 
Yadav that the person who hoisted the flag 
while standing atop the building was none 
else but Sunil Yadav of Suhagal, from district 
Faizabad. When Mulayam Singh Yadav said 
these words that he was there to oppose and 
resist the construction of a temple on Rama 
Janam Bhoomi, the people of Yadav com­
munity were feeling ashamed, and this shame 
has been cleared off by a youth named Sunil 
Yadav who unfurled the saffron flag on the 
site. For this thing, that youth was not at fault. 
Advaniji had not asked even once about the 
demolition of the mosque. He talked only of 
the shifting and not of the demolition ot 
mosque. But Mulayam Singh Yadav vitiated 
the whole atmosphere and deployed force 
which was a clear violation of the 
Constitutional provisions under article 25-26 
of it. A ban was imposed on "Panch Kosi 
Parikrama”. The people of Madhya Pradesh 
and Bihar were prevented from entering 
Uttar Pradesh. It provoked some youth to go 
to the extent of ascending the top of that 
building, but all the same I would like to say 
that these Hindu youth had no intention of 
doing any damage to it. Though I am not an 
intelligent person, nor am I a good orator, but 
I want to echo the sentiments of the youth 
assembled at Ayodhya in this House. I want 
to ask the entire House whether the hon’ble 
members are aware of it that there is not only 
this mosque which is there on the Ram 
Janambhoomi but there are so many 
mosques, hundreds of grave-yards and 
thousands of Muslims in Ayodhya. Let a 
single person come forward and tell me if 
there was any one among the lakhs of youth 
who had assembled there and dismantled 
the bricks of a mosque or a graveyard to hurt 
the sentiments of the Muslims. It shows that 
these youth did not want to demolish the 
mosque, they only wanted to give a proper 
response to the challenge put forth by Mu­
layam Singh Yadav.
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I was also under detention in the circuit 
House of Banda district which was con­
verted into a prison. There were 20 thousand 
people who were put under detention with us 
in Banda. They were kept in the building of 
Inter College. Twenty thousand people were 
raising the slogans of “Har-Har Mahadev’ 
and "Jai-Jai Shri Ram"continuously in Banda. 
Thirty per cent of the population of that city is 
that of Muslims and when the day of fast 
came off on 30th October, a Muslim trader 
sent a truckload of bananas for them. He 
said that nobody should go without food on 
that day. Hindus passed through the areas 
inhabitted by muslims with the slogans of 
"Jai-Jai Shri Ram" on their lips and Muslims 
invited them to their houses and served them 
with tea. I don’t agree at all that a large 
number of Hindu youth were standing on the 
dilapidated building.

Mr. Deputy Speaker, Sir, today I will not 
stop without making my point. I am not going 
to conclude even though you ring the bell. I 
want to urge you and want to beseech you. 
Today Shri Vishwanath Pratap Singh is urging 
for vote of confidence with the hands stained 
with the blood of innocent, religk>us and the 
God loving citizens. I want to tell him that he 
has now lost that right. Mr Deputy Speaker, 
Sir, you may kindly give me full opportunity to 
express my views.

MR. D EP U TY SPEAKER: You were 
given 10 minutes to speak, but you have 
already taken 15 minutes. You should speak 
very brief.

KUMARI UMA BHARATI: Mr. Deputy 
Speaker, Sir, I reached Ayodhya on 1st of 
November, when a large number of people 
were present in Ayodhya. I would like to 
submit something about the information given 
to me in connection with the incident on 30th 
October. It is being said about this incident 
that some people climbed up forcibly on this 
building. On that day also some devotees 
and the people who were singing the hymns 
of the lord Rama were killed there. These 
persons were totally innocent and there was 
no tension at all. One or two incidents of 
stone-throwing also took place on the day

and as a result, firing took place. Sir, It has 
been proved that a Member of Parliament 
from a district adjacent to Faizabad had sent 
some people £is kar sewaks and mixed them 
among kar sewaks as devotees of Rama. 
When they were caught and beaten by the 
police, they owned up alt there things that 
such ad such Member of Parliament had 
sent them and asked them to bum the buses 
and jeeps. Uttar Pradesh Government and 
Prime Minister are responsible for all this 
episode.

It has been argue to accept the court 
decision. If someone else says that this 
decision should be accepted for a moment, 
we will accept it, but if a man like Shri 
Vishwanath Pratap Singh says so then I am 
compelled to say that when late Prime Min­
ister Shrimati Indira Gandhi imposed emer­
gency in this country ignoring the verdict of 
the court, I find that same Vishwanath Pratap 
Singh was with Shrimati Indira Gandhi at that 
time, when Shri Rajiv Gandhi enacted Mus­
lim women Bill in Shahbano case ignoring 
the court, at that time also the same Vish­
wanath Pratap Singh was with Shri Rajiv 
Gandhi. Same Shri Vishwanath Pratap Singh 
was the Prime Minister when court ordered 
that Rath Yatra of Advaniji shoukl not be 
slopped and when court ordered that Panch 
KosiParikramashould not be stopped, same 
Shri Mulayam Singh was then Chief Minis­
ter. I want to submit that ‘Parupdesh, Kushal 
Bahutere, Jo aacharahin te nar na ghanere.'

I want to tell here that similar preaching was 
given to Ravana in Ramayana whatever was 
preached to others, one should follow the 
same. Ram Janambhoomi issue is t>eyond 
the jurisdictnn of the court. Which judge or 
magistrate can prove that Lord Ram took 
birth on a particular place. One thing more 
has been said that there is clash between 
faiths. In this connection I woukj like to 
submit that the words tike clash between 
faiths should not be used by Shri Vishwanath 
Pratap Singh with regard to Ram Janam 
Bhoomi as it is the centre of the devotion and 
faith of Hindus. Babri Masjid can never be 
the centre of the devotion for muslim broth­
ers, it can be Macca and Madina. H we think
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to construct a Hanuman temple or a Ram 
temple in Macca or Madina, then the ques­
tion of a clash between devotion and faiths 
may arise. Babri Masjid can never became 
the centre of devotion for the muslims, but for 
Hindus Ram Janam Bhoomi is the centre of 
devotion and its reason is that there are 
thousands of mosques in the country like 
Babri Masjid. but Ram Janam Bhoomi is only 
one. We cannot ask Lord Rama to take birth 
once again so that Prime Minister Shri Vish- 
wanath Pratap Singh could have some sat­
isfaction. We can not say it to Lord Rama. 
When there is a clash between faiths, com­
parison between Ram Janam Bhoomi and 
Babri Masjid cannot be made comparison 
can of course can be made between Ram 
Janam Bhoomi and Macca-Madina.

I want to make one more submission. 
Hon. Chandra Shekhartalked about integra­
tion here. Through you I would like to ask all 
the Members of leftists parties, congress 
party and Janta Dal as to why they want to 
create religious harmony or want to make 
experiment with secularism In the country at 
the cost of Hindus only. Do you think them 
guinea pigs? Why do you want to make all 
the experiments on them? In this connection 
I want to say that if experiments for bringing 
about integration, secularism are undertaken, 
these should be done for all religious faiths. 
Experiments should not be undertaken for 
Ram Janam Bhoomi only. Ram Janam 
Bhoomi can be compared with Macca-Mad­
ina, but it can not be compared with dllapri- 
dated building like Babri Masjid.

Hon. Deputy Speaker the last 2nd 
November is that block Friday which cannot 
be forgoiien in future. Such a black Friday 
had also not come in the past. I am myself a 
witness to the inckients of 2nd November. 
On the eve of 1 st November, when we held 
a meeting, rt was decided that in the morning 
of 2nd November at 9 o’ clock...

MR. D EP UTY SPEAKER: I had given 
you only ten minutes, but now already 20 
minutes have passed. Please conclude.

KUMARI UMA BHARATI; It was de­
cided in it that very peaceful procession will 
be taken out. It was also decided that the 
processionists will not cross the police barri­
ers and we will stop the processk>n wherever 
police will stop us. It was not at all decided 
that we will forcibly move towards Ram Janam 
Bhoomi. We had decided on that day that 
wherever police will stop us, we will sit down 
on the floor and start singing hymns of Lord 
Rama peacefully there. Hon. Deputy 
Speaker, Sir, you will be surprised to know 
that it was told to about 50,000 devotees of 
Ram there that neither anybody will abuse 
and throw any pebbles on anyone, nor any­
one will resort to violence and every body 
had sweared in name of Lord Rama that no 
one will indulge in such things. Everybody 
had promised that no one will indulge in such 
activities.

Processions started from three sides. I 
also accompanied the procession from one 
side. When our procession reached the 
barrier, we stopped our group three and 
started singing 'Bhajans* according to the 
given directions. Administrative officers of 
that zone came to us and they asked us to 
vacate the place. But we told them that we 
would not vacate that place. We also told 
them that it is Ayodhya, Birth place of Lord 
Rama, and asked if we can not recite the holy 
name of Lord Ram while sitting there? When 
we were forcibly sought to removed from that 
place, our youths prayed to p>olice and 
touched even their feet, but neither they 
abused them nor they hit them with pebbles. 
They did not burn buses and jeeps, as re­
ported, It has all been done by the police later 
to justify their great
massacre.. .{Interruptions)

Officers started getting worried as to 
what they will reply to the Chief Minister. On 
our part it was decided by us that no body will 
move even an inch wherever we will be 
stopped. I do not know as to who ordered 
firing and firing started all of a sudden. The 
way firing and massacre took place in the 
streets of Ayodhaya is unprecedented in the 
history of India. I think that such a massacre 
has never taken place at any place even in
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the world. Mr. Deputy Speaker. Sir. Kar 
Sewaks who had taken shelter in rooms and 
in the houses of the people out of fear were 
dragged out. A lady teacher, Hariom Bharti 
was residing in a house in a street there. Five 
kar-sewaks were dragged out from her house 
and they were shot dead. On 30th October 
two youths from Calcutta had hoisted saffron 
flag on that building. They had hoisted saf­
fron flag on one of the there domes. These 
youths were dragged out from a house and 
were shot dead at point blank 
range...(Inten^uptions) When I was kept 
under detention, a wounded youth was 
brought there. By face he looked to be a 
South Indian, he was writhing in pain, a bullet 
was fired in his stomach and his intestines 
had come out. He was bleeding very puf usely. 
I requested all the officers present there for 
making arrangements for his treatment, but 
they said that transport was not available. I 
said that so many vehk:les were available 
and these vehk:les could be used and he 
should be treated. They did not listen to me 
and in my view....

MR. D EP UTY SPEAKER: Bhartiji, now 
conclude please.

KUMARI UMA BHARATI: Mr. Deputy 
Speaker, Sir, I am just now concluding. He 
died before my eyes and then he was dragged 
to a vehicle and nobody knows about him till 
now. Whatever occurred before my eyes 
and whatever I had observed there, accord­
ing to it, at least thousands of people have 
been killed there. I have myself observed 
that hundreds of people were killed there 
and as people say that bodies of thousands 
of people were thrown in river Saryu and 
dead bodies were burnt collectively. We are 
collecting information about the number of 
kar sewaks who had reached there from 
different places. You will be surprised to 
know that not only Hindus came there as kar 
sewaks. but these kar sewaks included 108 
muslims from Bhind, ten muslims brothers 
from my district and two muslims from 
Maharashtra. One Muslims brother is still 
missing out of them. He might have been 
killed in that massacre which had taken 
place In Ayodhya. Mr. Deputy Speaker, Sir,

I want to say in this House through you that 
as Nuremberg trial had taken place and a 
trial on Nazi atrocities was undertaken, 
similarly a trial of Shri Vishwanath Pratap 
Singh and Shri Mulayam Singh shouM also 
be undertaken... (interruptions) Even ladies 
in great number have been massacred. Strin­
gent punishment shoukJ be given to those 
found guilty.

Now I am concluding. In the last. I want 
to say one thing more. In your views this 
place should be left as it is. I would like to 
submit that this problem could not be solved 
in this manner. The appeasement policy for 
the last 45 years and the Incidents of this 
entire year, wrong policies of Shri Vishwa 
Nath Pratap Singh and Shri Mulayam Singh 
Yadav about Ram-Janam Bhoomi have 
changed the hearts of Hindus and Muslims 
both and due to this change, whenever 
Muslim will visit that place he will see a idol 
of Lord Rama there and whenever a Hindu 
will visit that place, he will see a dilapidated 
bulkiihg which is called a mosque and both 
will think to remove it. Therefore, it can be 
solved and it could have been solved on 30th 
October also. Its only solution lies in a letter 
whk:h was published in ‘Jansatta* in name of 
Abdulla Bhukhari. I will repeat the same 
words that even now solution can be found 
out. Its only solution is that muslims should 
themselves come forward and shouW coop­
erate in building the temple there. In future, 
in India prayers will be hekj in temples and 
Molvies will pay Namaz in temples. We can 
hopefully look forward to that future. In the 
last, I am concluding with a couplet. It is sakJ, 
**Bahati Ganga me Hath Dhoya Jata hai*. I 
would like to say that you must have listen 
saying to make hay while the sun shines. 
'Bahti Ganga me Hath Dhona’, but the people 
who have stained their hands with the b\ood 
of innocent people and with the blood of 
innocent devotees'will never be forgiven in 
the history of India, here are two line

“Ram Vimukh us Hal Tumahara, Raha 
Na Kou Kul Rovanhara.”

{Intenyptions)
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MR. D EP U TY SPEAKER: All of you sit 
down. Yadav ji. you may start.

TH E  MINISTER O F TEX TILES  AND 
M INSTER O F  FOOD PROCESSING IN­
D USTR IES (SHRI SHARAD YADAV); Mr. 
Deputy Speaker, Sir, in this House which is 
supposed to be the supreme Panchayat of 
the country, I would not like to say an^rthing 
out of favour and hatred. This is the first 
occasion since I contested elections, that I 
have stood up to express my views. My 
submission is that none of us belonging to 
Janata Dal, tried to provoke any BJP, and 
Communist Party member including of course 
Shri Chandra Shekhar. Today I rise to speak 
here not as a Minister of textiles but as a 
political workers (Interruptions) we want to 
win the confidence motion not to get the 
majority but for the rake of the value of 
independence values promoted by Mahat- 
amaGandhi, (Interruptions) You must know 
that today we have come here to win the 
confidence and not just to save this Govern­
ment from fall. You have ruled this country 
for forty years, you may have the hunger for 
power. But we reached here only after fight­
ing against poverty and exploitations.

I would like to urge you on this occasion 
that I have come here for the values pro­
moted by the supreme personality of the 
world Mahatama Gandhi who believed in 
every religion and had faith in humanity 
values, who was the father of the nation and 
who sacrificed his life for these values. My 
submission to you is this that Mahatama 
Gandhi was an aretar. My faith is my prin­
ciple. Originally I belong to a Congress family 
my father had also under gone five years 
imprisonment Mahatama Gandhi’s message 
was meant not only for Hindus or Muslims 
but also meaningful in prevailing situation 
and the future of the country. It was equally 
meant for social justice or economic justice. 
Mahatama Gandhi was the first person to 
know that slavery of the country meant the 
slavery of the weavers or artisan and it was 
animed at rooting out the craftsmanship in 
the country. In order to remove the slavery 
Mahatama Gandhi became a weaver Kim- 
self. Gandhian philosophy can play a very

vital role in the prevailing circumstances. I 
know that as the post independence period 
passes installation of Gandhi’s statues are 
increasing. Whereas Gandhian ideology is 
being disrespected, by the common people. 
I have observed this tendency in the House 
itself. I have been elected as the Member of 
this House 4-5 times and my submission in 
this respect is this that the House has never 
been so unkind in this respect as I see it 
today. (Interruptions)

I do not intend to speak against you, just 
listen to me. This country has a rich cultural 
heritage. The geography of this country, its 
historical and cultural heritage are the oldest 
in the world. But being a common man I 
would like to know for what qualities we are 
proud of? I would like to ask those who are 
proud of such cultural heritage of this country 
what are those qualities for which we can 
have that pride. We may feel proud of the 
places like Khajuraho and Konark which are 
the best examples of the creating of the 
helpless and poor craftsmen of India, we 
may be proud of Pt. Ravi Shankar, Allaudin 
Sahib but what else. Should we feel proud of 
that the maximum population of India leads 
life of poverty or the maximum number of 
blind persons are in India or atrocities are 
committed maximum in this country. We 
great Mandela in the name of apartheid, but 
can we take pride for practising untouchabil- 
ity with that section of our society which 
constitutes about 1/4 of the total population. 
Is it appropriate to know the person from the 
occupation he does. Those who do wood 
work are called carpenters, those who are 
associated with steel work are called black­
smiths, and similarly those who are associ­
ated with cow are supposed be Yadavs and 
so on. We applaud Shri Mandela who fought 
against apartheid. But here in India the living 
standard of people in one area differs from 
that of the people residing in other area, it 
appears that people in Chandni Chowk and 
the VIP area where Parliament House is 
situated appears to live in 21 st Century while 
the people residing in trans-yamuna area 
appear to line in 16th century. Can we take 
pride in it. Or we should be proud of that the 
maximum number of blind persons and lep­
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ers are here or that maximum gods have 
been here. Beyond Bay of Bengal there is no 
god, but from Jerusalam to we have Jesus 
Christ, Mohammad Sahib, Mahavir, Bud­
dha, Guru Nanak, Ram and Rahim. India 
has been at the top in this respect. I am true 
follower of Hindu religion however I consider 
the arrogance in Hinduism as enemy of 
humanity. India can be proud of maximum 
number of incarnation, Mahatama Buddha 
was born here, however people of this coun­
try did not accept his views but of other 
countries became his disciples. This country 
can be proud of his 33 crores gods. It means 
that for about 62-63 crores people 33 crores 
gods are there, that means one god is there 
for every two persons. But in what bad con­
dition the country is?

16.00 hrs.

To what extent the situation in this 
country has deteriorated what role have you 
played in bringing this country to this degra­
dation. My submission is that we have come 
here to discuss the matters and not to win 
vote of confidence. I would like to ask those 
who allege that Mandal Commission report 
Is being implemented merely to fulfil the 
political motives what was Mahatama 
Gandhi’s motive behind to providing reser­
vation facilities to scheduled castes and 
scheduled tribes. Why did Baba Bhim Rao 
Ambedkar, Jawahar Lai Nehru, Lohia and 
Shri Jai Prakash Narayan favoured it? It was 
the constitutional requirement. I am standing 
here in this House, from where this mike, 
multiple sound system has been brought? 
Watches on your wrists have been brought 
from outside you have not done even a 
single creative work during the long period of 
2500 years. It was because you were never 
bothered about anything except in the incar­
nations of gods. You did nothing for the 
welfare of people. Kindly listen to what I say,
I did not interrupt you. You may be im­
pressed or not after hearing what I will say. 
Massacre took place here and the county 
was destroyed. My submission is that if 11 th 
incarnation takes place the country will be 
thrown in the work condition. What for the 
political parties are there? I wouki like to ask

what is the duty of the potitk:a1 parties. If you 
are not concerned about the promotk>n of 
human values, you are not the true folk>wers 
of your religk>n. The purpose of this House is 
to provide the bask: facilities to people, for 
the politrcal and cultural devek>pment. Iwoukj 
like to submit to the hon. Member of this 
House that so many people of the country 
have not been killed in the wars, as has been 
killed in the wars fought on the name of Allah 
and Ram. Such a thing has never taken 
place in any war in the history. Such has not 
taken place even in the first and second 
world wars. It is true that genocides has 
taken place in the name of Ram and Rahim, 
but whenever Ram and Rahim has come 
together they had changed the course of 
history also. The first war of independence in 
1857 is a shining example of such alliance 
whk;h ultimately lead the country to freedom. 
We should remember that we had nothir^g to 
be proud of in our history. In the history of the 
world, our name is at the top for living in 
slavery for the longest perk>d. But we have 
no shame or feel no insult for this. The 
Americans call of jokers, but we feel no insult 
in that. But we feel insulted before the Hin­
dus and the muslims. So many pages have 
been written in the history of this country. But 
they are all lies. It h^d been written on every 
page that they fought with bravery but even­
tually lost on account of Jak:hand. Some­
where it is written that they failed , because 
there own elephants trampled their sokiiers 
and sometime they ascribed defeat to the 
treachery done by their own brethren.

Mr. Speaker. Sir, this is not the only 
example Once an opportunity came to fight 
with China. The war between India and 
Pakistan is actually no war. They are alike, 
that means, both the countries have rotten- 
minded people. In that case, it is a game of 
numbers. 70 people are bound to defeat 7. 
But when the country had to face China, the 
army had to retreat and so. the General 
Pandit Jawahar Lai Nehru, whom I respect a 
k>t, had sakJ that they had been deceived. 
The Chinese coukl have bombed Delhi also 
and they had cheated us. Then Lata Mange- 
shkar was called to sing this song. ^Aai mere 
vatan ke k>gon, jara aankh me bhar k> panr
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because the Chinese had given a sound 
beating. Due to this caste system in our 
country, the forces had been filled with 
cowards. This is not bravery. China had 
attacked us and we lost the war and cry on 
our defeat. Never such an opportunity has 
come in the history, when this country has 
won. We had decided that day that we will 
resign and Shri Advani had said that we will 
construct a temple at Ram Janam Bhoomi 
on the 30th. The Hon. President had said 
that the status guo will be 
maintained...{\nternjptions) I would like to 
submit that we had been elected to this. 
House to discharge Qur obligations with our 
convictions. We are not proud of our posts or 
power and we will sacrifice ourselves for the 
goals cherish by Gandhi. Lohia and Jai 
Prakash. Why do you raise the question of 
the Government. We are ready for sacrifice. 
The down trodden of this country followed 
Baba Saheb Ambedkar to the extent of 
worshipping but he didn’t get anything. I 
would like to submit that every citizen of this 
country belongs to us. There can be differ­
ence in the minds, but that is not here. Here 
it is difference of opinion. We had tried to 
open the shackles of the downtrodden man. 
who has been exploited and tortured and 
was in proverty for centuries. We are not 
saints. The dreams we were seeing in the 
streets and in the parties, that we will fulfil 
them after coming to power, we had fulfilled 
them. We tried to bring social justice and' 
provided the right to work. Gandhiji sacri­
ficed his life for secularism. We cannot give 
a bigger sacrifice than that. Secularism has 
taken a lot of sacrifices. The country was 
divkJed and lakhs of people had to migrate 
from here to Pakistan and vice-versa. A tot of 
destruction was caused to the houses and to 
the people. We are ready to withdraw the 
Mandal Commisston in view of this unity 
among these people I would life to ask them 
whether they had tried to bring forward a 
caste in these last 43 years. You had been 
in this House for the last 40 years.

16.09 h rs .’

(MR. SPEAKER in the Chair]

whether you marry your sister and daughter 
in your own caste. If you are sincere to 
abolish the caste system, you must amend 
the Constitution. So that the castes are 
merged in the society as salt is dissolved in 
water. We will withdraw the Mandal Com­
mission Report by asking forgiveness. We 
don't want that a caste should remain as 
backward in the society we want that the 
society should become one. We want to 
remain as Hindus, but not with dishonour. 
We don’t want to call ourselves hindus on 
your terms. You had a lot of doubts about the 
Mandal Commission. I respect Shri Advani.

The day Government decided to imple­
ment Mandal Commission Report, the earth 
under his feet started sliping. The M.Ps. 
belonging to backward classes continuously 
kept the issue in the meeting and since he 
had included it in his manifesto, he cannot 
change it. I respect him a lot. The rath, on 
which he rode was not the rathof Lord Rama, 
but was of the B.J.P. You have raised the 
temple issue just to counter the recommen­
dations of the Mandal Commission and it is 
not for the sake of Rama. One of the Mem­
bers belonging to your Party, whose name I 
will not take, told me that I have spoiled the 
entire thing. If I had felt that I have done 
something wrong, I would have apologised 
to the House. I am proud of Shri Vishwanath 
Pratap Singh, who had to face all the allega­
tion levelled by the people of his own caste. 
Is there any other person, who has been 
abused by his own caste and whose caste 
does not come under the Mandal Commis­
sion also has done all this for his own vested 
interests and for wining the elections. We are 
prepared forthe elections. If it is for elections 
we are prepared for it.

My submission in that neither Shri Vish­
wanath Pratap Singh nor any other person 
has told me to say this. Select a Care taker 
Prime Minister from the oldest Members of 
the Hcuse and let us face elections. Then we 
will see who is the greater champion of 
hindus. We want to test who is spreedingthis 
castism in the entire country. This country 
has a population of 62 crores. We are those 
people who will save the country, even if we
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had to sacrifice our lives. Regarding reser­
vations Shri Rajiv Gandhi says that there will 
remain no importance of merit, so the reser­
vations should be given on the economic 
basis I would like to submit if your mother 
Shrimati Indira Gandhi had not been the 
Prime Minister, how would you have be­
come the Prime Minister which examination 
had you passed. I would like to telf Shri Rajiv 
Gandhi, who spoke for three hours on the 
Mandal Commission, that when I fought the 
election from his constitutency, he was not 
capable of saying a single word. But being 
the son of Shrimati Indira Gandhi, he be­
came so capable that he became the Prime 
Minister.

We have come here to seek the vote of 
confidence. We have been elected to pro­
vide social justice and communal harmony 
as against communalism. You should re­
member that the day efforts are made to 
suppress any religion, the country will be 
divided . Just now, Shri Chandrashekhar 
was speaking here. It is good that at present, 
he is not here. Earlier, he was in P.S.P. but 
he changed over to Congress and then again 
changed over to Janta Dal from Congress. 
Now, he is again going to Congress from 
Janta Dal. We had never gone after the 
ruling party. The defection means greed- 
ness for the chair. Those who are changing 
over to the other parties from our party, are 
doing so. to get the post. We know how 
principled they are, who allege us that we are 
going against the principles. This country will 
not be allowed to run with the support of 
Mafia. Today, Shri Dhiru Bhai Ambani is 
knocking at the doors of the Lok Sabha and 
the horse trading of the M.Ps. in taking 
place. (lnterrupf/OA7s)

We have come here to the vote of con­
fidence we want that the Congress party 
should be unmasked, so that their actual 
faces can be seen. You asked to stop the 
Rath of Shri Advani and you welcomed the 
news of his arrest. You should support this 
confidence motk>n in view of secularism. We 
will submit our resignation tomorrow. Today, 
in India is not only the question of religion 
and Ram and Rahim. Politk^s and the politi­

cal parties are for solving the problems of the 
people. They are not for the construction of 
temples of Ram and Rahim. I urge the hon. 
Members of the Bharatiya Janta Party that 
today the country is in a very helpless condi­
tion. It is already facing proverty and is in a 
mess of problems. They shoukJ work to build 
up the country. The day this country will 
become strong. Ram and Rahim will also get 
the required honour. Both the Hindus and the 
muslims of this country will become strong.

With these words I thank you for giving 
me time to speak.

[Engiish]

MR. SPEAKER: Now. Shri RajivGandhi.

SHRI CHITTA BASU (Barasat); Sir. will 
be allowed to sp>eak or not? We are sitting 
here for three hours now. You shouki make 
it clear that we will be alk>wed to speak.

SHRIMATI G EE TA M U K H ER JEE : rose.

MR. SPEAKER: Please sit down.

[ Transition]

Chitta Basu. please take your seat. Both 
of you will get time.

(inten'uptions)

MR. SPEAKER: Now Shri Rajiv Gandhi 
will speak. Please sit down.

[Engiish]

SHRI RAJIV GANDHI (Amethi); Mr 
Speaker. Sir: The Prime Minister moved a 
Motion this morning— if I may read it out from 
the business paper: "That this House ex­
presses Its confkjence in the CourKvl of 
Ministers.”, and then he went on to speak for 
about 30 or 40 minutes perhaps, and he did 
not give one argument on the performance 
of thisGovemment. on why this House shoukJ 
have confidence in his Government. The 
Prime Minister saki that the issue is secular­
ism; but the business paper does rxM say
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that the issue is secularism. The paper says 
that the issue is confidence in the Council of 
Ministers. It is a comptetely different issue. 
The issue in front of this House today is the 
performance of this Government, for the 
past eleven months.

SOME HON. MEMBERS: No. (tnter- 
ruptions)

MR. SPEAKER: Mr. Lokanath Ch- 
oudhury and Mrs Geeta Mukherjee, please 
sit down. Mr. Nirmalda, please sit down.

(Interruptions)

SHRI RAJIV GANDHI: Just because 
your eleven months affairs has come to an 
end... ( Interruptions)

ing.
MR. SPEAKER: Mr. Gandhi is not yield-

{Interruptions)

SHRI RAJIV GANDHI: Mr. Speaker. 
Sir: There is only one issue before this House 
today: Has the Government performed to 
the satisfaction of this House and the coun­
try, during the past eleven months, and does 
this House, based on that performance, have 
confidence in the Council of Ministers? This 
is the question that we have ...(Interrup­
tions)

MR. SPEAKER: Mr. Saifuddin Ch- 
oudhury, he will speak from his point of view.

( Interruptions)

MR. SPEAKER: Mr. Lokanath Ch- 
oudhury, I am not permitting you to speak. 
He is not yielding. He can formulate his own 
views.

(Interruptions)

SHRI RAJIV GANDHI; When we look at 
our country, when we look at India today, we 
do not see the picture of the India that we

saw just a year ago, not the picture of the 
India that we have been building tor 40 
years. (Interruptions)

MR. SPEAKER: Not like that.

SHRI RAJIV GANDHI: Never in the 
history of Independent India had there been 
so much hypocrisy from a government; never 
in our history of Independent India had there 
been so much chicanery from the Govern­
ment, never so much scam, never so much 
dissimulation or deviousness perhaps even 
diabolism. (Interruptions) Our people should 
keep quiet.

MR. SPEAKER: No cross-talks please.

SHRI RAJIV GANDHI: In 11 months, 
this government had unleashed every divi­
sive force. Our society today is more divided 
than ever since partition. Every raw name of 
the country had been exposed during this 
short period. This has come about as a 
consequence of managing contradictions. I 
do not want to waste my time on you. (Inter­
ruptions) During ths period, casteism had 
been raised to levels seldom seen before; 
casteism was raised for the purpose of 
dealing with inner party disputes.

SHRI CH ITTA  BASU: You are talking 
as if there was no casteism earlier. (Interrup­
tions)

MR. SPEAKER: Is it necessary that 
you. Dr. Biplab Dasgupta, go on comment­
ing on every point that he has mentioned?

SHRI RAJIV GANDHI: Sometimes 
people get seniled; sometimes political par­
ties get seniled. Casteism was fanned. It was 
brought up because of inner party problems; 
rt was further fanned because the govern­
ment found it convenient to do so.

If we just look back at August and Sep­
tember, a picture comes out very clearly. 
Agitations started on their own. Government 
Ministers provoked counter-agitations. And 
then if you remember. Sir, during the third 
week of August the agitations were dying
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down and coaling off. And it was the deliber­
ate action of this Governnnent outside the 
Prime Minister’s house at Gole Mothi round 
about where they cleared an anti-reserva­
tion and a pro-reservation demonstration, 
almost at the came time. That is where 
violence took place, students were man­
handled, especially girl students and then it 
caught fire. It was the Government that insti­
gated. by allowing two counter demonstra­
tions at the same place, at the same time, 
and it was deliberately done by the Govern­
ment. because it did not want to see this 
dying out. {Interruptions) Did the Govern­
ment not take a dual position?(//7ferrapf/ons)

MR. SPEAKER: Nani Babu, please take 
your seat.

(Interruptions)

SHRI RAJIV GANDHI: Now. the Gov­
ernment took one position outside the Su­
preme Court and a different position inside 
the Supreme Court. The Prime Minister kept 
saying that he was willing to talk, but with the 
same voice he kept saying hat he was not 
willing t change his position. Is this not delib­
erate provocations? Did the Government not 
want the agitation to continue irrespective of 
the fact that there were almost 170 to 180 
attempts of self-immolations?

The Prime Minister talked this morning 
of children dying. Where was the Prime 
Minister when the children were dying? 
(Interruptions)

By deliberately dividing one part of our 
society the Government provoked commu- 
nalism to raise its head. If you go back into 
this recent history of three or four months, 
you will see that the communal forces started 
consolidating their position because of this 
action of the Government. And then the 
Government started playing off casteism 
against communalism. (Interruptions)

DR. BIPLAB DASGUPTA (Calcutta 
South): Would you please repeat? We did 
not ur\6erstan6.(Interruptions)

MR. SPEAKER; Biplab Babu. please sit 
down. He is not yielding. You. are not in the 
Chair.

(Interruptions)

SHRI RAJIV GANDHI; Is it not a fact 
that this Government has played casteism 
versus communalism? Is it not a fact that this 
Government by deliberate leakages, by bring­
ing abut ordinances surreptitiously and try ing 
to hoodwink various sections of the commu­
nity. particularly one community, by maps 
drawn by, I believe the Prime Minister him­
self, where I am told that parts of the Babri 
Masjid were earmarked to be taken out. Is 
this not hoodwinking the people. Did you not 
hoodwink the Babri Masjid Committee in that 
manner, the BJP and the VHP? What games 
were you playing? What was burning while 
you were playing these games? Mr. Prime 
Minister, Sir. the damage that you have done 
to this country, the social tensions that you 
have brought about in this country will take 
decades to cool down again. The damage 
that this eleven months has done is going to 
take many years to undo... (\nterruptions) 
Sir, suddenly approximately one week ago. 
the Prime Minister has discovered secular­
ism. Where was the secularism for this whole 
one year? You had forgotten about it. You 
had forgotten about secularism when you 
were sharing seats in the elections. All is 
gone. For one year you have collaborated 
with those people, whom today you have 
decided as communal. We have a lot of 
disagreement with the BJP. But I will say one 
thing about the BJP. They have not hidden 
what they stand for at any time. They spoke 
out at every point that this is what they want, 
that this is what they want, that this is what 
they want. You have collaborated with them. 
The Leftists also have collaborated with 
them... (Interruptions)

SHRI BASUDEB ACHARIA (Bankura): 
Now you are collaborating with them... ( Inter­
ruptions)

SHRI RAJIV GANDHI: Sir. after eleven 
months of collaboration... (Interruptions )
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SHRIVISHW ANATH PRATAP SINGH: 
Whom do you want to collaborate with 
now?... ( Interruptions )

SHRI RAJIV GANDHI: Sir, I am not 
yielding. Last time he did not yield. That is 
why I am not yielding. Otherwise, I will yield.

Did the Prime Minster at any point in 
these eleven months try to dissuade the BJP 
on these points which they were raising. Did 
he warn them the dangers of it. Did he try to 
stop them at any point? No. Today suddenly 
secularism has become a question because 
his chair has become a question... 
{Interruptions)

PROF. MADHU DANDAVATE: You 
would have agreed with Advaniji and kept 
the chair? (Interruptions)

SHRI RAJIV GANDHI: It is too late now 
and nobody is going to believe your banner 
of secularism at this point of time after you 
tried to cheat the Babri Masjid Committee on 
the ordinances. How can anybody believe 
you stand for secularism after you drew the 
map in your own hand giving away parts of 
the disputed land? Calling yourself secular 
at this point is of no use because you stand 
exposed, naked in front of the nation.

SHRI VASANT SATHE: That will be a 
horrible sight.

SHRI RAJIV GANDHI: Secularists do 
not share platform with the BJP one day and 
then turn to them for survival the next day. 
Secularists do not keep mum when a politi­
cal partner raises communal tension and 
denigrates one particular community. But 
you were silent; you acquiesced. Hypocrites 
cannot be try secularists. {Interruptions)

[ Translation]

The leftists are feeling restless. Now 
communism has disappeared from the world.

[English]

The consequences of casteism and

communalism that this Government have 
raised are horrendous. Fear stalks every 
village, every town and every street. All over 
northern India we have had hundreds of 
people getting killed in riots. Muslims have 
got killed; Hindus have got killed. Perhaps, 
never on this score since the partition have 
so many people got killed...(Interruptions)

SHRI BASUDEB ACHARIA: How many 
communal riots were there when you were 
the Prime Minister? Have you forgotten that? 
When Bhagalpur riots started, who was the 
Prime Minister? It was started during your 
period. {Interruptions)

SHRI RAJIV GANDHI: Then there is 
Jammu and Kashmir. What have you done 
to Kashmir in one year?

SHRI BASUDEB ACHARIA: Who cre­
ated it?— You.

SHRI RAJIV GANDHI: You have com­
pletely alienated the people in Jammu and 
Kashmir. You have created the conditions 
wherethe non-Muslim population of the valley 
has left the valley. It has happened during 
your period.

SHRI BASUDEB ACHARIA: It was 
started during your regime.

SHRI RAJIV GANDHI: You have ap­
pointed a Governor. Within 200 days you 
have changed the Governor. You released 
hardcore terrorists in exchange for the Home 
Minister’s daughter and you still have not 
answered the questions we asked you in 
December when we debated that kidnap­
ping and the exchange that took place. You 
destabilised a popularly elected Government. 
You dissolved the State Assembly and by 
dissolving the State Assembly, you gave 
credence to Pakistan’s propaganda. You 
joined hands with Pakistan in Kashmir. You 
have inflicted untold economic hardships on 
the people of Kashmir. Normal life is com­
pletely disrupted. Communication and tele­
com links have been disrupted. Trade, in­
dustry and exports from Kashmir have 
crashed. Tourism has finished. The people
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of the valley are in turmoil. Have you done 
onethingtotry and helpthem? Have you had 
a policy on Kashmir? Have you had a plan of 
action on Kashmir? Many committees were 
set up. A lot of talk...(lnterrtypf/ons)

DR. BIPLAB DASGUPTA: Who allowed 
Pakistani flag to be hoisted?

SHRI RAJIV GANDHI: This Govern­
ment mortgaged the security of India and our 
foreign policy by allowing Pakistan to put the 
Sim la Agreement on the back-burner and by 
letting Pakistan raise the issue n interna­
tional forums and even get a resolution 
passed in the O.I.C. It is a total failure on the 
part of this Government.

Then, there is the question of excesses 
by the para-military forces in Kashmir. Is it 
not true that ordinary businessmen, not in 
link in any way to terrorism or secessionism 
are disappearing in Kashmir for small 
amounts of Rs. 20,000 and Rs. 30,000? Is it 
not true that this was brought to the notice of 
the Governor? And is it not true that the 
Governor said if he takes action. It will 
demoralise the police? Are we becoming 
Chile or Peru here that people are disap­
pearing? The police are picking up people 
and they are disappearing. It has never 
happened in India before.... (Interruptions) 
There was a specific case of a journalist who 
was picked up by the police by the 
army... {interruptions)

[ Translation]

In West Bengal also it is being done. 
{Interruptions)

[English]

MR. SPEAKER: Please, Biplab Babu.

SHRI RAJIV GANDHI: Sir, is It not true 
that a journalist was picked up by the army 
and this Government denied that it had any 
knowledge of It? It denied that the army or 
the police was Involved. Did they not say so 
in the Supreme Court as well? And then 
suddenly we discovered that the army had

picked him up. What was happening? What 
would have happened if we had not made 
noise for two days in Parliament? Sir, that 
journalist would not have come back. The 
functioning of this Government has reduced 
the credibility of the nation in the eyes of the 
world. How did all this happen in Kashmir? Is 
it not true that this was not just by default or 
mistake but it was by deliberate designs? is 
it not true that the Governor had a plan to 
eliminate the National Conference and the 
Congress, the only two nationalist parties in 
the Valley, and replace them by what he 
called a new political force? Where was he 
getting this new political force from? We 
have seen the new political force he has 
raised in he Valley. That is your policy in 
Kashmir.

What has been your performance in 
Punjab? Has it been any 
better?( Interruptions)

MR. SPEAKER: Biplab Babu, please sit 
down.

{Interruptions)

SHRI RAJIV GANDHI: Sir, is it not true 
that just a couple of day after your Govern­
ment took over a call for Khalistan was made 
in Amritsar? And is it not true that it was by 
the delayed intervention of the Prime Minis­
ter that the persons were not arrested? Did 
the telegrams between the Prime Minister 
and the Governor not come out into the 
newspapers in those days? What were you 
doing, Sir?

SHRI VISHWANATH PRATAP SINGH 
ts it a Questionnaire that you are giving 
todays (Interruptions)

SHRI RAJIV GANDHI: That is what a 
no-confidence or confidence motion is. It is a 
questionnaire on your performance. Was 
there not blatant appeasement of the terror- 
ists in Punjab? And have most of the terror► 
ists released not gone back to terrohsm*> Is 
it not a fact. Sir? Is it not true that terrorism 
has spread to almost every district of Punjab 
now? There Is r>o area of Punjab which s free
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of terrorists. {Interruptions)

Sir, is it not true that the Gurudwaras 
which were being used only for religious 
purposes and praying when this Govern­
ment took over are today in the hands of the 
terrorists and are used for all sorts of thing 
including harbouring terrorists?

PROF. MADHU DANDAVATE: Have 
you revived the question Hour. Sir? (Inter­
ruptions)

SHRI RAJIV GANDHI: Are the Granthis 
not being terrorised once more? Are the 
pilgrims not being intimidated? Again, you 
had to change the Governor within six 
months.

DR. BIPLAB DASGUPTA: Every three 
months you changed the Chief Ministers. 
(\nterruptions)

MR. SPEAKER; Dr. Biplab Babu. is it 
necessary that you should interrupt point to 
point when Shri Rajiv Gandhi speaks? It is 
not necessary.

(Interruptions)

SHRI RAJIV GANDHI: I want to bring 
one point to your notice on an earlier inter­
vention.

[ Translation]

I am submitting that in my last speech. 
(Interruptions) I spoke for two hours and 20 
minutes. When I went through the transcript

SHRI RAM ASHRAY PRASAD SINGH: 
Sir, I am on a point of order.

MR. SPEAKER: Please take your seat. 

[English]

SHRI RAJIV GAfJDHI: I spoke for two 
hours 20 minutes. Sir. Then when I went 
through the transcript, when I just removed

the time taken by intervention, my speech 
was only 46 minutes.

PROF. MADHU DANDAVATE: That 
was long enough.

SHRI RAJ IV GANDH I: Sir, these people 
are just not ready to listen to anything. (Inter­
ruptions)

MR. SPEAKER: Mr. Biplab Dasgupta, 
please take your seat.

SHRI RAJIV GANDHI: Sir. have this 
Government done anything to break the 
linkages between the terrorists in Punjab 
and others in Assam, the L TTE  in Tamil 
Nadu and perhaps also the Naxalities in 
Andhra Pradesh? The fact is, gimmicks and 
empty gestures are not going to find solu­
tions. We have had 11 months of gimmicks,
11 months of ‘notanki* and that is what the 
nation s facing today. For Punjab, there was 
no political initiative; there was no adminis­
trative package. What was your plan for 
Punjab? Today, there are more people 
dying every week tan they were dying every 
month last year because of the hopeless­
ness of Mr. V.P. Singh and not because Mr. 
V.P. Singh. What has happened in Assam 
where there is a National Front Govern­
ment? The AGP Government is a part of the 
National Front. What have you done? Why 
are the Bodos and the Karbis on the war 
path?

[ Translation]

If you are running the Government in 
this manner, what can I do.

[English]

Is your Prime Minister that hopeless?

Sir, my hon. friends from the Left are 
admitting openly that this Prime Minister has 
no control over Jammu and Kashmir, Punjab 
and Assam. That is what they are saying.

SHRI SOMNATH C H A TTER JEE: We 
shall see your control, your backseat control.
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I SHRI RAJIV GANDHI; There is a virtual
surrender of Government authority to ULF A. 
There is continued harassment and intimi­
dation of linguistic and religious minorities; 
there is unabated killings and extortion of 
industrialists and others in Assam. What 
have you done? Have you taken one step to 
do anything? Not at all.

PROF. MADHU DANDAVATE; Will you 
yield for two seconds?

SHRI RAJIV GANDHI: I will yield.

PROF. MADHU DANDAVATE: Sir. of 
course Mr. Rajiv Gandhi is referring to vari­
ous questions. I would just like to ask him 
one thing. Is it not a fact that the entire 
question of Confidence Motion has arisen 
out of the single fact that the BJP withdrew its 
support because of the obstruction of the 
'Rath Yatra’? If that is so, why don't you 
touch the original issue as a result of which 
this Confidence Motion has come before the 
House? Your question-answer will follow as 
starred, unstarred question.

[ Translation]

SHRI L.K. ADVANI: Mr. Speaker. Sir. 
with reference to what Prof. Dandavate has 
said right now. I would like to submit only this 
much that his contention would have carried 
weight, had Mr. Madan Lai Khurana’s No- 
confidence Motion’ been taken up for dis­
cussion, but when it has not been admitted 
and as the Prime Minister has sought the 
cpnfidence of the House, it is but natural on 
the part of those, who never had confidence 
in this Governrnent even before and who had 
voted against a similar motion last year also, 
to oppose it. (Interruptions)

I would like to add that Prof. Dandavate 
has not gone through the contents of our 
motion and his remarks about us too is not 
correct. Prof. Dandavate should reply to it.

[English]

PROF. MADHU DANDAVATE; The

identify of BJP and Congress-1 has come to 
be established.

SHRI RAJIV GANDHI: Just because we 
happen to be voting on the same side of BJP, 
it does not mean that we have links with BJP. 
Let it be very clear. We have opposed this 
Government right from day-one. We have 
not had confidence in this Government from 
December, 1989 itself and it is not just today. 
That change today is only in the BJP, not in 
the Congress-1. BJP had confidence in you 
till a week ago. They have lost the confi­
dence now. It is between you and the BJP; it 
has nothing to do with us. Till one week ago, 
it was not a problem for the CPM, CPI and 
others to sit and have dinner with Advaniji. 
But today suddenly he has become an un­
touchable.

SHRI INDRAJITGUPTA; We are ready 
to have dinner with you also. {Interruptions)

SHRI RAJIV GANDHI: The country will 
not miss this hypocrisy. You cannot hide it 
under any amount of noise; you can do as 
much shouting as you like but the truth will 
prevail and it will be out. The fact is that you 
the Leftists will go down in the history of 
having shared seats with BJP.

SHRI SOMNATH C H A TTER JEE: We 
have never shared.

SHRI RAJIV GANDHI: It is the Janata 
Dal and Mr. V.P. Singh who will go down in 
the history of having shared a common plat­
form but not a manch with BJP.

[ Translation]

The platform is common but the man- 
ches will be two. What have you done in 
Tamil Nadu? It was total policy failure on Sri 
Lanka. You have brought terrorism to Tamil 
Nadu.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Who financed the LTTE?
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SHRIRAJIVGANDHI: You have brought 
drug-trade to Tamil Nadu. The Linkage be­
tween your National Front partner DMK and 
the L TTE  is very clear. Is it not true that the 
coastal areas are under yourcontrol? Is it not 
true that coastal waters are not under your 
control? What sort of Government is this?

PROF. MADHU DANDAVATE: One 
common answer is, ‘No’.

17.00 hrs.

SHRI RAJIV GANDHI: Is it also not true 
that this Government could not protect the 
Sri Lankan political refugees in Madras? 
What sort of refuge did you give them that 
they were shot and gunned down, 10 to 11 
together? You may think it is funny. It is not. 
It is sad. It is even more sad that you do not 
realise the gravity of the situation.

What have you done to the economy? In 
spite of a very good mansoon, perhaps the 
best monsoon for decades inflation s run­
ning higher than ever before. Who is suffer­
ing? How did it happen? Prof. Madhu Dan- 
davateji slaps on this tax and that tax but who 
pays for it? You know at what price vege­
tables are selling outside. Prof. Madhu 
Dandavateji? Last time, I pointed out to the 
Prime Minister that wheat and rice is costing 
tOo much. He said let them eat cement. You 
are in this House.

The price of everything is sky-rocketing. 
The deficit, as forecast today, is going to be 
around Rs. 24,000 crores. What is going to 
happen to this country? What has happened 
to the foreign exchange reserves? Tax col­
lections are down. Where is the perform­
ance of this Government? Foreign exchange 
reserves are down between Rs. 3,000 crores 
to Rs. 4,000 crores. They were never so low 
before. And I am told they are depleting at 
the rate of Rs. 1,200 crores to Rs. 1,500 
crores a month. You have got foreign ex­
change only for two or three months. You are 
going at the right time. I do not know who is

coming. Whoever is coming, is going to be in 
trouble with the economy you are leaving.

PROF. MADHU DANDAVATE: You 
know who is coming. He is coming with you 
consent.

SHRI RAJIV GANDHI: Now the word is 
that you are going to do something that we 
have never done before. You are going to 
sell the gold of India. (Interruptions) You are 
going to sell Rs. 2,000 crores worth of gold 
and this includes the gold that was collected 
during the Chinese aggression. It was do­
nated by the poore.st, the weakest, from the 
villages. It came and because of your non­
performance it is being sold. Mangal Sutras 
were there. What is happening with the BOP?

SHRI VISHWANATH PRATAP SINGH: 
Only one thing. All this Questionnaire that is 
gong on is on wrong basis or on wrong facts. 
Last time, out of 2 hours 20 minutes, the 
speech was 45 minutes. But the substance 
was not even five minutes and this time it will 
be even less.

PROF. MADHU DANDAVATE: You are 
relying on a wrong note.

SHRI RAJIVGANDHI: What is happen­
ing with our Eighth Plan? It is in total confu­
sion. Planning Commission is doing one 
thing. Government is doing something else.

SHRI VISHWANATH PRATAP SINGH: 
Read out the Questionnaire.

SHRI RAJIV GANDHI: When we are 
are talking about confidence in the Govern­
ment, it is a Questionnaire on the perform­
ance of the Government. What else is it? 
What for do you think you are sitting in the 
confidence motion? You are being charged 
for your misdeeds and failure and you have 
to answer this.

SHRI VISHWANATH PRATAP SINGH: 
I will answer.

SHRI RAJIV GANDHI: If you do not 
answer them, you stand exposed.
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SHRISOM NATH C H A TTER JE E: Can I 
have ore minute? {Interruptions)

MR. SPEAKER; No. He is not yielding.

(Interruptions)

SHRI SOM NATH C H A TTER JE E; He 
will yield.

MR. SPEAKER: He is not yielding.

SHRI SO M N A TH  C H A T T E R JE E : 
Leader of the Opposition, I will take one 
second.(Interruptions)

Sir, he has forgotten to put one more 
question. Is the Prime Minister Shri V.P. 
Singh not responsible for India’s showing in 
the Baijing As\ad7 He is responsible for that 
also. That is the type of question he should 
ask. (Interruptions)

[ Translation]

SHRI RAJIV GANDHI What reply can 
I give to that?

[English]

MR SPEAKER: please order.

SH RI R A JIV  G A N D H I: If you
remember,Sir, the Government was highly 
embarrassed while some of our friends from 
the left were jaunting in Beijing watching the 
Asian Games when the Punjab Bill fell here. 
13 people from the left were in Baijing, if I 
remember rightly. It is more important than 
Punjab. They were watching the Games 
there. Perhaps that is still going round in your 
mind. (Interruptions)

SHRI SOMNATH C H ATTER JEE: You 
are holding him responsible for everything. 
Why not for this also?

SHRI RAJIV GANDHI; What has hap­
pened to the development of Anti-Poverty 
Programmes? Has anything happened? 
There is a virtual standstill today. If you go 
out into the field, if you go to the villages, you

can see. The Prime Minister does not have 
time to go to the villages. So, he doesn’t 
know what is going on there. When I went to 
Fatehpur I got an opportunity. They tokj me 
that the Prime Minister doesn't have time for 
Fatehpur, Fatehpur has had no develop­
ment for one year... nothing

DR. BIPLAB DASGUPTA: Unlike Amethi 
where all the money was put.

SHRI RAJIV GANDHI; Development 
programmes are at a total standstill. What is 
the Core Sector’s performance? What is the 
performance of the Coal Sector, Power 
Sector, all the major sectors? There is a 
sharp downfall in every sector— from 6 to 12 
per cent down from last year. It shoukj have 
been 6-12 per cent up from last year. There 
is a difference of 20-25 per cent in perform­
ance.

PROF. MADHU DANDAVATE; You are 
relying on wrong note.

SHRI RAJIV GANDHI; Who is going to 
pay for all this? Who is going to suffer for all 
this?

SHRI SAIFUDDIN CHOUDHURY; Who 
is responsible for the Gulf 
crisis?( Interruptions)

SHRI RAJIV GANDHI: What has hap­
pened to the Anti-Poverty Programmes? 
What has happened to the employment 
programmes? Each one of them remains 
reduced and they have been 
d\s\or\ed...(Interruptions) What has hap­
pened to the international credit rating of 
India? I am told that certain people from the 
Government went to get some loans and 
nobody was willing to give India loan. I am 
told that you floated certain txinds on certain 
schemes which were half to one per cent 
higher than the international rates and still 
nobody came forward. Why? It is because 
the country has k>st credibility because of 
your Government.. .(Interruptions) With this 
pathetic economic performance, it is the 
poor who suffer, it is the salaried dass who 
suffer. K you go out in the street and see what
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is happening to them, you will find out what 
you have done during these 11 months. 
What did you do. when you came in to the 
institution of Governors? Is it not a shame 
the way a large mass of Governors were 
dismissed? They were all made to resign. 
What did you do to the institution of Gover­
nors? What did you do when the Chief Jus­
tice of India was ill in London? Total failure. 
He could not even get adequate medical 
attention. And what happened to all that talk • 
about autonomy for Doordarshan and A. I.R.? 
Have you watched Doordarshan these 
days?(lnterruptions)

SHRI P. UPENDRA; Only your picture 
is coming. (Interruptions)

SHRI RAJIV GANDHI: You know the 
2nd of November was one of the worst days 
in recent weeks in terms of number of people 
who died for various reasons whether it was 
police firing, rioting and other things. And 
what was the Doordarshan’s news cover­
age? It only covered the Janata Dal meeting 
and they gave lots of time to our vociferous 
friends of the Left— 21 minutes of the news. 
(Interruptions)

SHRI P. UPENDRA. I am happy you 
fund one Minister who followed you.

SHRI RAJIV GANDHI: Upendraji, no­
body will believe what you say about the 
Doordarbhan and the A. I.R. We were blamed 
for all sorts of things on the Doordarshan and 
the A.I.R. that we were doing. Compared to 
you, we were so innocent.

PROF. MADHU DANDAVATE: Give 
them Nobel Prize for innocence.

SHRI RAJIV GANDHI: Lastly. I would 
like to join the Prime Minister. The Prime 
Minister, if I remember correctly, appealed to 
this House to vote across party lines. Yes. let 
us vote across party lines on the perform­
ance of rtiis Government. In eleven months, 
over 5000 people have died in Kashmir, 
Punjab and Assam. He was speaking about

atrocities against Harijans. The Prime Min­
ster spoke with great emotion about the 
Bharat Ratna that he has given to Dr. Am- 
bedkar. Yes, we appreciate it. He spoke with 
great emotion about the Portrait that was put 
up in the Central Hall. Did he visit one Harijan 
even in his own constituency? Were you 
there when they were being burnt? No. You 
did not even once.

SHRI VISHWANATH PRATAP SINGH: 
Yes. You are telling untruth. (Interruptions)

SHRI RAJIV GANDHI: How many Har­
ijans have died in Fatehpur? Did you go to 
Agra? Did you go to Rajasthan? Five thou­
sand people have died in eleven months in 
this country. (Interruptions) Muslims have 
died; Hindus havedied in numbers unthought 
of before. Children have died. There is a 
galloping retreat on all fronts—  political, 
economic and diplomatic. India’s unity is 
being sliced. India's integrity is being ques­
tioned today. India’s security is in danger. 
India’s future is in peril today India’s destiny 
cannot remain in the hands of a Prime Min­
ister who has made a carnival out of prin­
ciples. Our wounded nation must be nursed 
back to health and I appeal to this House to 
vote unitedly, to vote against this Govern­
ment because this Government has lost 
every confidence that it could have had. 
(Interruptions)

MR. SPEAKER: Please take your seat.

SHRI LK . ADVANI: Mr. Speaker, Sir, I 
have risen to oppose the motion of vote of 
confidence moved by the Prime Minister, 
Shri Vishwanath Pratap Singh. About eleven 
months back. also, a confidence motion was 
taken up for discussion, and the period be­
tween these two confidence motions has 
been one of distress and trouble for both the 
country and my party. I still remember, that 
when on 21st or 22nd December last year 
whon the Hon. Prime Minister sought a vote 
of confidence, Mr A.R. Antulay spoke on 
behalf of the Congress Party as its main 
Speaker, or as its fii'st speaker. It is still fresh 
in my memory that I was entrusted with the 
responsibility to reply to the criticism made
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by Mr. Antulay and to defend the Govern­
ment. While refreshing to the situation in 
Punjab and Kashmir, he had said that:

[English]

"We had given to you an integrated 
country and now the country is going to the 
dogs.”

[ Translation]

He used somewhat similar words in his 
speech. At that time, I said that it is indeed 
surprising that such allegations are being 
levelled against a Government, which had 
assumed charge, handle 15 days back. I 
also said that if a Senior Member of the 
Congress Party like Shri Antulay really felt 
that.

[English]

Today the country is going to the dogs. 

[ Translation]

and that the country is cn the verge of 
disintegration, then he should squarely blame 
the leaders of his own Parly for it and not a 
15 day old Government. At that time also. I 
had made it crystal clear that our party had 
extended its support to this Government, 
because of a very simple reason. At that 
time, I had no subjective assessment on the 
performance of this Government, what I want 
to say is that the support was extended on 
the basis of the mandate got by it in the 
November 1989 general elections, tt reveals 
that the voters of this country want a change 
in the political set up and Secondly th© 
people of this country are not in favour of the 
Congress Party. 1 have drawn these conclu­
sions from the mandate. I do not consider 
this positive for any party or any combination 
of parties. As such at times when it is said 
that the mandate is meant for three of us I do 
not believe it. This mandate...

PROF, MADHU DANDAVATE: It is not 
for congress.

SHRI LAL KRISHNA ADVANI: Yes. the 
mandate is not in favour of Congress and the 
public is want a change. Keeping this in view 
our party has taken this decision that we will 
extend our support to Shri Vishwanath Pratap 
Singh or in other words the Janata Dal and 2- 
4 parties comprising of 2-3 member and their 
coalition which is known as National Front. 
Which the National Front went to the Presi­
dent and started its claim and expressed 
it’s willingness to form Government at the 

Centre, we also expressed willingness ex­
tend our support to them but our support was 
not unconditional as is was case with the 
communist Party. In my letter in which I 
expressed my willingness to extend my 
party's support to them. I had emphasised 
that our manifestos would not be totally alike. 
The communist Party may have supported 
the manifesto of the National Front in totality 
but as regards my party, we hc'^e not sup­
ported their manifesto in toto since we had 
diverse opinions in this regard. This fact 
should be kept in mind. We will expect this 
from you although we are not putting any 
condition. While extending our support we 
shall not withdraw the same in case our 
demands are not fulfilled but at the same 
time it should be noted that although many of 
the points in our manifestos are alike there 
are some issues which are different and the 
said issues are considered vital by my party. 
In the last election my party got the support 
of the people because they wanted to re­
move congress from power but the major 
reason behind it was that my party had a 
different image of its own and on the basis of 
which other parties call it communal whereas 
the voter respected that image and proved 
that our party is not communal. During the 
last eleven months I also expected them to 
discuss certain subjects, with us so as to 
reach a consensus. I am deeply hurt to say 
that nothing in this regard was done in the 
past eleven months and we were alleged of 
violating the constitution when we took a 
decision to withdraw our support from the 
National Front Government for some reason
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lapse of eleven months. I shall mention the 
reason later which forced us to withdraw 
support from this government. The Prime 
Minister has alleged that I am against the 
constitution and the judiciary. Everyone says 
that I am communal. It is an old thing and I do 
not understand it. Right from Dr. Shyama 
Prasad Mukherjee to Sardar Vallabh Bhai 
Patel, Purushottam Das Tandon and Dr. 
Sampoornanand were called as communal 
by Congressmen. The Marxist Party was 
playing the leading role in this regard. This is 
not a major thing. If my name is linked with 
these eminent leaders I do not mind being 
called as communal. But today I was taken 
aback when the Prime Minister charged me 
of violating the Constitution in the House 
because I took oath only after reposing my 
confidence in the constitution. Mr. Madhu 
Dandavate, Mr. Chandrasahekhar and 
George Fernandes who are also present in 
this August House do not make such allega­
tions, but when it comes from a person like 
V.P. Singh that Advaniji is againstthe consti­
tution it is something which goes against the 
principles of my party.

Mr. Speaker, Sir. I have limited time at 
my disposal because before me two of my 
colleagues have already spoken. Thus I 
shall not give a detailed account of the fail­
ures of this Government but I certainly want 
them to be on record. The Prime Minister as 
well as Dandvateji whom I expected to be 
more realestk: have stated that we have 
withdrawn our support only for one reason. 
They have not referred to any second cause 
where as the fact is otherwise. My resolution 
is with me and I shall read out apart of this 
resolution:—

[English]

The country had welcomed and the BJP had 
backed the Janata Dal Government with 
great expectations. But ail these expecta­
tions have been belied.

[TranslatiSn]

Therefore we had made a mention in our

revolution about Punjab issue, the Kashmir 
issue, the issue of the terrorist, the Assam 
issue and the issue of terrorism in Andhra 
Pradesh. We had also made a mention of the 
economic policies in our resolution and had 
also pointed out that an account of the defec­
tive fiscal policies.

[English]

Prices have sky rocketed making life miser­
able for more and more millions.

[Translation]

Thereafter we had said a very important 
thing which I am quoting;

[English]

The BJP has been in favour of reservations 
to socially and educationally backward 
classes. However, the manner in which the 
Government announced its decision about 
the Mandal Commission Report without any 
consultation with the supporting parties and 
without qualifying it with any economic crite­
ria was utterly wrong. The decision was 
prompted not by any concern for the back­
ward classes but any considerations of po­
litical expediency. The Government’s deci­
sion can only lead to dividing and sub-divid­
ing the society. The result has been not only 
serious disturbance of peace and enormous 
loss of life and property but the immolation of 
some of the flowers of our youth.

[ Translation]

Mr. Speaker, Sir, this is the resolution of 
17th October. I want to say this emphatically 
that ever since June the situation has taken 
such a turn that our support to this Govern­
ment would mar our image before the public 
when we asserted that we did not agree with 
the policies formulated by the Government 
with regard to Kashmir and Punjab and we 
also did not share the same opinion regard­
ing Budget then we were questioned as to 
why we continued extending our support to 
the National Front Government. To this 
question our reply was that the manadate
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was in favour of a change and the same has 
been achieved. Thus we are also a party to 
this change. If we think in terms of changing 
our decision we shall not do it in haste but do 
so only after careful consideration. But 1 hold 
this opinion that when we brought forth the 
resolution of 17th October we had already 
reached the conclusion that the mandate 
given in the November 1989 elections has 
undergone a change. But in the present 
times if we suddenly take a decisk>n, this 
decision should have a positive have. How­
ever, we want to tell them that the most 
important reason for taking such a decision 
is that the President of Bhartiya Janata Party 
started the Rath Vafra on 25th September in 
order to gain public support for the construc­
tion of a temple at the Ram Janmabhoomi 
site. I shall discuss it in detail later but now 
we want to say that our decision is not 
confined to only one issue. This decision is 
related to the activities of the Government in 
the last eleven months and each activity is a 
reason in itself. On the contrary it was only a 
question as to when it precipitates and on 
which issue. Taking note of it we issued a 
warning to the Government that in case the 
Rath Yatra is stopped the support would be 
withdrawn since 17th October, implied that 
the Rath yatra went unhampered for the 
three weeks at a stretch.

Mr. Speaker, Sir, the President ot the 
Congress party is present here. I would like 
to tell him that in the meeting of the Natkinal 
integration Council he had openly said that 
the Janata Dal will not prevent the Rath yatra 
but Congress run State Governments would 
certainly stop this Rath yatra if it passed 
through those states.

[ Translation]

rushing to his State from the Congress ruled 
States.

SHRI L.K. ADVANI: I do not know this. 
But I have stated just what I got from the 
news Papers.

SHRI RAJIV GANDHI: As far as I know, 
the Central Government aid not instruct any 
of our Chief Ministers to stop the Rathyatra.

SHRI LK . ADVANI; That may be right. 
Even they themselves dkJ not stop it in 
Delhi... (Interruptions) ... Mr. Speaker. Sir 
anyone who listened to my speech during 
the Rath yatra might have taken the notice. 
That I have publk:ly condemned ‘Babrt Masjid 
ko tor do' I always tokl that such sk>gans 
were wrong and these would ultimately 
weaken our movement. The Bhartiya Janta 
Party is of the view that some solution which 
regards the feelings of both the communities 
should certainly be evolved because senti­
ments of the Hindus with that place and 
sentiments of the Muslims with that structure 
are associated with. In that very context, I 
had moved a proposal, of which Prof. Dan- 
davateji giving a definition from a scientific 
angle, tried to make a fun of it. He said, 
"Verticality is being changed into horizontal- 
ity." As in Andhra Pradesh, the Government 
had re-located all the twenty arx:ient temples 
whk;h were feared to be sunk due to the 
construction of three dams there. So if I 
propose here to relocate.

[English]

It is not merely a euphemistk; way that it 
should be pulled down, h is a concrete pro­
posal. I am happy to say.

[ Translation]

SHRI RAJIV GANDHI; Advaniji, I had 
not said this. In the meeting of N.i.C. held in 
Madras, I had said that the Chief Ministers of 
Congress States would go by the instruc­
tions of the Central Government and they 
would help the Uttar Pradesh Chief Minister 
Shri Mulayam Singh Yadav, if it appeared to 
him that the people with full emotion were

I am happy to say that there are many our 
Muslim brethren though small in numt>er, 
who weteome this idea of rek>cating the 
structure as that place is associated with the 
Hindu’s sentiments.

Now. I would like to mention atx>ut the 
propagar>da that was made about my Rath-
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yatra particularly by the Government media 
i.e. Radio and T.V. that after the Rath yatra 
in Hindustan there would be nothing but riots 
in which the Muslims would be massacred. 
Most of the persons had begun to think in 
that terms. While during my Rath-yatra, in 
my usual speech of one hour, I used to 
appeal repeatedly to the people not to raise 
any such furious slogan because in my opin­
ion, it is wrong. I hope that the persons who 
wish to maintain the communal harmony in 
the country, will never say any such things, 
as may endanger of the unity of the country. 
Radio and T.V . must also care for that and 
should never indulge in making such propa­
ganda as they had made during my Ra- 
thyatra. Contrary to it. Radio and T.V. had 
repeatedly been making this propaganda 
and giving impression that the Rathyatra is 
only meant for demolishing the Babri Masjid. 
Mr. Speaker. Sir, however. I do not deny that 
due to this propaganda our Muslim brethren 
were much terrorised and worried. I, myself 
was much worried as my Rerth yatra was to 
begin from Somanath and I know it also that 
there were some places like Ahmedabad, 
Baroda, Surat, Bharoch etc. in Gujarat where 
disturbance often occur even without any 
reason. I am rxjt a great leader but only a 
simple political workers, so I do not claim that 
I have practised the great principle of Non­
violence as had been adopted in the country 
after the chauri-chaura incident (by Mahatma 
Gandhi) Even then I woukl like to announce 
it publicly that I have certainly a sense of 
responsibility. If any such big irK:ident oc­
curred anywhere in the country, all the re­
sponsibility would be laid upon me. And it is 
a fact that while taking a deciskin of holding 
Rathyatra, I tokJ the journalists that I was not 
(xjsting any threat to the country rather I was 
putting my prestige at stake. If anything 
happened during my Rathyatra the people 
would definitely think about me as to how 
irresponsible I was and that is why I had been 
worried all the time when my Rathyatra was 
passing through Gujarat. During the Ra­
thyatra, throughout Gujarat, even the Mus­
lims also warmly welcome the yatra at a 
number of places but here in Parliament in

both the Houses, a different picture was 
being given. I am sorry to state that wher­
ever. Shri Mulayam Singh Yadav went to 
deliver his speech and If riots occur there 
even after three days, the riots are also 
linked with my Rathyatra. If I keep aside my 
Rath yatra episode for the time being, even 
then I do not see any good deed performed 
my this Government so far over which it may 
feel proud. After all, a Prime Minister besides 
being the leader of the ruling party, is the 
leader of the house, as well as of the country 
also, so he should possess a lot of merits. 
And above all, in much opinion, the most 
important quality of Prime Minister is that he 
should be the leader of his team, he should 
posses the quality of team Leadership. The 
colleagues with whom he is working, must 
have their faith in him. has the Hon. prime 
Minister got time to think over it that for the 
last 11 months he has not been able to keep 
the country together? Has he taken notice of 
the number of the clashes that have taken 
place in the society while these have been 
being high-lighted by all of us as well as by 
Newspapers.

[English]

He has not been able to keep even his 
Council of Ministers together. He has not 
been able to keep even his Party together.

[Translation]

Not to talk of the Party, he could not even 
keep together with him his own faction— Jan 
Morcha. Out of six Chief Ministers, three 
have left him.

[English]

What kind of team leadership is this? Can 
there be a greater failure than this?

[Translation]

In these circumstances, if the Prime Minister 
thinks that he can form a campaign plank for 
the election through moving this motion of 
confkience here in the House, I do not think 
it will be ever possible; the people do not
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forgive anyone. The people did not forgive 
them, so they will not forgive us as well. Arid 
you too will not be forgiven by the people. 
This is the greatest achievement of the 
democracy.

[English]

You cannot take people for granted.

[ Translation]

Whosoever, he may be. should not think that 
the people will forget the wrong doings of the 
leaders because now the people are more 
politically conscious and they will not forgive 
the wrong doers.

Mr. Speaker, Sir. the mentioning of this 
thing was necessary for me because Shri 
Vishwanath Pratap Singh. Shri Madhu 
Dandavate and probably Shri Somnath 
Chatterjee and Shri Indrajit Gupta had given 
such an impression as the Ayodhya issue 
was the only reason of our anger. If there 
would not have been the Rathyatra and the 
Ayodhya issue, the people are always there 
who call me as communal. I do not defend 
myself againsts such allegations.

[English]

SHRI SO M N A TH  C H A T T E R JE E : 
Would you have withdrawn your support but 
for the Rath Yatra?

SHRI L.K. ADVANI: Yes. (Interruptions)

SHRI SAIFUDDIN CH O U D H U R Y: 
Advaniji, if the Government had not stopped 
the Rath Yatra. would you bring down the 
Government? {Interruptions)

SHRI L.K. ADVANI: Yes.

SHRI SAIFUDDIN CHOUDHURY: You 
should tel me. Don’t try to deceive yourself 
and deceive others like the Congress (I).

SHRI L.K. ADVANI: I am not yielding. 
{Interruptions)

[ Translation]

KUMARI MAYAWATI; The peoplefrom 
all the comers of the country had been 
asking you not to hold Rathyatra. ... {Inter­
ruptions) ...The shops of the Muslims have 
been burnt... {Interruptions) ...

[English]

SHRI INDRAJIT GUPTA: Mr. Speaker. 
Sir, because he has just now made a very 
categorical statement I would only want to 
know from him whether it is not a fact that on 
behalf of his party, the Government had 
been warned that if they stop the Rath Yatra 
and if they do not permit the Kar Sewa to take 
place there, then they will withdraw their 
support.

You did not warn them that you will 
withdraw your support on one hundred other 
issues. Is it not a fact? Ultimately, you with­
drew only on this.

SHRI SOMNATH C H A TTER JEE: Your 
letter was lying ready. You have kept your 
lettor ready and only upon your arrest that 
letter was sent. Then, obviously, you linked 
it with your arrest. ( Interruptions)

[ Translation]

SHRI L.K. ADVANI: There is some truth 
in your statement. We had pointed out a 
number of their misdeeds. Referring to Ram 
Janam Bhoomi issue, in the last paragraph 
of the resolutk>n, we had warned them that 
we woukJ withdraw our support from their 
Government if they woukj stop the Rath­
yatra or the Kar Seva ... (Interruptk>ns) .. 
Our frustration from this Government is not a 
new one. There are so many reasons for our 
frustration... {Interruptions) ... Mf. Speaker. 
Sir. though I do not want toquote an example 
from the Mahabharat. yet my friends insist 
on me for quoting that. The people were 
surprised to see that Lord Krishna was toler­
ating the abususes that were being made 
continuously upon him one after ar>other by 
Shishupal. But Lord Krishna had decided 
himself to oppose Shishupal only when his
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abuses came to hundredth number... {Inter­
ruptions) ...Sir, I would like to remind this 
about Ayodhya also... {Interruptions) ...

SHRIPIYUS TIRAKY (Alipurduars): Mr. 
Speaker, Sir, I am on the point of order as to 
when did Shri Advaniji become a religious 
guru?... {Interruptions) ...

SHRI L.K. ADVANI: I am just a simple 
political workers, not a religious worker. But 
I would like to say that objections were raised 
against Lokmany a Tilak also when he started 
Ganeshotsav. In the same way, the Bhartiya 
Janta Patty is being opposed now. I an show 
you that book which was much criticised. It 
was said that he being a political leader had ■ 
no authority to publicise the Ganeshotsav as 
it was a work of a religious leader only.

But leaders like Lokmanya Tilak and 
Gandhiji had fore-sight and understood the 
situation. People used to ask Gandhiji as to 
why he recited the Ram Dhun. I would like to 
tell the entire House that my Rath yatra has 
further strengthened my faith.

{Interruptions)

MR. SPEAKER; Please take your seat.

SHRI DAU DAYAL JOSHI (Kota); No 
one will be allowed to speak. We will not 
allow even the Prime Minister to speak.

{Interruptions)

MR. SPEAKER: Please take your seat.
I am on my legs.

SHRI S A TY A N A R A Y A N  JA T IY A  
(Ujjain): We will not allow the Prime Minister 
to speak.

{Interruptions)

MR.'SPEAKER: I would like to tell all the 
hon. Members that there should be no inter­
ruptions when Shri Advani is speaking. 
Please sit down.

SHRI L.K. ADVANI: Mr. Speaker, Sir, I 
know the working system of Gandhiji and 
what the Muslim leaders said about it at that 
time. Do these people have any knowledge 
of it? He must be having this knowledge 
because there were also people in the Muslim 
Leauge who supported Pakistan. They held 
the view which I would like to quote in the 
words of Shri Jinha that he had said in 1942.

[English]

“The Congress is nothing but a Hindu 
body. The presence of the few Muslims, the 
few misled and misguided ones, and the few 
who are there with ulterior motives, does 
not, cannot, make it a national body.

He also said in his Presidential Address 
in 1943 as follows:

“The Gandhi Ashram at Sevagram, 
Wardha, has been created ‘to serve as the 
Vatican of Gandhism and the capital of the 
Congress;’ Gandhi Harijan Seva Sangh, 1o 
consolidate the Depressed Classes as inte­
gral parts of Hinduism and to prevent their 
conversion to Islam or Christianity’; Gandhi 
Hindi Prachar Sangha, ‘to propagate San- 
skritised Hindi as the State and national 
language ...of India and to displace Urdu 
from its place of primacy and popularity'; 
Gandhi Nagri Prachar Sabha, 'to propagate 
the idea that all Indian languages should be 
written in Devanagari script and to displace 
Urdu script’; Gandhi Wardha Talim Sangha, 
‘to propagate Gandhian principles of relig­
ion, spiritualism, national economy and na­
tionalism through a State-controlled system 
of compulsory primary education. Under the 
Wardha scheme, the entire system of edu­
cation of the country was sought to be made 
subservient to the propagation of Gandhism 
(which was only a new form of Hinduism to 
exclusion of all other religions)', etc.”

{Interruptions)

I feel unhappy today when the same allega­
tions were made either by Prof. Madhu 
Dandavate or by my friends from here or 
sometimes occasionally from there also.
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[Translation]

When their turn comes, they should be 
given the chance. I was objecting because in 
these 15 days a concerted effort has been 
started. Since 23rd, the day from which we 
withdrew support, efforts are being made to 
prove that the Bharatiya Janata Party was 
trying to introduce theocracy in the country in 
which non-Hindus would not be able to live 
and they would have a secondary status. 
This is what I feel.

PROF. SAIFUDDIN SOZ: Practically, 
this is what you want.

SHRI L.K. ADVANI: Being an Indian, 
having faith in the Cosntitution of India and 
as a Hindu I would like to say only this much 
that the concept of a theocratic State is 
against Indian tradition, against Indian cul­
ture and also against the Indian history. I 
would like to quote from BJP manifesto.

[English]

“The idea of a theocratic state is an 
anathema to Indian mind and the BJP 
believes that State in India has always 
been a civil institution which respects 
all religions equally and makes no 
discrimination between one citizen and 
the other on the ground of language, 
dor. caste or religion.

It is the duty of the State to guarantee 
justice and security to all minorities—  
linguistic, religious or ethnic. The BJP 
considers that it is also imperative for 
national integration that minorities do 
not develop a minority complex.

The BJP believe in positive secularism 
which, according to our constitution—  
makers, meant San/a’-Dharma-Sama- 
Bhava and which does not a connote 
an irreligious state."

[T ranslation]

Our Marxist brothern have to face bitter 
criticism. (Interruptions)

[English]

SHRI IBRAHIM SULAIMAN SAIT 
(Manjeri) Now do you reconcile this with the 
slogan of “Hindu— Hindustan*? (Interrup­
tions)

SHRI L.K. ADVANI: “It certainly does 
not mean rejectk>n of our history and cultural 
heritage, the very foundations of this great 
nation. The BJP stands for" Justice for Alf 
and Appeasement of None".

t Translation]

I have read out our manifesto and would 
not like to repeat the same. In the recent past 
an article authored by a Senk>r Correspon­
dent had appeared in “Illustrated Weekly". I 
met him once. Neither I nor the BJP has any 
familiarity with him. His name is Shri Nanpu- 
ha. I would like to read out a portion of his 
article that appeared in "Illustrated Weekly". 
He is of the view that...

[English]

“By repetitive statements. Innuendo 
and manipulative techniques the Im­
pression of Jan Sangh-WP-RSS as 
communalism incarnate was gradu­
ally shaped until it became a common 
place of Indian politics, the validity of 
which were hardly ever questioned "...

“And for the Nehruvian secullarist".—  
that is the word he used— " it offered 
the opportunity to insinuate that Hindu’ 
in the BJP sense represented bigotry, 
narrow-mindedness, petty shop-keep- 
ing and near illiteracy, and traditional­
ism of a sort irreconciliable with 'pro­
gressive modernism*."

And then, he goes on to say,—

"In post-war India there has not been a 
more successful venture in political 
disinformation then this, and since it 
had behind it the entire weight of every 
party's support, barring the BJP. rt 
soon became, as it is even now. an
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integral part of the nation’s ethes.”

[Translation]

The Article futher explains:—

“The relative ‘isolation’ of the BJP- 
RSS combine is, indeed, a tribute to 
the psychologicalconditioningthat went 
on during the British days when the 
Hindu was equated with all that was 
devious and corrupt and unreliable, 
and the bias in favour of the Muslinn 
becanne a part of the imperial cult."

Now this is something over which you 
and I, and all of us have to think. This is a 
non-Hindu partisan interpretation as why 
this has happened.

[ Translation]

The Britishers gave full publicity to the 
fact that struggle of independence was being 
fought by the Hindus under the leadership of 
leaders like Mahatma Gandhi. Pandit Nehru 
and Sardar Vasllabhbhai Patel. The Mus­
lims are fully supporting them under the 
leadership of Muslim Leauge. As such the 
bias they had in favour of the Muslims was 
being highlighted in all their approaches. 
The bias they had against the Hindus was 
also being highlighted in their every move. 
That is why Mr. Jinha used to say:—

[English]

“The Congress talks of independence.
I ask, which independence? I warned 
you and I have repeatedly warned you 
that they mean the independence of 
Hindu India, and the slavery of Muslim 
India.”

[ Translation]

It'pains me a lot when all the critics who 
criticise the Bhartiya Janata Party use this 
type of language. By that they are not doing 
any good to the Muslims. At best, they may

mobilise some votes by this tactics, but by 
and large they are doing harm to Muslims. 
{Interruptions)

18.00 hrs

I feel that the Government should keep itself 
aloof from this Ayodhya issue and the Hindu 
and Muslim leaders should themselves re­
solve this issue by sitting across the table. 
{Interruptions)

[English]

MR. SPEAKER: Mr. Lokanath Ch- 
oudhury, please take your seat. He is not 
yielding.

[ Translation]

SHRl L.K. ADVANI; Mr. Speaker, Sir. 
during the course of my Rath Yatra, I was 
about to visit Calcutta on the 19th since we 
had some programmes on the 14th and 
15th. I came to Delhi on the 14th instant. I 
was staying in Delhi during the Dewali days 
on 16th. 17th and 18th. I was about to leave 
for Calcutta on the 19th instant. During those 
days one more effort was made to find 
someway out. During this period, some 
proposals were brought before me. In re­
sponse to some of these proposal I had said 
that we should proceed further in this direc­
tion. I believe and this belief is nothing new. 
This belief comes from the resolution adopted 
in Palampur session in 1970 and has been 
recorded in black and white. The belief is that 
this type of problems cannot be solved 
through litigation. It is very often being al­
leged that I would not accept the court ver­
dict. This is not true. I always say that it is 
doubtful whether party against whom the 
court gives its verdict will accept it or not. As 
such this problem cannot be solved through 
litigation, it is very regrettable that instead of 
understanding my point of view, my hon. 
friends and the Prime Minister have time and 
again been saying that I was not prepared to 
accept the court verdict.

Even after 40 years of independence, 
what are the reasons that the Government
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cannot accept a small demand of the Hin­
dus. The Hindus want to know its reason. 
They feel that a temple should be constructed 
at the place where Rama was born. One the 
other hand, let us take Muslim sentiments. 
Since 1954 no one has ever offered namaz 
at the mosque. The place is prohibited for the 
Muslims. As per the 1951 court verdict no 
Muslim can go there. The court gave a ruling 
that an idol existed there and Puja is being 
performed, the idol cannot be removed from 
the site. The court verdict further states that 
no Muslim can go there, {\n\erruptions) Now 
everyone is being told that the Hindus and 
the Hindu leaders are about to demolish the 
mosque. (Interruptions)

My hon. friends desired to know as to why 
shilanyas was performed. But they forgot 
that shilanyas was performed during the 
times of Congress Party. Now I do not want 
to cite all quotations. Since Mufti Saheb is 
sitting here. There is no need to say any­
thing. Mr. Soz put the question and Mr. Mufti 
gave the reply. He said that the site is not 
disputed and shilayanas was not performed 
at the disputed site. Question No. 70 dated 
28-12-89.

( Interruptions)

SRI IBRAHIM SULAIMAN SAIT: Now 
the matter is in the court. No decision has yet 
been taken. {Interruptions)

SHRI L.K. ADVANI: I am telling of shi­
lanyas. I would like to inform the hon. Mem­
bers who raised a question about shilanyas 
that the shilanyas site is not disputed. {Inter- 
ruptions)

[English]

PROF. SAIFUDDIN SOZ: Subsequently 
the Home Minister himself had corrected it. 
That is on the record. {Interruptions)

DR. BIPLAB DASGUPTA: You are 
saying that the property was not disputed. 
But I have with me an order of the High Court 
(original suit No. 4 of 1989) which shows that 
the property on which shilanyas was carried

out. was indeed a disputed one.

MR. SPEAKER: There is no point of 
order.

[Translation]

SHRI L.K. ADVANI: On the 18th the 
hon. Prime Ministertelephoned me, because 
during the last 3 days there were some 
discussions to issue ordinance. From the 
very beginning we have ben saying that this 
problem can be resolved by Government 
either through mutual negotiations or by 
decision and if an ordinance was issued. It 
would be a step forward towards Govern­
ment’s decision. With the proclamation of 
the said ordinance the title dispute would not 
have remained in the court and the entire 
land would have been placed at Govern­
ment's disposal. Besides, the litigations that 
existed before the title suit would not have 
come into picture and it would have been 
incumbent upon the Government to take a 
decision in this regard. The moment this 
proposal was placed before me. I said that it 
was a good suggestion and we should think 
in this direction. During those three days one 
after the other people called on me and held 
talks in this regard. At one stage it came up 
that they were prepared to transfer the dis­
puted land to the Vishwa Hindu Parishad 
except the structure. {Interruptions) I cannot 
say whether he said this thing at the instance 
of the Prime Minister, but at one stage this 
point was raised. 7 here were different stages. 
The total complex consists of 70 acres of 
land and out of this only 2 1/2 acres of land 
is a disputed area. The remaining 67 acres 
which includes the shilanyas site are not 
disputed. As such they made an offer that 
they were prepared to hand over this area of 
67 acres of land to Vishwa Hindu Parishad or 
the Ram Janambhoomi Nyas where they 
could start the Karseva. No karseva should 
be taken up at the site which is disputed. In 
this connection a proposal was brought before 
me to refer only one case to the Supreme 
Court i.e. to decide whether a temple existed 
at the place where a mosque was con 
structed after demolishing the said temple 
and there was no question whether Lord
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Rama was born there or not. We say that no 
court could take a decision in this regard? No 
court, what I feel, whether it is the Supreme 
Court or a Sessions Court can take any such 
decision. The courts will definitely give opin­
ion that the issue whether a temple existed 
there and whether a mosque was constructed 
there after its demolition is not judicially 
determinable. It could be referred to histori­
ans, archaeologists and a decision could be 
taken on the basis of views expressed by 
them and on the basis of other information 
available in this regard. It is judicially deter­
minable. When this proposal was brought 
before me, I said:

[English]

This is worth working upon. You work it 
out. What is the shape of it finally I do not 
know. But this is a direction in which you 
should go and I would favour it.

[ Translation]

MR. SP EA K ER : Advaniji , how much 
more time will you take?

SURI L.K. ADVANI: I shall conclude just 
in 10 minutes. At that time two Ministers also 
came to R.S.S. office. They held talks with 
the R.SS. leaders and teachers of the Vishwa 
Hindu Parishad. On the basis of talks held 
there, it was expected that some progress 
could be made and a solution could found. 
On the 18th, the hon.Prime Minister tele­
phoned me at night. He said that since my 
Rath Yatra programme was scheduled to 
take place at Dhanbad the day after tomor­
row, I should extend the stay till the next day 
as he has some rays of hope. He wished that 
final solution could be found out in the course 
of talks and thereafter he would himself 
accompany us and participate in the karseva. 
It was a matter of great happiness which 
delighted me a lot. {Interruptions)

,Mr. Speaker, Sir, during the last few 
days there was a discussion on an article 
cotitributed by Arun Shourie which appeared

in the press. In his article Mr. Shourie had 
made a reference to an event that took place 
a year ago. Almost the same thing has time 
and again been referred to during the course 
of discussion just now. it is a fact indeed 
Even in my public speeches I have been 
saying that Babar demolished the temple 
there, but the Muslims of Ayodhya quit the 
mosque at that site. The Hindus should 
understand thisthing and honourtheirstand. 
The Muslims of Ayodhya quit that mosque in 
1936. There are many other mosques in 
Ayodhya. {Interruptions)

SHRI S H O P A T SINGH MAKKASAR: 
Wherefrom the idols came?

SHRI L.K. ADVANI: The idols were 
installed after the achievement of independ­
ence and the mosque was quit in 1936 i.e. 11 
years before independence. {Interruptions) 
So on that night I told the hon. Prime Minister 
that I had a programme for Calcutta and I 
would take a decision after talking to him. 
Later Mr. Jyoti Basu also came, he wanted to 
talkto me. As such I deferred my programme 
for Calcutta and extended my stay till the 
next day. In the evening when I left Delhi and 
reached Dhanbad I had expected that some 
headway would be achieved from talks held 
during those 3-4 days. The next day I learnt 
from the press reports that an ordinance had 
been issued. Though details of the ordi­
nance had not appeared, yet I presumed that 
the ordinance might have been issued as a 
result of the talks held. I said that I accept the 
ordinance and it was a right step in the right 
direction. At the same time I had said that the 
extend to which the problem could be solved 
can be said only after going through the 
details of the ordinance. At least, I was 
satisfied that as a result of the ordinance the 
title suit which remained undecided for the 
last 40 years and would have remained so 
far the next 40 years, would soon by de­
cided. Now way has been cleared for holding 
a dialogue between the two parlies and a 
decision which would appears reasonable to 
the Government and acceptable to all con­
cerned could be possible. All of a sudden I 
learnt from the next days’ press reports that 
Members of the Babari Action Committee
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met the Prime Minister and the ordinance 
had been withdrawn. After coming to know of 
this development, I said that during the last 
40 years never before such a Government 
was there. At the first place, the Government 
should not have issued the ordinance but 
when once it had been issued, it should not 
have been withdrawn under somebody’s 
pressure. In view of this I was convinced that 
this Government has crossed all limits so far 
asthe policy of appeasement was concerned 
and its continuance would be harmful of the 
nation. It would neither be in the interest of 
the minorities nor anybody else. Even now I 
agree that had there been no such policy of 
appeasement during the last 40 years, the 
secularism would have been accepted in the 
country in its real sense which meant that all 
citizens in the country were equal.

SH R I V IS H W A N A TH  P R A TA P  S IN G H : 
Forthe information of the House, pleasefirst 
say as to why the Vishwa Hindu Parishad 
opposed the ordinance.

SH R I L.K. A D V A N I: They did not m* Gt 
me. (Interruptions) W e work in association 
with the Vishwa Hindu Parishad. In his 
Cabinet two Ministers make two different 
statements whereas here there are two 
organisations. So it is not a matter of surprise 
if there is some difference in our procedure. 
Th e  attacks being made here are on me and 
my Rath Yatra. I am replying to this point. Mr. 
Vajapayee also said that the Vishwa Hindu 
Parishad might not have come for talks and 
the reason for that could be that they were 
staying in Delh. n.^d they know that the way 
this Governmer't is grndually succumbing to 
prosr.ures, it would back out. I know about it.

S H R I C H A N D R A  S H E K H A R - Mr. 
Sp< aker, Sir, i would like to make humblo 
submission to the non. Prime Min.ster and 
would like know from him whether there was 
jov secot deo’ beiween him and Mr. Advani 

wi'ici; letter made a mention and il 
:.D iv-j ‘".as n right to talk on secular-
i îr.

' !:WiVVANATH PRATAP SINGH

I will give a complete reply. Please keep 
sitting.

SH R I L.K. A D V A N I: Bloodshed took 
place on 30th October and 2nd November, A 
vivid descriptirn ô  incidents has been given 
by Lima Ji. Had this Government submitted 
its resignation on 23rd, the day Bharatiya 
Janata Party withdrew its support from the 
Government, the country could have been 
saved from the human massacre. The area 
considered ps undirpute."! up!o the 21st 
consisted of 67 acres o] l^.nd. We were 
asked to take up kars*2va there. Mr. Parmod 
Mahajan was !here with me. He asked 
whether the Government was foolish be­
cause it is trying to stop Rath Yatra. He 
expressed the view that karseva could be 
taken up in the undisputed territory. After all 
we were not entering the disputed territory. 
W ere we going there to ask the Government 
to arrest us? (Interruptions) The Govern- 
mentdecidedthat no Panchakosi Pankrama 
would be undertaken there and entry to 
Ayodhya would not be allowed on any day. 
Never before a situation had arisen in the 
country in which a State Government or­
dered that nobody should be allowed lo 
enter in the State. Barriers were put up lor 
this purpose. Th e  Government decided to 
stop Panchakosi Parikrama... ( Interrupttons) 
On that day they acted in an irresponsible 
manner. Lakhs of people went there and 
said that stones and bricks cannot be placed 
on t!ie rj.3pu!c*d lerritory. The same thing, 
whir h was expected happened there. The 
Government is of tho view that it has pro­
tected the secularism even at the cos! of 
existence of Government we have safe* 
guarded that secularism I admit ah on 17th 
we passed a resolution that whenever they 
will stop Rath Yatra and Kar Sewa is not 
allowed, we shall withdraw our support. The 
Government evadedall the means of cotri- 
promise. I foel that in future no Government 
will do any compromise in this regard. I am 
surpiised to see this ordinance but whpre 
was it for the past eight months. The Prime 
Minister repeatedly saystliat it is the issuoof 
Vishwa Hindu Parishad. W e are giving the 
moral ‘support In the month of June. Mandal 
C ommission was under discuss»on. I bad
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(Sh. L.K. Advani)

given a detailed interview... {Interruptions) 
...The Government has not taken any steps 
to solve the Ayodhya dispute even after the 
lapse of four months. This dispute should be 
solved. In future if there is any conflict on this 
issue between the Concernment and the 
public, there will be such an unprecedent 
revolution in India, which history has never 
seen before. Our friend Mr. Akbar who has 
written a lengthy article on this, is present 
here. I had said this thing in ihe month of 
June. That time I thought that the Govern­
ment would understand this. Should I say it 
on 17th November that we will withdraw the 
supF>ort if the Rath Yatra is stopped Even 
after this warning, they thought of bringing 
an ordinance and not before that. Is it not 
expressive of the fact that they were only 
worried about their Government and were 
not concerned about this issue. They are 
now talking about the Mandal Commission. 
Shri Hukumdeo Narain ji is sitting here. He 
was the Chief Spokesman of Janata Dal on 
Mandal Commission issue and we also spoke 
on this issue. He might i)e remembering it 
that I congratulated him afterwards and told 
him that his speech was excellent from all 
aspects. It was excellent from financial point 
of view, eloquence and authenticity. I admire 
authenticity of this speech when he says that 
there is not only the question of poverty in 
India but it is the question of their respecta­
bility in the society also and upto vvhen 
poverty and respectabilily does not find a 
proper place in the society the problem won’t 
be solved. I respect this whole-heatecily. but 
at the same time, I said that I am not j. lo 
give this certificate of authenticity to yor / 
Government. Because I told them to wait for 
two days. Shri Somnath and myself will 
discuss this and don’t nr.ake an announce­
ment tomorrow. We will be meeting the day 
after tomorrow. We have certain reserva­
tions as to how the Mandal Commission 
Report should be implemented. He says that 
he will make an announcement tomorrow 
only. You can also understand why he was 
doing so. There was no mention of any rally. 
You can very well understand that why he 
had to announce it. I admit that if Shri Mu-

layam Singh had not frequently made this 
announcement that he will stop Shri Ad- 
vani’s Rath Yatra and will arrest him, there 
was a possibility that I would not have been 
arrested in Bihar and perhaps I would have 
joined Kar Seva peacefully and nothing would 
have happened. If my presumption is right 
then it is a matter of concern for me that if 
such important decisions are taken in the 
party on the basis of disputes then what kind 
of Government is this and what is its stan­
dard and thinking. Nearly one year has 
passed but this Government* has not done 
anything.. How it can expect from us to 
tolerate it for the next four years. Can we do 
any good to the country? This is the reason 
due to which our party has decided not to 
support this Government.

We are repeatedly being questioned 
that whether we will vote with the Congress 
party, if we have to vote with the Congress 
Party, then let me knowon how many Issues, 
we have done it. The same thing Congress 
Party used to say tothesepeoplethat whether 
you will support them in coalition with B.J.P. 
I would like to say clearly that they should 
understand the limits of politics of untouch- 
ability. It is a very big country and politics of 
untouchability is wrong in the same way ns 
the social untouchability is. If you will follow 
the path of political untouchability, its results 
won’t be good for anybody, particularly for 
this country. BuJ I would like to conclude my 
speech with a few words about what will 
follow. This motion will not be passed today 
and this Government will have to resign after 
a few hours.... {Interruptions) ...should come 
prepared.

Some days back, I read a story of Ha­
rold Wilson. When Haroid Wilson handed 
over the charge to Callahan, he told him that 
I am giving you three envelopes which will 
help you in case you face any crisis. First 
envelop should bo opened at the time of first 
crisis, second envelop at the time of second 
crisis and the third at the third cris» Wh^n 
the first crisis came, he opened the first 
envelop and it was written in that envelop 
that you blame the previous Government for 
this. Then came the second crisis ar>d he
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opened the second envelop. In that envelop, 
it was written that you should dismiss your 
second-in-command. Thenfollowed the third 
crisis. There was the third envelop for that. 
Regarding this. I will say one thing that the 
day when this Motion was passed, I thought 
that the time to open the third envelop has 
come. When the third envelop was opened, 
it was written there.

[English]

You prepare three envelopes.

SHRI DINESH GOSWAMI: Are you 
suggesting for the new Captain?

SHRI L.K. ADVANI; I am suggesting for 
everyone.

[ Translation]

Mr. Speaker. Sir. what I am visualising 
after 7th November, about that all I can say 
that:

[English]

[ Translation]

Because we have not done it all of a 
sudden. We have been continuously criticis­
ing Them from the month of June. We have 
been giving warnings and in Bhopal also I 
said publicly that this Government is com­
mitting mistakes, one after the another and it 
should not take our support for gr^'^^cJ 
his immediate reaction was that the day. 
when the BJP will withdraw its support. I will 
sit in the opposition. After that announce­
ment. when Shri Vajpayee met the President 
ton 23rd and gave him letter from the party 
the whole country was expecting that Prime 
Minister will at once resign according to his 
announcement made earlier and sit in the 
opposition. But it was not done. People wert 
on writing articles that thoy will not do that 
what you were expecting from them. Thoy 
will try their best upto the iast. Even my 
pailymen were getting phone calls seekinrj 
support for them. This is th© indicative of 
one’s character and wisdom and we are 
getting telephone calls from them and even
at the level o1 Prime Minister......  {Interrup
tions)

I am seeing the replay of 1979.

[ Translation]

I am seeing the replay of 1979 and who 
will participate in this replay is to be decided 
by them only. Some people says that we are 
talking about mid-term poll and we are 
demanding for it because our parly will be 
benefited in the mid-term polls. But I don’t 
say it from this point of view. I believe that 
there is no other alternative in the present 
situation. There is no other permanent alter­
native except the fresh mandate. That is why 
I am saying that only those people should 
decide themselves, I mentioned it in my 
speech in Bhopal;

[English]

ThcJt our support should not be taken for 
granted.

[English]

SHRI VASANT SATHE; You must an­
swer this.

[ Translation]

SHRI L.K ADVANI Mr. Speaker, I think 
I have said whatever I h^d !o say and even 
now I say that we have taken this decision 
because of......

SHRI VISHWANATH PRATAP SINGH 
Please tell me the name ot the MP whom we 
had persuaded to deff̂ ct. (Interruptions)

SHRI BAB U R AO  PAR A N JPE 
(Jabalpur); Mr. Speaker. Sir. ii was about 
10.15 P. M. and I was asleep. Shn Bal Mukund 
Soni was sittii'g near the telephone at my 
residence. Suddenly there was a ihon#:̂  call 
tnat Prime Minister wanted to r*k to me I 
was awakened and while attending to ?he 
phone I recognised the voice and said
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[Sh. Eaburao Paranjpe]

"Namaskar”. Ho ar.kod me that what is going 
to happen I said. "I am a soldier, we will obey 
our commander.” I could very we!! recognise 
that it was the voico of the Prime Minister.
( In t e r r u p t i o n ^ }

SHRI VISHWANATH PRATAP SINGH:
I ‘lave never called you on telephone. ( In t e r - • 
• /;>//ons)

SHRI L.K. ADVANI: Mr. Prime Minister
ihr-t he never telephoned. I accept it. 

omebody else must have given you ring, 
.id not the Prime Minister. ( I n t e r r u p t i o n s )

' E n g l i s h ]

SRI SOMNATH CH A TTER JEE; We do 
not expect this from you.

SHRI SAIF UDDINCHOUDHURY: Who 
I ilephoned to him? { I n t e r r u p t i c n s )

SHRI L.K. ADVANI: I say I accept it.

[ T r a n s la t io n ]

MR. SPEAKER: Please be quiet. Be 
seated, please.

( I n t e r r u p t i o n s )

SHRI LK . ADVANI; I would conclude by 
saying one thing. ( I n t e r r u p t i o n s )

Mr. Speaker, Sir, I said that there were 
so many reasons behind my decision but I 
am happy that today the attention was fo­
cussed on the meaning of secularism in 
India, what is nationalism and I wish that the 
discussion should not be limitedto this House 
only. We should hold elections on this sub­
ject and if elections are held immediately I 
have no objection. I thank you very much for 
giving me time to speak.

SHRI GEORGE FERNANDES (Muzal- 
farpurj: Mr. Speakers, sir. it has becone 
clear irom the motion being discussed since 
morning that three are two mam reasons of

outgoing of our Government today: Firstly, it 
is the implementation of the recommenda­
tions of Mandal Commission and secondly, 
Babri Masjid-Ram Janam Bhoomi dispute. 
The other reason linked with this is that our 
Government has chosen to uphold the law of 
the land. Under such circumstances one 
thing was very clear that if in connection with 
Rath Yatra, law is followed, Bhartiya Janta 
Party would withdraw its support from Gov­
ernment. Just now, Shri Lai Krishan Advani 
made a mention of the proposal of his parly 
■ind read it out in this House. We had raised 
many economic and political issues of this 
proposal on 17th October and therefore, 
Ram Janam Bhoomi dispute is not only the 
reason for withdrawing support from Gov- 
ernmentfor which an impression is soughtto 
be created here. But Mr. Speaker, sir, it has 
not only been clear in this House but all over 
the country and also in the words of Shri Lai 
Krishan Advanithatthe moment he would be 
arrested and Rath Yatra stopped, they would 
withdraw their support. The Bhartiya Janta 
Patty very much know about it on 17th Octo­
ber that Ram Janam Bhoomi issue would not 
be solved through mutual negotiations and 
V i were committed to solve the problem 
t trough law. If our effort̂ s were not success­
ful. it became necessary to stop Rath Yatra. 
Whatever may be its reasons, but a lot of 
discussion has taken place on the issue and 
the circumstances in which riots take place. 
Whatever may be said in this context, the 
day when Kar-seva was announced in 
Ayodhya, the efforts made and decisions 
taken by Government have been praised by 
Shri Chandra Shekhar just now. He has said 
that if such a situation arises stringent action 
has to be taken and stringent action should 
be take in those circumstancer. ■ p»te of 
that, what has happened tiiefc .iiiempts 
were made to destroy the mosqu(3 or to hit it. 
Had we not taken stringf̂ jnt action cne can 
in'aginethestateof things which would have 
followed. Mr. Speaker, Sir, sc far as the 
question of Ram-Janam Bhoomi is con­
cerned. I believe that P.hŝ rtiya Jant? Pa t̂y 
'vo’jid not have wiTfidrawn its support 

no: jni:oducGC the recommendations 
Mandia Commission. I do not want to prove 
it because there are certain thing which neoo
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not be expressed and we would not do so.

K U M A R IU M A  BH A R ATI: Hon. Speaker.
whether you have................ (Interropf/ons)
• • • .......

MR. S P E A K E R : He is not yielding to 
you, Umaji please take your seat.

SH R I G E O R G E  F E R N A N D E S : It has 
been evidenced in many forms and in per­
sonal talks with the persons responsible for 
decision taking. There is evidence of it in 
many other ways which show that if our 
Government had not introduced the recom­
mendations of the Mandal Commission in 
August, the question of withdrawal of sup­
port would definitely not have arisen.

Mr. Speaker, sir. many persons here 
are waiting eagerly the fall of this Govern­
ment. They are not waiting for it today but we 
have observed that they are waiting from the 
day when wn made an announcement about 
the recommendations of the Mandal Com ­
mission.

Mr. Speaker. Sir. the leader of the 
Opposition has gone. The Leader of opposi­
tion made his speeches in the same manner 
as if a debate competition is being held in a 
college. I do not blame him but I believe that 
he could only think and speak within his 
understanding and mental capacity. I have 
never expected more than that from him. but 
he and Shri Chandra Shekhar have simply 
touched upon the economic and political 
issues which should have been seriously 
discussed. The debate has been limited only 
to pin pointing the failures weaknesses of 
our Government. Similarly, Mr. Speaker, Sir, 
Shri Chandra Shekhar has not taken the 
issues which required detailed discussion.

Mr. Speaker, Sir. there is a need to 
debate the economic problems of the coun­
try. The performance of this Government 
during the last eleven months should be

I c.scussed as to know how far we have 
succeeded in fulfilling the promises made to 
the people in regard to solving the economic 
and political problems. We are ready for

such a discussion whenever the leader of 
the opposition want it. Because such a dis­
cussion would make the people to know the 
work done by this Government and answer 
all the questions raised by him. There is a 
need to sit together to find out the solution of 
this dispute. Hence, it is necessary to have a 
debate and it would definitely be held but I 
think it necessary to reply to some of the 
questions raised by the leader of the opposi­
tion.

First of all, I would like to reply the 
question in which he has tried to blame our 
Prime Minister and our Government by us­
ing a word (casteism). He has alleged that 
Shri Vishwanath Pratap Singh has tried to 
encourage casteism in the country. I would 
like to place two things before the House. A 
leading newspaper of India’ The Times of 
India* considered it proper to bring out adver­
tisements for the facility of their readers for 
the last few weeks and by publishing an 
advertisement this week they said that they 
have given a lead and others are following. 
They are publishing Matrimoniril advertise­
ments On Page 2nd to 5th and 6th. The 
advertisements start with Brahmins followed 
by Baniyas and Vaish. After thr.' rom es the 
names of other castes and tlion Bengali, 
Madrasi are mentioned. Such abusive words 
are used about the people of South India. 
Bal Theikray of Bombay generally address 
the Madras people as Yandu-Kundu speak­
ing Madrasis. This is the thinking of the 
people of North India about the people of the 
four states of the South India. The Tim e s of 
India’ has also the same thinking about the 
South India people. Such type of caste- 
based matrimonials are given'by the people 
of India but we are being blamed that Shri 
Vishwa Nath Pratap Singh encouraged 
casteism in this country.

AN HON. MEMBIEF^ 't is a newspaper.

G H R i 'g E O R G E  FE R N A N D E S : This is 
a newspaper but this discussion has been 
started on the basis of newsreports of these 
newspapers been that youths are cmmo- 
lating themselves ar.d editorials were also 
written. The Indian Express wrote in its edi-
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ISh. George Fernandes]

torial that an agitation should be started. The 
Times of India’ supported it in one of its 
edKorial. Shrl Nanavati Palkhiwaia, an ortho­
dox thinker of India sad that there is no other 
alternative to oppose Mandal Commission. 
(Interruptions) Therefore, the allegation that 
our Government had encouraged casteism 
is totally irresponsible. One example would 
make it clear to some extent that most of the 
English educated persons like Government 
officers, Doctors and Engineers on the one 
side mention their castes and on the other 
side, they call themselves Government offi­
cers, doctors and engineers. But they are not 
recognised as doctors, engineers and Gov­
ernment officers, they are known as Rajputs, 
Brahmins and others for matrimonial pur­
poses in India. What else it is if not casteism? 
The leader of oppositioti is not present here. 
If he was here as 1 was waiting for years to 
say this thing in his presence. During the 
Amethi election in DoL^ember, 1980, Shri 
Sharad Yadav was th« candidate for Lok 
Sabha from there. I stayorJ for four days 
there for his election c.iinpaign. The day I 
reached there, I notice..! throe things. The 
slogansonthe wallsof the Hifa were “Shared 
Yadav Vapus Jaao, Lathi Lakar Bhans 
Charao.” Another thing I noticed was that 
people with lathis were shouting this very 
slogan in the processions passing from the 
vicinity of my meetings and ihi;? slogan was 
already in every street th,;i» ’JJIiarad Yadav 
Vapas Jaao, Lathi Lakar Bhn'ns Charao. 
Yadavs are not only for grazing cattle. I this 
20th Century, and pniticularly those who 
were talking about a jump in 21st century
should not call Yadav Buf alloo grazer...........
{Interruptions)

SHRI BHAJAN LAL (Faridabad): I have 
a point of order. It is baseless to blame Shri 
Rajiv Gandhi. Any party can use such lan­
guage but to blame Shri Rajiv Gandhi is 
totally improper.

SHRI G EO R G E  FERNANDES: My third 
experience was that when I reached to speak 
in these meetings, I had to become victim of

stones and lathis. Was it not ‘casteism’? By ( 
which namethey were compaigning for votes 

' against Shri Sharad Yadav? It was being 
said he was Yadav.......[Interruptions)........

Bhajan Lai ji, you will not be able to 
understand it. A  person who was a pilot by 
profession, considers himself to be cap>able 
of discussing important issues in the house, 
but he doesn’t have the proper knowledge of 
the actual situation. When his brother ex­
pired he abandoned his regular western 
dress like jean. Pant and T-shirt and started 
playing political drama.' I would like to ask 
him whether blue jeans, T-shirt and cap are 
symbolic of Indian culture. Afterwards he 
started wearing-khadi, symbolic of Indian 
culture just to look like a leader. He is igno­
rant of the qualities character and capability 
of Shri Sharad Yadav and exaggerates the 
things here. You can yourself see as to who 
encouraged casteism {Interruptions) The 
opposition leader alleged that the riots which 
took place during the last eleven months are 
unprecedented in the history. His friends 
should persuade him to read the book of Dr.
Rai in this regard, because he has never 
gone through it. Once he himself had said 
that there is no need to go through the 
history, rather we should engage ourselves 
in creating history. {Interruptions'^

The opposition leader referred to the 
Kashmir problem also. He must go through 
the book of Dr. Rai. By doing so he will come 
to know as to incidents took place at vark>us 
places. He specifically mentioned the com­
munal riots and violence. But he should not 
confine himself only to'Hindus and Muslims.
On Oct 31,1084 Shrimati Indira Gandhi was 
assasinated. Whether he is unaware of what 
happened in the next three days in Delhi, 
how many people were killed? During that 
period, about five thousand people were 
either killed or burnt alive on the roads of 
Delhi. It was publicised through televiskin 
that the other community would revenge for 
blood. Innocent, unarmed people including 
children, women and old persons were burnt 
alivo and murdered brutally. This is not the 
end of all After one month, on Nov 20, about 
40 feet high platform was raised near Boat
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club where a photo of Shrimati Indira Gandhi 
was put upto and the same leader had said;

[English]

"When a big tree falls, the earth is bound 
to shake.”

[ Translation]

At that time about fire thousand sikhs 
were murdered (Interruptions)

[English]

Sir, I am r>ot yielding. (Interruptions)

SHRI VASANT SATHE: Then, I rise on 
a point of order... (Interruptions)... Sir, the 
hon. Member must remember that it was the 
same Rajiv Gandhi, while the corpse of 
Indiraji was lying there, who went to the 
streets to save the people of this country. 
You must chaos, remember that. It was he 
who rushed to the streets to put down.

[Translation]

SHRI GEORGE FERNANDES: What 
do you talk of? Mr. Speaker, Sir, it was our 
Government only which made arrangements 
to provide relief to the widows and facilities of 
study to the children of the deceased during 
our tenure of eleven months, and we are 
proud of this. What do they talk of, they 
worked rather to finish them. The former 
Prime Minister refers to the Kashmir prob­
lem, this is the limit that he in the presencp of 
our Prime Minister and the Government, 
refers to what happened in Kashmir. On 
1983 he dismissed the Farooq Abdullah's 
Government elected in a democratic man­
ner on the plea that it was anti-national... 
(Interruptions)

SHRI M.J. AKBAR: What fate did he 
meet in regard to Kashmir? In what a dis­
graceful manner the Minister of Kashmir 
Affairs was stripped of his portfolio ( Interrup­
tions)

SHRI GEORGE FERNANDES: You

should be concerned about your own leader 
and not about the Minister of Kashmir Af­
fairs.

SHRI M.J. AKBAR: Doni play with the 
sentiments to tell a lie. How Shri Vishwanath 
Pratap Singh treated him in regard to the 
Kashmir does matter. He is responsible to 
divide the country. Your friends also did the 
same how many killings took place you may 
know all this from your own friends. Why are 
you sitting there? Today they support the 
present Prime Minister... (Interruptions)

SHRI VASANT SATHE: George Sahib. 
Nobody insulted you so much as the Prime 
Minister did in regard to Kashmir... (Interrupt 
tions)

MR. SPEAKER: Whai is this happen­
ing?

[English]

SHRI P R. KUMARAMANGALAM: Sir, I 
am on a point of order. (Interruptions)

MR. SPEAKER: Mr Akbar. please sit 
down. Mr. Kumaramangalam is on a point of 
order.

SHRI P R. KUMARAMANGALAM Mr 
Speaker Sir, as per the procedure, different 
parlies have been allotted time. The time 
allotted to National Front is 1 hour and 27 
minutes but they have crossed 2 hours and
11 minutes. They know it very well and even 
though It is their last chance, they cannot go 
on like this... (Interruptions)

[ Translation]

MR. SPEAKER; Special discussion is 
going on, that is why I said this.

( In t e r r u p t io n s )

[English]

MR.SPEAKER; I have noted it. It is not 
a point of order.



167 Motten of Confidence in N O V EM B ER  7, 1990 the Council of Ministers 168

{Intenruptions)

SHRI VASAN T SATHE: Sir. what Mr. 
Fernandes has said is totally false.

(Intemiptions)

[Translation]
iff-'

SHRI G E O R G E  FERNANDES: Mr.
Speaker, Sir, so far as the Kashmir issue is 
concerneid, I may remind youbf the happen* 
Ings particularly of the period between 1983 
and During that period atrocities were 
made on a large scale. Soz Sahib is present 
here In the House...

P ROF. SA IF -U D -D IN -S O Z : I wiil cer­
tainly speak.

SHRI G E O R G E  FER N A N D ES : I am 
mentioning you name just as a witness. The 
opposition leader called the Farooq Abdul­
lah Government as treacherous and Paki­
stani agents and what not in order to dismiss 
that Government^ Afterwards the same per­
son was... {Interruptions)... Afterwards the 
same Governor with whom these people 
had so many grievances, was deputed there 
to restore power to the;same person.

I
19.00 hrs. '

He who is making propaganda in favour 
of Pakistan, also worked to bring him back In 
power. In the elections of 1987.... {Interrup­
tions)... looted. The Kashmiri youths are 
called terrorists. They had been the election 
campaigners, poling agents.......  (Interrup­
tions).......  Th§y have been insulted and
called terrorists... {Interruptions)...

Mr. Speaker. Sir, he also alleged that 
V.P. Singh’s Government brought defame to 
the country in the international affairs during 
the last eleven months. This is just one point. 
The day when Shri Lai submitted the resolu­
tion and they threatened the Government to 
withdraw their support Tho Economist, a 
weekly published trcn London... {Interrup- 
i.'sns).. on which evfir. Shri M .J. Akbar has 
ful! faith .. {Interruptions)... a new Item in

that newspaper stated that it appears as if 
the VP Government is going to fall but no 
final word can be s^id yet. However every­
thing will be clear by next week. The paper 
says:

[English]

Whether India will be ruled by the Rajiv 
Gandhi mafia or by the small crooks.

[Translation]

These are the remarks of an Econo­
mist... {Intem^Jtions)... we have lost our 
honour there, so far as the lntematk>nal 
affairs are concemed we may agree in this 
respect that.... {Interruptions)

[English]

I am not admitting, I am only pointing out 
that across the world, internatbnally, Mr. 
Rajiv Gandhi is known a mafia Chief. {Inter­
ruptions)

[Translation]

Mr. Speaker. Sir, when Shri Chandra 
Shekhar was delivering his speech, the 
opposition leader had asked one question. 
Whether he agrees to what is being said in 
regard to the Kashmir problem. Punjab prob­
lem, Assam problem or other internal prob­
lems of the country. In regard to the financial 
problems his role has been totally negative. 
He raised the issue of unempbyment. Since 
when the country has been facing this prob­
lem of unemployment? He referred to exploi­
tation. the deteriorating law and order situ­
ation. Since when all these problems have 
been there? The present Government was 
in power for merely eleven months. We are 
alleged to have created similar other prob­
lems rather complicated the matters. We are 
being advised as to how we should tackle the 
basic problems of the country.

Mr. Speaker, Sir. Shri Lai is not present 
here, however, you are closeiy associated 
with BJP and VHP and you have started the 
movement on the issues raised t>y them. It
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wouid be necessary to refer to those issues 
in a dignified manner. In the end of the 
speech it has been suggested as to how the 
country should be administered. He pointed 
out that clash within the social values and 
religious matters has been increasing. Many 
persons assert that we should act according 
to the promises we have made in our elec­
tion manifesto or what we speak in only 
public meetings. However we should not be 
confined to it. We have to take into consid­
eration the impression which we create in 
the minds of people and the atmosphere 
which is created in the entire country.

I have consulted Shri Lai, the members 
of BJP and other leaders in regard to Babri 
Masjid issue. (/nfer/'t/pZ/ons) I have discussed 
it with Babri Masjid Action Committee too. 
{Interruptions) I made every effort to solve 
the problem but they insisted that the mosque 
will have to be demolished to construct the 
temple. BJP refused to make any compro­
mise in this connection and they have been 
insisting to build the temple at that very site 
where the mosque is situated.

My submission is that a debate should 
be held over it. This issue of historical value, 
if complicated, will cause a severe set back 
to the history. That is why they are not at all 
ready to make any compromise in this c o n ­
nection. W e will have to think over it. discus­
sion will have to be held, the issije:, of 
Muslims will have to betaken intoconsid^ra- 
tion. But why all of us should forget that .̂ very 
perr>on in this country. Whether Christian, 
Hindu. Muslim or of any other religion is 
ha-^.ically an Indian and v/e agre« that any 
person whether he bc-iongs to a minority 
group or to any religion... (Interruptions.) 
Therefore, we should make joint efforts so 
that the society does not break. Thc-refore. 
through this House I would like to submit to 
the B JP  and others that efforts should be 
made to solve this problem by means of 
mutual dialogue and with harmony other­
wise court will be the only option. {Interrup­
tions)

I would like to give an example of Sa ;d^r 
Pn^el before you. In 1949 when the idols

were placed in Babri Masjid. the situation 
became explosive. Shri Govind Ballabhai 
Pant was the Chief Minister at that time. 
Sardar Patel was called and he went there to 
study the situation. I would like to read out a 
few lines from this letter written on January 9. 
1950.

In fact what had happened there was 
that Lord Flam’s idol had been installed in the 
mosque.

[English]

‘1 realise there is a great deal of senti­
ment behind the move which hastaken 
place. At the same time, such matters 
can only be resolved peacefully if we 
take the willing consent of the Muslim 
community with us.”

[ Translation]

KUMARI LIMA BHARATI; That is whal 
we also say

SHRI G E O R G E  FERNANf,'ES It ir> not 
so. Had It b'^en so, the Ka^seva probierr; 
would not have arisen. If you hold this view, 
talks can be held pven now. Listen ahead

[English]

‘ Thero can be no question of r :̂»solving 
such disputes by force In that car#?, 
the forces of law and order, i.e. thf 
police, the para-military and mililary. 
will have to mnintain peace at all r,ost5̂

[ JrrAnc^fjticn]

SHf-':i MADAfsl L/ l̂. KHURANA (South 
D‘/!hi)- Are you saymg this thing'?

SHRI G EO R G E FER^JANDES It is 
what had boer '̂ aid by Sarda" Patel of whom 
you are the admirers.

(Intemjptions)

SHRtGUMANf/.ALLODHAvP . Whal 
did Sardar Patel do at Hyderabad'^ i intem.p 
ttons)
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SHRI HARIN PATHAK (Ahmedabad): 
When atrocities were committed on the rail­
way employees by the police, you had criti­
cised them in your speech. At that time you 
were their leader. {Interruptions)

[English]

SHRI G E O R G E  FER NAN D ES; ‘ If. 
therefore, peaceful and persuasive methods 
are to be followed, any unilateral action 
based on an attitude of aggression or coer­
cion cannot be countenanced.

[ Translation]

These are the words of Sardar Patel. In 
this reply to it. Pandit Gobind Ballabh Pant 
had said on the 13th January:—

[English]

“I have to thank you for your letter 
about the Ayodhya affair. It will be of 
great help to us here. Efforts to set 
metters right in a peaceful manner are 
still continuing and there is a reason­
able chance of success.”

[ Translation]

That is the letter of 13th January 1950.

(Interruptions)

There was no Janata Dal Government 
during the last 40 years. It has come to power 
only 11 months back. However the people 
who are the admirers of Sardar Patel, did not 
relish his ideas. It was with great courage 
and forbearance that Shri Mulayam Singh 
Yadav and Shri Laloo Prasad Yadav tried to 
control the situation which, otherwise, would 
have taken an explosive turn. While control­
ling the situation, it so happened that such a 
situation had been created.

SHRI G UM AN MAL LODHA: General 
Dyer had also expressed the same view with 
reference to Jallianwala Bagh incident.

are pained at the sequence of events that 
took place in some parts of Ayodhya. Though 
Mr. Advani has said these words at the end 
of his speech that temple will be constructed 
there, and it was taken as a slogan, but I 
would like to make a humble request to him 
that while taking a decision in this regard 
they should keep the words of Sardar Patel 
in their mind.

SHRI G UM AN MAL LODHA: What had 
Sardar Patel done in Hyderabad.... (Inter­
ruptions)....

SHRI G E O R G E  FER N AN D ES: Mr.
Speaker, Sir, at the very outset I have sub­
mitted here that it is not the point as to what 
we.have said in our manifesto, but the point 
is to see as to what feelings or situation is 
likely to be created with their implementa­
tion. Several of the Hon’ble members who 
spoke here made a reference to the Kashmir 
problem. I have heard the youth and elderly 
persons of Kashmir talking on the riots in 
many parts of the country with their expres­
sion of anguish that they had worked to 
associate themselves with India which was 
secular. But in those days, they had never 
thought that clashes would take place over 
the issues like the construction of temple on 
the site of a mosque or on some other 
grounds. (Interruptions) When we are talk­
ing of Kashmir situation, I would like to ap­
prise my hon. friends of the present position 
on Indo-Pak border where Pakistan has been 
mobilising its troops posing a constant threat 
of war. A great danger exists there at the 
Kashmir border. So we should take precau­
tion lest there should be a war between India 
and Pakistan on Kashmir issue or any other 
issue and the situation may go out of our 
control. In this connection, I would like to 
inform the august House and the people of 
this country that in case Pakistan attacked 
Kashmir, the first person on Indian side to 
face the Gurkhas of Pakistani Army will be 
General Bashir who is a Muslim and who is 
the Corps Commander of our armed forces 
guarding our country’s border in Kashmir...

SHRI G E O R G E  FER N AN D ES: We all (Interruptions)...



173 Motion of Confidence in KARTIKA 16, 1912 (SAKA) the Council of Ministers 174

[English]

SHRI V A S A N TS A TH E : I am on a point 
of order, Sir. No one should try to communal- 
ise the Army. To  bring in the name of a Corps 
Commander in terms of religion is the worst 
thing that one can do against the spirit of the 
Constitution. Sir, he is trying to communalise 
the Army. Can he do that? He must not 
communalize the Army. Don’t be so cheap. 
{Interruptions)

SHRI G E O R G E  FER NAN D ES: I am 
not communalising the Army. I am only 
making a statement of fact. People of India 
(Interruptions) are for secularism. {Interrup­
tions) There are people whose patriotism 
cannot be judged by their religion. That is the 
point I am trying to make. There is an effort 
in this country today to judge people by their 
religion.

[ Translation]

Their patriotic fervour is adjudged on the 
basis of their religious identity.

[English]

SHRI VA S A N T SA TH E: You have got 
derailed now... (Interruptions)....

PROF. MADHU DANDAVATE; He 
talked about the secular values of the Army.
and was not communalising the Army.......
(Interruptions).......

[ Translation]

SHRI G E O R G E  FERNANDES: Today, 
Hindus, Muslims. Sikhs and Christians, all 
are there to guard and stand to defend 
Kashmir. The Crops Commander of Ka­
shmir is a Muslim. Commander of our divi­
sion in Kashmir is a Chnstian. The comman­
dant of the C R.P.F. in Kashmir is a Sikhand 
B.S.F. Commandant Is a Hindi so at the 
moment Hindus. Muslims. Sikhs and Chris­
tians are standing guard with their rifles In 
their hands to protect Kashmir....... (Inter­
ruptions) I am saying the same thing that in 
India religton.... ( Interruptions) We knowthat

the present moment is a historical moment. 
Today, the Government of our party is quiting. 
Today, accusations have been made to 
condemn our Government and Shri V.P. 
Singh and efforts have been made to rkiicule 
us. All this bill come to an end. It will not go 
deep into the annals of our history. The 
Government of Janata Dal has two things to 
its credit, first one is our efforts to implement 
the Mandal Commission Report. We look 
steps to maintain the communal harmony in 
the country....... (Interruptions)....

[English]

SHRI M.J. AKBAR: My name was
mentioned in the House when I was not 
present here. I would like to clarify my posi> 
tion. He had specifically referred to a book 
(Interruptions) It is my personal explanation 
Whether I spoke to my Congress (I) Presi­
dent, Shri Rajiv Gandhi or not on the subject 
is another matter. Shri George Fernandes 
has made a speech. He has touched upon 
every year of the last 15 years except this 
year. I would like to remind him that another 
chapter has been written of that book: that 
chapter is on the place called Gonda. There 
is a place called Karnal Ganj. I want to know 
from this Prime Minister how many times he 
had shed tears about that place? I also want 
to know whether Shri George Fernandes 
has read that chapter or not. (Interruptions) 
Not one word of regret came out from the 
mouth of the Prime Minister.

MR. SPEAKER: Where are you talk­
ing? I am not permitting you

SHRI M J. AKBAR: Can I not give my 
personal explanation? I want to know from 
Shri George Fernandes— when his leader 
Shii V.P. Singh went there— whether one 
word of regrot came out from his muulh. 
(Interruptions)

SHRI IBRAHIM SULAIMAN SAIT I jUSt 
want two minutes.

MR. SPEAKER: I am coming to that 
There are many speakers who want to 
speak... (Interruptions)..
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[ Translation]

MR. SPEAKER: There are still many 
members who want to speak. As such, I 
would like to make a request to all the Hon’ble 
members who are speaking here, to con­
clude their speech within shortest time be­
fore I ring the bell so that maximum number 
of Members could be provided an opportu­
nity to speak.

SHRI NANI B H A TTA C H A R YA  (Ber- 
hampore); I shall not take much time. I would 
like to express my thanks to you for providing 
me an opportunity to speak on this occasion. 
I would like to make a few submissions in 
support of the Motion brought forward by the 
hon. Prime Minister. From Congress (I) side, 
Shri Rajiv Gandhi has made a mention of 
'several point except one point i.e. the 
Ayodhya issue. He did not speak on the 
situation of communal turmoil in the country. 
It appears that he is trying to gain political 
mileage for his party by playing the card of 
Hindu fundamentalism and caste Hindus. 
He did not utter a single word on Ram 
Janmbhoomi and Babri Masjid issue and did 
not throw any light on this problem. It creates 
some suspicion in one’s mind that his party 
is time and again trying to take political 
advantage of this issue in the elections and 
would continue to do so in future also. 
Communalism is very dangerous for the 
country. I would like to congratulate the 
National Front Government for the battle it 
fought against it and I extend my support for 
that....... {Interruptions).......

I would like to say that the single reason, 
which has forced the National Front Govern­
ment to seek a vote of confidence is that it 
tried to stopthe 'Rathyatra' of Shri Advani we 
also witnessing the outcome of the conspira­
cies hatched by the Congress leaders in­
cluding Mr. Rajiv Gandhi, to create dissen­
sion within the ruling party. Some opportun­
ist elements within the ruling party, leaving 
this party in the lurch are bent upon forming 
a new Government. Mr. Speaker, Sir, I would 
like to say that the factionalism being engi- 
neerad by these defectors, will prove harm­
ful to the country in the long run. If these 
defectors will be able to form a Government, 
it would tantamount to a crucifixion of the 
principles of Parliamentary democracy and 
murder of democratic norms and values. 
These cannot be anything more dangerous 
for the country than this. This is a conspiracy 
being hatched by them in the name of ‘con- 
stractive co-operation*. This intention is crys­
tal clear. They are bent upon installing a 
Government of defectors, to scuttle the in­
quiry that is being conducted against the 
corrupt people within this fold. Therefore, I 
would like to warn each and every one of you 
that if Mid-term polls are not held and these 
defectors are allowed to form a Government, 
then this country will go to the dogs. I would 
like to say only this much.

SHRI V A S A N TS A TH E ; You please tell 
us, when is the Prime Minister going to reply 
lo the motion? At leas* you should fix th» 
time.

MR. SPEAKER : Please do not indulge 
in talks among yourselves, and listen to Nani 
Babu.

MR. SPFAKER: Pioaro take your sent,
* will let you know. Not it is the turn of Shri 
Chitta Basu to speak.

SHRI NANI B H A TTA C H A R YA : Don’t 
you remember that the communal riots in 
Bidar look place during the Prime Minister­
ship of Mr. Rajiv Gandhi? Was not the con­
gress Government responsible for those 
riots? Similarly, the Congress was respon­
sible for the outbreak of communal violence 
in Bhagalpur and in many districts of Uttar 
Pradesh, Including Meerut. The Congress 
has no reason to deny this.

[English]

SHRI C H ITTA  BASU (Barasat): Mr.
Speaker, Sir, this is a Confidence Motion 
which has been moved by the Prime Minister 
for the second time. Earlier when the Confi­
dence Motion was moved by tne F̂ rm̂ e 
Minister, the majority of the House was for 
the support cf the new Government. Bl‘1 
tori.iy this Confidence Moiior has boo^
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necessitated under a particular set of cir­
cumstances. The circumstance is very clear. 
The circumstance is that the BJP has with­
drawn its support at a particular point of time 
on the clear unequivocal issue, on the dis­
pute of Ram Janam Bhoomi-Babri Masjid.

Unfortunately I had an opportunity of 
listenting to the Leader of the Opposition. He 
was perfectly oblivious of the reason which 
has necessitated this Confidence Motion of 
today. He has not said anything about his 
Party’s stand on the present crisis that has 
arisen out of Ram Janam Bhoomi-Babri 
Masjid dispute... {Interruptions)

SHRI V A S A N T SA TH E : There is no 
mentionaboutthisintheResolution... {Inter­
ruptions)

SHRI C H ITTA  BASU: What is the rea­
son? They do not want to make their position 
clear with regard to communalism. They are 
afraid. Mr, Vasant Sathe does not know, who 
unlocked the temple, who unlocked the 
Masjid? Has it not happened during your 
regime? You collaborated for spreading 
communalism in our country. The Leader of 
the Opposition was holding responsible this 
Government for the spread of communal 
riots. Was it not during your Government 
when the shilaniyas was performed? Who is 
responsible for the Meerut riot? Who is re­
sponsible for Hasinpura riot? Who is respon­
sible for Bhagalpur riot? Therefore, when 
you accuse the other Government for its 
failure on the communal front and aggrava­
tion of communal riots, you should also realise 
that it is you who have engineered that kind 
of communal riots in different parts of the 
country. There are other issues also. They 
should make their position clear as to what is 
their stand regarding Ram Janam Bhoomi 
and Babri Masjid dispute. It is ve y amazing 
to see that there has been collaboration, at 
least identity of approach between the Con­
gress (I) and also the BJP. This is an amaz­
ing thing.

SHRI VA S A N T SA TH E: What were you 
doing for 11 months with BJP?

SHRI C H ITTA  BASU; All along there 
has never been an occasion when we sur­
rendered our right to criticise the communal 
position taken by the BJP. Have you got the 
moral courage to call a spade a spade? On 
the other hand, you show your identity of 
views so far as communalism is concerned. 
Congress Party has lost all its credentials for 
secularism. They have got no right to say 
anything about secularism.

So far as BJP is concerned, it is quite 
well known to anybody that RSS has given 
the slogan for having Hindu rastra in our 
country. Have they opposed that?

19.38 hrs.

[MR. D E P U TY  SPEAKER in the Chait]

Not only that. VHP while giving the call for the 
construction of the temple has said that it is 
just the foundation of the Hindu rastra. Mr. 
Ashok Shingal, General Secretary of VHP, 
gave a slogan that while constructing the 
temple at Ayodha they are constructing the 
Hindu Rastra in our country and that is the 
foundation stone. .Have BJP opposed it? 
Now Mr. Advani says that there should be 
justice for all and appeasement for no one. If 
justice for all and appeasement for no one 
leads to Hindu Rastra which has been made 
publicly clear by the VHP with whom you are 
collaborating, then you have got no powerful 
face to say that you are also believing in the 
unity and integrity of the country. I ask BJP 
hon. Members; What are the implications of 
Hindu Rastra? Do you want to divide India 
into Muslim Rastra. Sikh Rastra, Christian 
Rastra and all that'  ̂This is the implication. If 
this Hindu Rastra slogan is taken and if this 
is the aim and object of your party, you are 
going to destroy the unity and integrity of the 
country. You are creating a number of relig­
ion based States. This is what is known as 
theocratic state. It is not only one theocratic 
state in India as Islamic theocratic state in 
Bangladesh or Pakistan, but you are going to 
create a number of theocratic states in India 
which will be divkied into different parts. So 
the intention of VHP. BJP or Bajrang Dai is 
very clear. They mounted assault on tfie
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Masjid. How can they deny that? Thousands 
of people were there not to lay down the 
foundation of the temple but they were there 
to destroy the Mosque. Let us say in un­
equivocal terms that temples you might have 
many. one. two, three, thousands, but you 
cannot destroy a single mosque or a single 
temple. When you destroy a single mosque, 
you try to create a condition where all the 
temples or all the mosques will be destroyed. 
In India, when you destroy a temple or when 
you destroy a mosque, you destroy the 
country, you destroy the community, you 
destroy the people, you destroy the families, 
you destroy the culture, you destroy India as 
a whole. Anybody who has got an iota of idea 
of maintaining secularism of our country, 
cannot afford to tolerate this kind of treach­
ery. This is a betrayal and nobody can toler­
ate it. Therefore, Sir, this House, on this 
Motion, is discussing not merely the ques­
tion as to who will remain the Prime Minister 
and who will not remain the Prime Minister, 
whether Mr. Vishwanath Pratap Singh will 
remain the Prime Minister or somebody else, 
whether Mr. Chandra Shekhar becomes the 
Prime Minister or whether Mr. Rajiv Gandhi 
becomes the Prime Minister, but we are 
discussing the very important basic, funda­
mental issue of our country, and that basic 
issue is whether we are to protect the prin -. 
ciple of secularism enshrined in our country. 
We are for upholding the secular principle. If 
you are secular, rise above your party con­
siderations and extend support to the basic 
principle and foundation of secularism. This 
is one issue.

There is another issue whether you 
want to maintain the democratic content of 
the Constitution of our country, on the basis 
of which we are here. Again I will say you are 
going against the oath you have taken in the 
name of the Constitution of our country. The 
basic issue, therefore, is whether we shall 
uphold the democratic principles enshrined 
in the Constitution of our country, whether 
we shall protect the Constitution or we shall 
destroy the Constitution.

Another issue is whether the country 
will be committed for the protection of the 
minorities. Minorities ought to be protected. 
Every civilised country, every civilised com­
munity must protect the legitimate rights of 
the minorities. Do you want to protect the 
rights of the minorities? Those who are for 
the protection of the minorities should see 
that this is also the issue with which we are 
concerned.

Lastly, a very important basic issue with 
which we are concerned is do you like to 
ensure the social justice in our country. Do 
you want to perpetuate the age-old discrimi­
nation, the age-old injustices perpetrated 
upon the weaker sections of our society or 
do you want to end it? Is it not the principle of 
the Constitution? Is it not the principle of 
secularism to end this age-old injustice per­
petrated on a large, wide section of our 
society who are suffering simply because 
they are poor? These are the basic issues 
and we cannot ignore the basic issues today. 
Therefore, Sir, the decision which this House 
will take today is of historic nature, is of vital, 
crucial nature. The decision we take can 
make the destiny of our country and can also 
mark the destiny of our country. It is good 
that every party has been shown in its true 
colours. I hope, not only in this House but 
outside also, people broadly are for secular­
ism. for upholding the Constitution, for en­
suring democracy and for ensuring social 
justice. This is the larger section of our 
people. If you have to give a political shape 
to the urges of the large number of people 
outside, then the unity of the left, the unity of 
the democrat and secular forces becomes 
the need of the hour. If you are secular, if you 
are democrat, if you are to maintain the 
principle of secularism, this is the time for 
you to get united. Otherwise, you will be 
equated, you will be bracketed with the most 
rabid and aggressive communal forces in 
our country.

Lastly. Sir, with your permission I on!/ 
try to recite the poem of Rabindranath* that 
also in deference to the wish of our very 
affectionate sister. Shrimati Geeta Mukher-
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jee. I recite the poem of Rabindranath Tag­
ore of course in Bengali:

‘‘He more chitta punya thirthe jagore 
dhire
Ai Bharater maha manaversagar there 
shok hun dal pathan moghol 
Ek dehe holo leen."

This is what Rabindranath Tagore said.

Again, I want to recite from the poem of 
Nazrul Islam;

“Hindu na ora muslim 
Oi jigyase kaun jan he 
Kandari bala dubiche manush 
Shantan nor mar."

Sir. It is Rabindranath who said that this 
is great India which is like a sea and in this 
sea of humanity, Shok Hun, Pathan and 
Mughal were submerged into one.

Nazrul Islam says. 'Don’t ask who is 
Hindu or who is Muslim. Everybody is the 
son of the great Mother whether Hindu or 
Muslim. I feel that it is in the fitness of things 
that we should remember these two very 
important quotables. Thank you.

PROF. SAIF-UD-DIN SO Z (Baramulla): 
Sir, the hon. Prime Minister referred in his 
speech, in fact he made a remark in the 
beginning, he referred to ‘Siddhant* and that 
word translated into English means ‘prin­
ciple’ and that word touched my heart and I 
feel I have to divide my response to the 
Prime Minister's speech in two ways.

I will briefly come to Ayodhya. But the 
thrust of my brief speech will be on Kashmir. 
As far as Ayodhya is ooncemed. the Prime 
Minister did show ‘siddhant’, and I salute that 
gesture and response although Mulayam 
Singh had the better for a pretty tong time. In 
fact I wrote an open artk:le in Urdu.

AN HON. MEMBER: Lalu Prasad also

PROF. SAID-UD-DIN SOZ: Yes. Lalu 
Prasad also. And I had advised the Muslim 
brethren not to come on the streets because 
I paid a tribute at that time to the Prime 
Minister, to the Leader of the Opposition, to 
Mr. Mulayam Singh and many others be­
cause I told them of Gandhiji.

AN HON. MEM BER: Which Gandhi
you are speaking about?

PROF. SAID-UD-DIN SOZ: Mahatma 
Gandhi. And I told this Gandhi also because 
in the National Integration Council he has 
made a speech regarding Ayodhya. And 
then. Sir. I said: “After Mahatma Gandhi if I 
heard a clear call for communal harmony, it 
was from Mulayam Singh." But I give credit 
to the Prime Minister that on Ayodhya issue, 
his response was correct and I accept his 
stand. After Advaniji's arrest, he was taken 
to a Rest House and his family was flown in 
by an aeroplane and I do not know by whom. 
But by media, it was made into a very big 
affair. But I accept the Prime Minister’s spirit.
I remind the Prime Minister today that it was 
after a pretty long time that he came to know 
the real designs of the BJP. It was because 
of Prime Minister’s electoral alliance with the 
BJP they came to this political arrogance. It 
was he who gave them 88 Members in this 
House andthereforethe Prime Ministercame 
to know the realities after a pretty tong time, 
after the BJP had created a disaster in this 
country. Now, I am reminded of a verse 
which I was hearing from Banatwallaji; I think 
Arifji is here and he will agree with the verse.
I was telling him that the Prime Ministers 
words touched my heart even though I may 
not agree with his motion. But I want to pay 
tribute to him because he rose to the occa­
sion later. I want to recite this couplet.

[ Translation]

After eleven tong months of honeymooning, 
now you tr llinf) tf lat BJP has caused you 
harm.

lEngJish]

The Prime Minister is also a poet. I am not a
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poet. I am quoting somebody else's couplet.

“Ki mere katl ke baad usne jafa se 
tauba
Hai us Zor-e-Pashemani Ka Pashe- 
man hona.”

After killing me he offers tohfa’, repentance 
for this cruelty.

You have used this repentance, but you 
have done the disaster. This is also a Ck>urt.
I raised a question when the first Member 
from the BJP spoke that they have lost the 
moral right to be present in this House. Did 
they not take oath that they would abide by 
the provisions of the Indian Ck^nstitution?' 
The Constitution of India provides for the 
authority of the Supreme Court or the High 
Court. Did not Advaniji and his colleagues 
say that they would not accept the verdict of 
the Supreme Court? Did they not show dis­
respect to the Constitution of India? {Inter- 
niptions)

[ Translation]

I am ashamed of it that such a religious 
fanatic was appointed as a judge.

[English]

I know many Members in BJP who 
stand for laudable ideas, who have 
'siddhanth’ and I have respect for them. The 
BJP has been taking this country to fascism 
and we have to reject that. We have ac­
cepted democracy and we shall continue to 
do so. They have caused great harm to 
social fabric; they have done the damage to 
the social fabric, to the religk>us harmony 
and they have tried their best to divkle this 
country on communal issue. Part of that 
blame at least must go to this Government. 
{Interri^tions) Sir. I do not want to say any­
thing more on Ayodhya. I have accepted his 
siddant despite the posltk>n cleared by Mr. 
Advani. Despite his revelation. I give the 
credit for his siddant. But for Kashmir, I do

not want to go into the issues about the 
prices, about foreign policy, atx>ut caste 
divide. But I have to raise a question to the 
Prime Minister. If he goes out of the Prime 
Minister, it will not be my personal joy. I will 
continue to respect him as a gentleman but 
I will not agree to his politics. But it is not my 
personal joy that he will be going out of the 
Prime Minister or chair.

But as a Kashmiri, I want to raise this 
question and when he replied, his conscience 
must feel prick him. Mr. George Fernandes 
has referred to me. I will respond to his 
observations also. What was the policy of 
this Government on Kashmir? In fact, I had 
earlier said that they had no policy on Ka­
shmir. Before Mr. V.P. Singh came to this 
chair, in their election manifesto, they have 
taken a vow that they will implement the 
Sarkaria Commission recommendations. 
You talk of siddant. Jammu and Kashmir is 
governed by article 370. You must consult 
every Chief Minister when you send the 
Governor but in case of Kashmir, it is an 
imperative for you. How did you send Mr. 
Jagmohan to Kashmir violating the provi­
sions of article 370, showing disrespect to 
the recommendations of the Sarkaria Com­
mission? I say, they have no policy on Ka­
shmir. If they have one policy, it was devised 
by the BJP. UtKler the pressure of BJP, they 
sent that man. They sent Mr. Jagmohan and 
therefore, they cleared the way forthe exit of 
Dr. Abdullah. Atthattime, Mr. Chandrasekhar 
said and I repeat it in this House. You can ask 
him. The Prime Minister told me privately 
over a dinner. There was a dinner at which 
Comrade Surjit and many Left leaders were 
invited. They had warned the Prime Minister 
not to send Mr. Jagmohan to Kashmir. But 
the Prime Minister finally confided with Mr. 
Chandrasekhar. He said, "Mr. ‘X’ is ada­
mant." He told him, “Mr. X can be put in some 
other chair. But do not send Mr. Jagmohan 
because putting Mr. X in another chair, he 
will be paying a lesser price than he will be by 
sending Mr. Jagmohan to Jammu and Ka­
shmir.” He was sent there and he hoisted his 
Government there. Precisely the Prime 
Minister dkJ under the pressure from BJP 
what was predated by Mr. Chandrasekhar.
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I do not want to go into the details. He 
went there with venom in his heart. He wanted 
to teach Kashmir Muslims a lesson. The first 
thing he did was to organise an exodus of 
Kashmiri Pandits so that he could deal freely 
with Kashmiri Muslims. There was a ^ c u -  
mentary evidence. He was the architect of 
this exodus and he committed atrocities 
against Kashmiri Muslims. He committed 
atrocited against Kashmiri Pandits also who 
were made refugees and have been suffer­
ing very great hardship life at Jammu and 
Delhi. Everybody knows that Mr. Jagmohan 
imposed curfew and 17 days of continuous 
curfew. Could you impose that curfew any­
where Mr. Prime Minister?

20.00 hrs.

I would raise a further question. When 
Maivi Farooq was assassinated and mourn­
ers were taking his coffin on their shoulders, 
they were fired upon. It was on that day I 
raised this question and went to the well of 
the House. Mr. Chandrasekhar came to me 
and he agreed with me that it was a shame 
on the nation that mourners were killed by 
the forces. He invited me to come out of the 
well of the Lok Sabha.

MR. D E P U TY  SPEAKER: How long 
you want to speak?

PROF. SAIF-UD-DIN SOZ: I suggested 
that the Prime Minister should got to Kashmir 
and hear their sufferings. He never went 
there and thereafter on a number of occa­
sions, I begged the Prime Minister “You visit 
Kashmir. Send Parliamentary Delegation. 
Send Members of your own Party." But. he 
never did that.

MR. D E P U TY  SPEAKER; Prof. Saif- 
ud-din Soz. there are other Members to 
speak.

PROF. SAIF-UD-DIN SOZ: I had ex­
pected a better treatment from the Prime 
Minister regarding Kashrtiir. (Intenuptions)

MR. D E P U TY  SPEAKER: There is no 
point of order. Please sit down.

PROF. SAIF-UD-DIN SO Z: Not only 
did the Prime Minister not go to Kashmir, but 
he also did not continue with a separate 
Ministry for KashrrJr Affairs.

MR. D E P U TY  SPEAKER: 
ud-din Soz, please conclude.

Prof. Saif-

PROF. SAIF-MD-DIN SOZ: 
borrowed some time.

I have

MR. D EP U TY-S P EA K ER : 
taken others time also.

You have

PROF. SAIF-UD-DIN SOZ: I will say my 
points briefly. You will see every point is 
logically woven into this texture. Not only did 
the Prime Minister not go to Kashmir, but he 
had also abolished the Ministry In charge of 
Kashmir Affairs here. Mr. George Fernan­
des is here right now. That Ministry had 
started doing some good work in Kashmir. 
Mr. Geortie Fernandes had started under­
standing the situation. That Ministry on 
Kashmir was created again not only through 
a Presidential Order but in consultation with 
the political parties. I raised a question 
through you when the charge of Mr. George 
Fernandes was taken away and when that 
Ministry on Kashmir Affairs was again abol­
ished. He did not consult the political parties 
and he did not issue a Presidential Order. 
Mr. George Fernandes was merely informed 
on telephone that the Ministry was abol­
ished.

MR. D E P U TY  SPEAKER: Prof. Saif- 
ud-din Soz. please cooperate.

PROF. SAIF-UD-DIN SOZ: I am telling 
you something very important. As if Mr 
Jagmohan had not committed enough atroci­
ties on the people of Kashmir, his Govern­
ment got two draconian laws. Under those 
two laws, terrible atrocities were committed 
because those two laws gave authority even 
to open fire, to kilt anybody, to arrest any­
body. People were Killed. Houses were burnt 
Rapes were committed. Then you saw what 
happened in Kashmir. Pazipora, Magam. 
Sopore, Handwara, Anantnag, Mashali 
Mohalla and Kawdara. That is on record
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These are draconian laws. These were 
passed when he was the Prime Minister.

There is one rape case in Fatehpur. The 
Prime Minister went there.

MR. D E P U TY -S P E A K E R : How can
you discuss all these cases? Please con­
clude now.

PROF. SAIF-UD-DIN SOZ: Why did 
not the Prime Minister go to Kashmir to find 
out how many women were raped there? 
How many houses were burnt?

MR. D E P U TY-S P E A K E R : Mr. Soz.
don’t try to exhaust all the papers that are 
with you.

PROF. SAIF-UD-DIN SOZ: I will take 
only three or four minutes. I come to my point 
now. We have presented so many memo­
randa to him. But he never responded. That 
is the situation, (interruptions) It was this 
Government which made the State of J&K a 
Police State. Previously, the Governor was a 
police officer. Three of his Advisers are po­
lice officers. Thpre are six DGs. It is not only 
a police State but this Government has been 
treating Kashmir as a real colony and made 
it the worst example of a police State. I want 
to tell you the latest position.

MR. D E P U TY-S P E A K E R : Please don’t 
do this. The time which was given to you and 
the time given by the Congress Party to you 
is over.

PROF. SAIF-UD-DIN SOZ: I will tell you 
the I-jtest position. 90 per cent of the people 
who are languishing in jail are innocent 
people. Even political leaders who were in 
Jodhpur like A ^u lG h a n i Lone, Abas Ansari, 
Syed Ali Geelani. Prof. Bhat and others were 
not provided even newspapers and treated 
as criminals. They have no radio. They heard 
after three months when Mr. Lone went to 
that place. They heard after three months 
because Shri Jagmohan had been removed. 
Mouivi Farooq has been assassinated. Let

the Prime Minister institute an inquiry whether 
it is a fact or not... (Interruptions) Let him do 
it today. They have no radio; they have no 
newspapers. For the past two months, the 
Government servants there are on strike. 
Nothing has been done. Banks were closed 
Insurance Companies were closed. Schools 
and Colleges were closed for two months. I 
went to the Governor. I talked to them. But 
nobody talked to them. It all happens in a 
various circle. We talked to the Prime Minis­
ter. The Prime Minister would talk to the 
Home Minister. The Home Minister would 
talk to the Governor and the Governor would 
talk to the three advisors; the three advisers 
would talk to the police officers. Finally, they 
will talk to the Chief Secretary who is enjoy­
ing in the miseries of Kashmir.

MR. D E P U TY-S P E A K E R : I am not
going to allow you. You have already taken 
30 minutes. This is a something which you 
should not do. I will not give you a single 
minute. You must conclude now. You have 
already taken too much time.

PROF, SAIF-UD-DIN SOZ: I am con­
cluding by saying that TA D A  courts should 
be shifted. The Government Servants had a 
demand that the TA D A  Courts should go to 
Kashmir. TA D A  is a draconian measure. 
Why did this Government not ask the then 
Governor and the present Governor that the 
TA D A  Courts should be shifted to Srinagar? 
I can go on giving the details. The fact is that 
atrocities are committed against the people. 
The Prime Minister may have a different 
intention. But this Government created a 
disaster in Kashmir. They created a terrible 
situation there. So, it is not possible for me to 
support this motion. But my personal respect 
for Shri V.P. Singh will continue.

[Translation]

KUMARI M AYAW ATI (Bijnor): Hon. Mr. 
Deputy Speaker, Sir. at a time when the 
country is passing through one of the most 
critical phases in its history, if becomes the 
duty of the entire house to think from all 
angles, before arriving at a decision. Since 
morning, we have been discussing the



189 Motion of Confidence in KARTIKA 16, 1912 (SAKA) the Council of Ministers 190

Confidence Motion, brought forward by the 
hon. Prime Minister. {Interruptions) Before 
expressing the views of my party on this 
confidence motion, I would like to comment 
upon some of the issues raised by the hon. 
Prime Minister and his supporters, in the 
House. The Prime Minister has said that he 
is prepared to quit the office, for the sake of 
principles. In this context. I would like to tell 
him that if he had been sincere about his 
principles, if he had no lust for power, then he 
would have not preferred to sail in two lx)ats. 
On one hand you tried to appease the propo­
nents of Ram Janambhoomi. I would like to 
ask him why he did not stop Shri L.K. Ad- 
vani’s 'Rath Yatra’, on the very first day of its 
commencement? Why was it allowed to 
proceed on its journey? On the other hand, 
you are misleading the muslim community of 
this country. When you found that Chief 
Ministerof Uttar Pradesh Shri Mulayam Singh 
Yadav was adamant not to allow the proces­
sion of Babri Masjid by the BJP people, you 
stopped the Yatra in Bihar because you felt 
that if Shri Mulayam Singh Yadav stops the 
Yatra he will become undisputed later of the 
country’s muslim population as they have 
come to know about your double standards.

I would like to tell the entire House, 
something about the Muslim leadership as 
well. At the very outset, when the elections 
were announced and an electoral under­
standing was being reached with the BJP 
and Janata Dal and left parties felt appre­
hensive about the safety and security of the 
muslims. At that time, I felt that by joining 
hands with Mr. V.P. Singh the Muslims lead­
ership has betrayed the interests of the 
muslim community. I would like to say that 
the Muslim leaders should have nevertrusted 
that a person like V.P. Singh would provide 
justice to the Muslims, for himself was trying 
to get the support of a communal outfit like 
the Bharatiya Janata Party which hate the 
very sight of Muslims. I would like to say that 
it is the Prime Minister, and not Mr. Mulayam 
Singh Yadav. who is responsible for the 
current impasse in Uttar Pradesh, for the 
serious situation that has developed in that 
State since the 30th of October.

I would like to say something with re­
gard to the situation in Brjnor, from where I 
was elected. I know what happened in Bijnor. 
From 30th October to late, curfew is in force 
In Bijnor. While Mr. Mulayam Singh Yadav is 
leaving no stone unturned to protect the 
Babri Masjid from destruction and vandal­
ism, Mr. V.P. Singh is covertly trying to 
destroythe Muslims andthe Bharatiya Janata 
Party people in collusion with the Govern­
ment machinery in Uttar Pradesh, is spear­
heading a defamation compaign against Mr. 
Yadav. The State Government machinery 
has played a very dubious role in the present 
crisis. I would like to cite the examples of 
Bijnor, where shops owned by Muslims have 
been raged to the ground, while those owned 
by the Hindus and sharing a common wall 
with that of the muslims, have been spared. 
Why did it happen like this? Because, it was 
all preplanned, it was planned months back. 
Mr. Prime Minister, Sir, today you are speak­
ing the language of the Bahujan Samaj Party 
with regard to the down-trodden, the ex­
ploited, and the minorities. In this regard. I 
would like to say that you tried to win over the 
down-trodden through political gimmick, like 
declaring the year 1990 ‘as the year of social 
justice’ on the occasion of the birth centen­
ary of Baba Saheb Dr. Ambedkar. installing 
his portrait in the Central Hall of the Parlia­
ment, bestowing ‘Bharat Ratna’ on Dr. 
Ambedkar, formulating excellent legislation 
for the welfare of the p>oor and down-trod­
den. Not only this, you tried to fool and cheat 
the exploited and down-trodden people of 
this country by installing a puppet like Ram 
Vilas Paswan, who airs his concern for the 
poor and down-trodden only through the 
Government controlled media. Had your 
concern and sympathy for the down trodden 
and exploited people of this country been 
sincere, you would have distributed land to 
the poor instead of simply adopting populist 
measures.

Mr. Deputy Speaker. Sir, who tills the 
land in this country? Who pk5ughs it? Who 
works In the factories? Who constructs the 
roads? Who assists the trade and business 
in the countryW ho toils day and n»ghi'> The 
common answer to all this is that rt is ihe poor
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and down-trodden people of this country and 
I would like to say that, had the Prime Minis­
ter been really sympathetic to this cause, 
then first of all he should have abolished the 
private ownership of land and nationalised 
education. Then, we would have believed 
that he is a well-wisher of the poor and the 
oppressed, in the real sense of the word.

The second question to which I would 
like to refer is that of the Mandal Commission 
Report. I would like to tell this august House, 
that this Government has implemented only 
a part of that report, but from 10 August 1985 
to 31 St May 1990. we, in the Bahujan Samaj 
Party havt been spearheading an agitation 
throughout the length and breadth of the 
country, underthe leadership of our beloved 
leader Sh*̂ * Kaushi Ram. for the fall imple­
mentation of the recommendations made by 
the Mandal Commission. I would like to say 
that if you had been sincere about the imple­
mentation of the Mandal Commission report, 
you should have held detailed discussion in 
the House on it, during the course of which 
we would have told you that it is much more 
important to make reservations in educa­
tional institutions, before making it appli­
cable on jobs, but you were afraid of Devi Lai. 
He had called for a public rally on 9th August. 
You got frightened and in order to minimize 
the impact of that rally and to divert the 
attention of the people, you decided to imple­
ment the recommendations of the Mandal 
Commission in parts. I would like to say that 
the wounds of the clashes that took place in 
the Panwari village of Agra are still fresh. So 
many women were raped there, so many 
Innocent people were killed in cold blood^ so 
many people belonging to the depressed 
classes were put to death. Mr. Prime Minis­
ter, you say that you are sympathetic to­
wards the cause of the down-trodden, that 
you love them, but I would say that it is not 
true. Had it been so. you would have gone to 
Agra and provided justice to the Jatavs. I am 
not speaking either in your favour or in favour 
of the Congress Party, but I would like to tell 
you Mr. Prime Minister that those who were 
in favour of the unlocking of the Babri Masjid

are today members of your cabinet, they are 
no more in the Congress. Can you tell me 
why Rajiv Gandhi is sitting in the opposition 
today? It is because he did not have good 
advisors. The Congress Party would not 
come to such aposition. had the late Jagjivan 
Ram given the right advice to the Congress 
Party to follow the policies of BabaSahebDr. 
Bhim Rao Ambedkar for the upliftment of the 
down-trodden. Shri Arif Mohammad Khan, 
who was a Congress man is presently a 
Cabinet Minister. The BJP too is sitting on 
the same side. Shri Arif Mohammad Khan is 
the same person, who did not give the cor­
rect advice to Mr. Rajiv Gandhi, on the Muslim 
personal law.

So far as Arun Nehru is concerned, who 
too is a member of your cabinet, I would say 
that he is the same person who, while in 
Congress, could not give the right advice to 
Mr. Rajiv Gandhi. He was in favour of the 
unlocking the Babri Masjid and in the proc­
ess denied justice to the Muslim community.
I would like to mention here that our hon. 
leader, Shri Kanshi Ram has always main­
tained that if the Congress Party is like a 
cobra, the National Front is like a Uiper, Both 
are equally poisonous. Along with it, he has 
always stressed that he is ready to extend 
his co-operation to anyone of these two 
parties, which is prepared to shed its hatred 
towards the down-trodden and work for their 
well-being. Now. I would like to express our 
party’s stand on the confidence motion moved 
by the hon. Prime Minister. Mr. Prime Minis­
ter, Sir, very soon, we are going to have 
voting on the motion moved by you. but I 
would like to tell you that our party has got 
three votes and you have sought our sup­
port. It is unfortunate that your own house is 
a divided one and it would not benefit any­
one. if we cast our lot with you. About half of 
your party MPs have defected to the Chan­
dra Shekhar Camp. However, I would like to 
answer you that if our three votes can save 
your Government from an imminent down­
fall. we are prepared to cast our votes in your 
favour, but I regret to say that ourthree votes 
won't help you to save your skin, and under 
the circumstances, we would not like to 
waste it. At the time of elections, each and
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every vote counts. Further. I would like to 
warn the Bharatiya Janata Paity peopJe that 
tf they try to play pranks with the secular 
fabric of the country, then the suppressed, 
oppressed and exploited masses of the 
country^ including the minorities, who consti­
tute 85% of the population won’t tolerate it. 
This 85% majority will oppose tooth and nail, 
the sinister designs of a handful of Hindus, 
who constitute hardly 15% of the country’s 
population.

Mr. Deputy Speaker, Sir, I thank you for 
giving me an opportunity to speak.

TH E Mlfv^lSTER O F ENERGY AND 
MIN1STEROF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN); Mr. Deputy Speaker, 
Sir, I am grateful to you for having given me 
a chance today to participate in the discus­
sion on Confidence Motion. Although many 
other issues have been raised durnig the 
discusskjn on this confkience motbn but 
basically, the issue for discussk>n is the 
crisis whk:h our secular country is facing 
today. I hopp>ed that in a hour of this crisis, all 
secular parties and persons wouki make 
unanimous effort to overcome it. But it is 
unfortunate that we could rx>t rise above 
political prejudices. The bask: ideals and the 
principles cherished by us during our free­
dom struggle are at stake to-day and it is 
need of the hour that we should have ri^en 
above party politk:s and political prejudk^es 
and formulate a programme to face this 
challenge unanimously. I do not want to 
criticise anybody but it is very unfortunate 
that we have filled to rise to the occassk>n. 
The basic fact that whatever happened due 
to Ayodhya dispute during the recent past 
led to a politk^al crisis. The B.J.P. has with­
drawn support it extended to the Govern­
ment and the Government also took this 
decision after giving it a careful thought. As 
the Prime Minister has rightly reiterated that 
today we have brought this ConfkJence 
Motion in the House not either with the hope 
that it would save the Government or with 
this idea that the Confidence Motk>n woukJ 
be passed. Our bask: aim was that discus- 
sk>n in this House should help in forming a 
unanimous view to overcome this crisis and

showing us the right path. It is mentioned in 
the great epic Mahabharata that Dronacharya 
taught the lesson that “Satyam Vad Dhar- 
man Char” which means speak truth and 
abkie by religk>rr* to his Pandava and Kau- 
rava disciples on the very first day. After that 
he asked the princes about the lesson. {Inter~ 
njptions) AJI the pnnces except Yudhistra 
rapidly repeated the lesson. Dronacharya 
rebuked Yudhishtra for not learning the les­
son and asked him to do it the next day But 
Yudhishtiracouki not memorise the lesson—  
next day for days together. At the fag end of 
his life, when Dharamraj Yudhistir was asked 
as to why he couki not memorise such a 
small line, he replied that merely memorising 
and reciting a smafi line does not mean that 
one has really learnt the lesson and he had 
to spend his entire life time to implement it in 
his life and his conduct. Thus he could not 
claim that he had learnt the lesson taught by 
Guru Dronacharya on the first day itself. We 
talk of secularism and natk>nal unity in the 
same manner as was done by the Kauravas 
in reciting the lines "Satyam Vad Dharmam 
Char” whk:h they had learnt by heart but 
never implemented the same in their lives. If 
we had folk>wed secularism in letter arKi 
spirit the stand taken by us wouki not have 
put the Government and the chair at stake. If 
these people were truly secular and believed 
in natbnal unity there was no reason why 
they couki not take a unanimous stand. Sir,
I regret to say that my colleagues are not 
paying attentk>n to what I am saying. Other­
wise they woukJ not comment in this man­
ner........

SHRI RAJ VEER SINGH (Aonia): If you 
are talking of secularism, then why were you 
not allowed to go to Allahabad during the 
by-electk)ns there.

SHRI ARIF MOHAMMAD KHAN: I will 
reply to your question also. I believe that 
whether it is the Ayodhya dispute or other 
riots I have l>een repeatedly saying that it is 
a symbol or a symptom and a symptom does 
not cause a war. Treatment is given for a 
disease and for a symptom. The real disease 
that has gripped the country today is that of 
communalism. Communalism originates
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where religious sentiments of a community 
are used political purposes or for achieving 
political power and positions. Religion is a 
meansfor realising God. But when religion is 
used for achieving power then it creates 
problem. I am definitely of the opinion that 
people from both sides are involved in this 
dispute. I want to tell them that had these 
people been the true representatives of their 
religions, then there would have been no 
scope of any sort of violence or tension. 
Religious means compassion, and paitl, 
sensitivity towards the rights of others and 
not to hurl the feelings of anyone. If I advo­
cate a religion, there can not by any place for 
violence and tension. In other words. I want 
to say that in an atmosphere ot tension and 
violence, religion cannot exist. Sir, about 
India. Dr. Radhakrishnan had said...........

SHRI V A S A N TS A TH E : When the chil­
dren were immolating, then it should have. 
been though.......

PROF. M ADHU D AN D AVATE: Com ­
prehension may be a problem but what is the 
problem in hearing.

SHRI ARIF. M OHAMM AD KHAN: You 
are deviating from the main issue. Dr. 
Radhakrishnan had said that India is a labo­
ratory in which different religions, cultures 
and languages synthesise, with the help of 
this successful experiment of co-existence, 
we can quide the world to a right path. But the 
ideals and principles propounded by our 
great leaders like Mahatma Gandhi. Pandit 
Jawaharlat Nehru and the other freedom 
fighters who dedicated their lives for the 
cause are in danger to-day.

Sir, what is religion...

neither possess power to change the fate 
predestined by the Almighty nor do we ever 
try to do so. What is the ancient philosophy 
of this country? The old philosophy is “Ek 
Sadwipra Bahudha Vadanti” which means 
that truth is one, God is one but people call 
him by different names. G o through the 
speeches delivered by Shri Arvinda. In the 
course of one of his speeches he says that 
our ancient philosophy is“Vashudhev Kutum- 
bakam”. He said this while referring to Indi­
ans that God Vishnu resides in every person 
whether he be a Hindu or a Muslim. This 
ancient philosophy of India does not teach 
the lesson of exclusiveness. What purpose 
do the temples and mosques serve? They 
are constructed basically for worship. When 
we talk about Dashrath Nandan Ram, Kabir’s 
Ram, Gandhiji’s Ram and Maryada Purushot- 
tam Ram, we should keep this fact in mind 
that God Ram discarded his crown for the 
sake of dignity and it was Ram who quitted 
Ayodhyafor safeguarding conduct. With great 
regret. I say that this agitation was launched 
in the name of the same Rama. I am not 
putting any allegation but I fear that we are 
violating the dignity of the nation. A question 
regarding Allahabad was put to me. My 
colleague Smt. Mayawatiji had also referred 
to me about Allahabad. You go beyond 
Allahabad. When certain remarks which I 
consider to be a violation of national dignity, 
were made by some people belonging to my 
own community. I strongly showed my re­
sentment. If our speeches and our doings 
tend to violate court and the constitution, 
then I certainly consider this as a violation of 
the dignity of the nation. I do not deny what 
the hon. Member, Shri Lodhaji referred to the 
Shahbano case. I think that he would agree 
to what I had said. He was a judge of the High 
Court and is reputed to be an authority on 
law. He will agree to this that once the court 
takes a decision.

"Darde Dil ke Vaste Paida kiya Insan ko, 
Varna Taaut ke^liye kuch kam Na Tha 

Karorbaya".

The Almighty and the all-pervasive God 
could have made Madan Lai Khurana and 
me as one. It was not beyond this power. We

[English]

You can definitely initiate legislative meas­
ure to nullify the verdict of the Court. But 
before the verdict of the court comes, if I 
keep on saying everyday that I won’t accept 
the verdict of the Court then it amounts to
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contempt of the court, of the law and of the 
Constitution.

[ Translation]

And I would never like to say that. This is his 
intention. I would not like to level this charge 
against the hon. Member or any party. It is 
quite possible that he might have uttered 
these words having been ovenvhelmed with 
devotion, but I am confident that when he 
thinks about it coolly, his conscience will 
definitely prompt him to reconsider his stand.

Sir, as I have already said, these prob­
lems come up when we use religion for our 
political ends or for capturing political power, 
otherwise basically all the religions show the 
path of love. Sir. Hazrat AmirKhusro, was a 
great disciple of Hazrat Nizamuddin Oulia. 
Once he was going across Ihe streets of 
Mahaurali, a locality in the outskirts of Delhi 
alongwith 4 of his friends. On the other side. 
Some villagers were proceeding towards a 
Devi temple for making some offerings. They 
were beating drums and 4 to 5 of them were 
dancing joyfully. When those people came 
across Hazarat Khusro, Khusro stopped there 
and accompanied the villagers to the temple 
dancing and singing. When he returned from 
there his friends acosted him saying that 
since Hindus are idol worshippers what made 
him accompany them to the temple. To this. 
Amir Khusro replied:

“Har kaum rasta rahe,
Har din kibla gahe
Man kibla rasta
Kardam bartarj kaj kalahe.”

Every religion, every community is on 
the right paths. Man's faith and his devotion 
is important, if is not important as to now he 
expresses these things. Now what is the 
basic thing? Temple and mosque are the 
places where devotion is expressed. If we 
follow the Indian phik^sophy and have no 
firm belief in ancient Indian hesitation to say, 
that I have philosophy according to which 
religion cannot be separate sects can be 
different. When religk>n cannot be different 
and only sects are different. I would like to

assure all of you that it is the same Almighty 
who is being worshipped as “nirgun para- 
meshwar” in a mosque and **sagun para- 
meshwar” in a temple. There is no difference 
between the two. For this, we have to accept 
that this is the philosophy of this country. The 
philosophy of this country does not ask us to 
follow a particular method in worship. The 
scriptures are very clear about the methods 
of worship, such as:—

"Uttam Sahajawas Tha,
Dwitiya dhyan dharna.
Tritiya pratima puja.
Hom yatra chaturth."

The best method of worship is “uttam 
sahajawas Tha". Where the devotee feels 
the presence of the Almighty in every thing 
and every creature of the universe. The 
second method is “dhyan dharana”. If one is 
not capable of practising the first method, he 
could very well take recourse to dhyan dharna 
i.e. meditation. If that is also not possible, 
one could practise the third method i.e. "tri­
tiya pratima puja.” And if that also is not 
possible one could adopt the fourth one i.e. 
"hom yatra”. What I want to impress is that 
the ancient philosophy and the ancient relig­
ious values of this country do not permit that 
people should fight against each other in the 
name of religion. There can be no fight over 
the methods of worship.

Sir I want to make it clear once again 
that all these submissk>ns I am making, now. 
are not at all aimed at contradicting any­
body's view point. Sir, my only intention is 
going into all these details is to see if some 
way out could be found to come out of the 
present crisis which is posing a challenge to 
the nation.

Sir, I shall corx:lude after making only 
one more submisson. During the elections 
we made seat adjustment's with the Bhara­
tiya Janata Party arxJ the Leftist Parties The 
National Front Parties had its own election 
manifesto, while the BJP and the Leftist 
parties had different manifestos. There were 
a number of points which were common in 
the Bharatiya Janata Party and the Janata
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Dal manifesto. There were several points on 
which the BJP took one stand while the 
Janata Dal took some different stand. Sir, I 
well remember that when the BJP which was 
supporting the Government was asked by 
the approach during a discussion on Ka­
shmir in this House to clarify its stand on 
Kashmir, I distinctly remember Shri Advani 
to have replied categorically that they had a 
different stand on article 370. They had this 
difference at the time they were contesting 
the elections and also on the day they de­
cided to extend their support to the National 
Front Government. They still continue to 
have this difference and do not expect that 
the National Front Government would ac­
cept their view point on this point. Similarly, 
with regard to Ayodhya issue also both the 
BJP and the Janata Dal had enlisted diver­
gent views in their respective election man­
ifestos. But the Government and all its friendly 
parties were unanimous on one point that 
when we swear in the name of the constitu- 
tk>n, we shall protect it and when we protect 
the Constitutkjn it would be our constitutional 
ar>d moral duty to accept the court’s verdict 
whatever it may be we never said that what 
either of them say is wrong. But it is our duty 
that till such time as the matter is sub-judice, 
we should stick to court orders which is our 
Constitutional and moral duty. So far as 
Kashmir Issue is concerned, the B.J.P. took 
a very generous stand. People in their thou­
sands were being displaced from the valley. 
The situation prevalent in the valley was a 
great challenge to the unity and integrity of 
the country. In this connection the B.J.P. 
made their stand very clear that they had 
their differences with the Government earlier 
also and as such they do not expect that the 
Government would accept their view point 
now. But I fail to understand that when the 
BJP showed so much of generosity in one 
matter, it has failed to act in the same man­
ner in the other case which both of us held 
different views. But in this casethey mounted 
pressure on the Government to accept their 
view pK>int.

SHRI MADAN LAL KHURANA (South

Delhi): Why did you withdraw the ordi­
nance?

SHRI ARIF MOHAMMAD KHAN: Sir. 
our hon. Prime Minister has already stated 
the reasons of withdrawing the ordinance. 
The ordinance was withdrawn because both 
the parties registered their protest against it. 
Sir, I have not yet lost hope and I have 
nothing to suspect the patriotism of BJP and 
their trust in the Government. I am fully 
confkjent that one day or the other, they 
would feel the need of reconsidering the 
stand they had taken on this issue. And the 
only point on which I lay stress here is that 
they ought to have re-considered their stand. 
(Interruptions) My submission is not at alJ 
aimed at mobilising votes. At the very outset 
I have made if clear that, \ am talking of 
maintairving law and order in the country and 
preserving its national ideals. So far as the 
Government is concerned, there is no mis­
understanding on this point that the Govern­
ment wouU survive today’s ConfiderK:e 
Motion.

Even then we brought this Motion so 
that thrs matter could be deliberated in the 
House and to find out a solution of the 
present which is posing a challenge to the 
nation in this supreme parliamentary institu­
tion. Sir, things I do not remember the name 
of the poet yet. I would recite this Urdu 
couplet in the following words:—

"Jis shan se koi maktal may gaya, 
Wah sham salamat rehati hai,
Yeh jan to aani Jaani hai,
Is jaan ka jana khas nahin.”

Here “maktal" means the place of execution. 
Sir, this Government will fall today and scenes 
of other Governments will follow suit with the 
passage of time. It makes no difference. But, 
if we can preserve the secular fabric of the 
country and foltow'the great ideals. Which 
our leaders of National movement had dreamt 
one day, it would be a much bigger achieve­
ment than remaining in power. I an fully 
confident that. We will dedicate ourselves in 
this task.
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SHRI IBRAHIM SULAIMAN SAIT 
(Manjeri); Mr. Deputy-Speaker, Sir, the en­
tire country today is passing through a great 
crisis in the history of Indepedent India. 
Never was the situation so grave as it is 
today. Emotions have been raised to the 
highest pitch and the communal situation is 
deteriorating every hour of the day.

You rememeber that it was eleven 
months back that this Government was 
elected and that this august House had 
given a vote of confidence to the Prime 
Minister of this country, because the country 
was facing very complex problem, problems 
like Kashmir, problems like Assam and prob­
lems like Punjab, wKh the hope that after 
coming to power the Government would 
solve these problems. But the Government 
has failed to solve the problems of Kashmir, 
Assam and Punjab. The country is dissatis­
fied with the performance of the Govern­
ment.

molished at any cost. The Mosque shouki 
remain there and should be at our command. 
Now, It is sakJ that the Mosque was not there 
till 1936. It is absolutely false to say so. h was 
built in 1528 and it has been there for the last 
450 years, that is, more than four centuries. 
If the Muslims have not been using the 
Mosque, that is because the ktols were placed 
inside it in 1949 or so. I do not know the 
technicalities of how the idols came to be 
placed there. The Government says that the 
idols were surreptitiously and wrongfully 
placed in the dead of the night on the 22nd 
December 1949. We assert that the Mosque 
should not be demolished. If the idols were 
placed there and if the Mosque was not used 
that is most unfortunate. This is injustk:e. If is 
certainly not good for the country today. I 
must tell you that it is the responsibility of the 
Government to protect the Mosque and we 
will protect it at all costs. The Government 
will be failing in its duty if it does not protect 
it.

I do not want to go into the details about 
the Kashmir and Assam and other problems. 
But I want to make it clear about the the Ram 
Janamabhoomi-Babri Masjid issue. About 
Kashmir. I know that all of us who are here 
realise that the policy of torture in Kashmir 
has only alienated our Kashmiri brothers. 
And furthermore, we know that Article. 370 
casts a constitutional obligation but because 
that constitutional obligation has been 
eroded, the confidence of the people of 
Kashmir has been lost by the Government.

Then coming to Assam, the situation is 
nothing better. I am told that Muslims who 
have been living in the State for conturies are 
sought to be pushed out or to reduce them t6 
second grade citizens by snatching away 
their right of franchise from them.

Now, do not want to go into the details 
about all the other problems. I must say that 
the most important burning problem today is 
of Babri Masjid-Ram Janama Bhumi issue. 
As far as we are concerned, we wanted a 
peaceful solutk>n. We were prepared to wait 
for the verdk:t of any judicial body. But the . 
problem is that the Mosque cannot be do-

What about the Rath Yatra? Why was it 
undertaken? I wish to tell you that it was an 
aggressive ad unlawful Yatra. It was an 
illegal Rath Yatra with aggressive designs. 
People were carrying swords, trisuls and 
blood was offered. It was because of that we 
had demanded that the Rath Yatra should be 
stopped and should be banned. Though the 
Rath Yatra was stopped late, yet I am grate­
ful to this Government for that. I must say that 
the Rath Yatra has not been stopped at an 
early stage. I must praise Mr. Lalu Prasad 
Yadavand Mr. Mulayam Singh Yadav for the 
admirable manner in whk^h they had tackled 
the issue of Rath Yatra and the attempt of 
Kar Sevaks to start Kar Seva at the disputed 
land. Kar Sevaks attacked the mosque, 
wanted to damage the mosque, climbed 
over the doom of the mosque and danced 
over it. We had seen the photographs. That 
was done at the holy place of worship

Now I come to one more factor, that is 
ordinance. Ordinance was promulgated with­
out consulting us. Let me tell you that if there 
is any understand dealing or any secret 
understanding with the BJP with regard to 
ordinance. I condemn that with all force at
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my command. We opposed the ordinance 
because we can never accept the acquisi­
tion of the place of worship and after acqui­
sition of the place of worship, it becomes a 
Government property and thus, all our rights, 
titles, claims in the High Court get abrogated. 
We are supporting this Government for 
having withdrawn the ordinance as per our 
demand. This Government never allowed 
Kar Sevaks to start construction for the Ram 
Mandir at the disputed land, survey no. 586. 
Oe thing is very clear. This Government was 
vacillating for months together. The behav­
iour of the BJP and allied parties goes to 
establish one fact. There was a conspiracy 
of the BJP and allied parties to create a 
constitutional deadlock through intransigence 
and violence on the question of Babri Masjid- 
Ram Janam Bhoomi. After vacillating for a 
long time, this Government had refused to 
succumb to the pressures of the BJP and 
stood firmly for defending secularism, rule of 
law and integrity of the country. This is ex­
actly the reason why we support the Motion 
of Confidence. It is very clear through sheer 
mathematics that this Government will col­
lapse.

If this Government collapses, then 
consistent with our basic formulations that 
the BJP have to be defeated, we will support 
any alternative Government without the BJP

21.00 hrs

participating or supporting. I would like to 
make it very clear that tomorrow if Shri 
Chandra Shekhar is going to form the Gov­
ernment, we will give support to that Govern­
ment because we do not want elections at 
this stage when the situation is grave and the 
emotions are surcharged.

One thing I must say here that there was 
a conspiracy by the BJP to destroy the 
Constitution. The Rath Yatra. Kar Seva, 
everything was to destroy the constitution of 
the country. Therefore, today one thing has 
happened. The BJP stands Isolated. The 
present Government has severed Its rela­

tions with it. And the coming Government will 
have no relations with it. So the BJP is 
isolated.

I appeal to Rashtrapatiji in this august 
House that he should in the wider national 
interest, in case of defeat of the confidence 
motion, call upon the Leader of the Opposi­
tion. Shri Rajiv Gandhi or Shri Chandra 
Shekhar to form the Government and seek 
confidence of this august House. This is 
what Isay at this juncture. I hope the Govern­
ment that will be established again will be a 
stable Government ad will earnestly endeav­
our to defuse the emotionally surcharged 
communal atmosphere and honestly and 
sincerely try to solve the very provocative 
and sensitive problem of Babri Masjid and 
Ram Janama Bhoomi and thus establish 
peace ad communal harmony.

[ Translation]

SHRI VAM ANRAO MAHADIK (South 
Central Bombay): Mr. Deputy Speaker. Sir, 
this Government didn’t remember us when 
we supported them for these last eleven 
moths, but when we have withdrawn our 
support they are showing there anguish. 
Before this, they ever discussed anything 
with us clearly. Today their own party is 
divided into two groups. Anyone can ask us 
why we have withdrawn our support. After 
listening to all, I felt today that the leaders 
have become the pleaders and the preach­
ers, who are giving sermons to us what is 
right and what is wrong. In everything, they 
ask us to do this and that, even though it Is 
wrong. Our friend belonging to Maharashtra 
the finance Minister Shri Madhu Dandavate 
and Shri George Fernandes, also said many 
things and made a mention of Shiv Sena and 
Shri Bala Saheb Thackrey. I would like to tell 
the House that Shri Bala Saheb thackrey, 
who is the heart-throb of the Hindus and is 
the Chief of Shiv Sena, is a very close friend 
of theirs. Only today, they are recollecting 
that we call the south Indians as Yandu. 
They never asked us about this in these last 
eleven months. It is not 22 year when Shiv 
Sena was formed. Once these three per­
sons namely. Shri George, Shh Bala Saheb
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hand Shri Sharad Pawar, our Chief Minister, 
met together in a procession consisting of 
lakhs of people, but they didn’t remember 
the Yandu. Yandu that time. They only 
remembered about our help and we helped 
them. But alliance with them didn’t bear any 
fruit for me as well as for my party. Not a 
single work of ours was ever done. The Chief 
Minister of our state never called us to 
enquire about our party. Neither Shri George 
Fernandes ever listened to us. Even if we 
went to him, our work was never done. Now, 
when we have withdrawn our support, you 
level allegations against us. This is wrong. I 
would like to ask Shri George why did he 
forget that he is a lohiaist, when hundreds of 
unarmed people were shot dead in Ayodhya. 
During your rule in Kerala, when Shri Pattan 
Tharu Pillai was the chief Minister, unarmed 
people were killed by bullets on order from 
him. He was asked by the centre to submit 
the risegnation of his council of ministers and 
he resigned. I would like to ask him today as 
to why didn’t he resign when unarmed people 
were killed In Ayodhya. Hindus have been 
killed there and they now advise us to follow 
secularism. Why don’t you think of secular­
ism when Hindus are who are killed when 
atrocities are committed on the Hindus? You 
mentioned Sardar Patel, but you didn’t make 
any reference to the Somnath temple which 
was reconstructed by him. The riots, which 
took place in Delhi after the assassination of 
Shrimati Gandhi, were mentioned here, but 
the people killed in country after the assas­
sination of Mahatma Gandhi were not men­
tioned

AN HON. MEMBER: No one was killed.

SHRI VAM ANRAO MAHADIK: Many 
people were killed and their houses were 
burnt in Maharashtra. What do you know 
about that, you were not even born then. Mr. 
Deputy Speaker, Sir. after showering love 
for eleven months, now they shout on us and 
on the B.J.P. Is it proper to be angry on what 
is left. You should speak politily and you can 
do what ever you want to do about us. I would 
like to know from Shri George. He was 
appointed as a Minister in charge of Kashmir 
affairs. Many Hindus have migrated from

there, their houses have been burnt or forci­
bly occupied. Atrocities have been commit­
ted on the Hindu women. Which Hindu offi­
cer will want to remain there? Have you ever 
listened to their problems...

MR. SPEAKER: Please conclude.

SHRI VAM ANRAO MAHADIK: Not only 
this, but they also say that all the religions are 
equal. What did you do when the national 
flag was burnt in Kashmir? Shri Jagmohan 
was removed from there because he used to 
do justice to the Hindus. After committing so 
many wrogs, why should they give sermons 
to us? Why are they doing this. It is not right. 
Mr. Deputy Speaker, Sir, so many temples 
were demolished in Kashmir. Bangladesh 
and Pakistan, but this Government didn’t 
write a single line to any of the Governments 
that such things should be stopped. We do 
not care about It. All religions are equal. Our 
Prime Minister is Hindu and the Home Min­
ister is muslim. Just now. Shri Arif spok in 
such a way that I though, the God has sent 
a messenger. When the supreme Court gave 
the verdict in Shahbano case in her favour, 
the Congress Government enacted a law in 
this House to the effect that maintenance 
charges would not be given to the muslim 
women... (Interruptions)

MR. D E P U TY  SPEAKER: Mr. Mahadik 
please listen to me. I have given you time to 
speak, please listen to me also. This debate 
was to be finished by 8 o’ck>ck, but now It is 
going to be 9 o’clock. After this, the Prime 
Minister has to reply and after that, voting 
will be done. I still have four five names, who 
want to speak. I am giving everyone a little 
time to speak. But you are not concluding 
and it is creating problem for other. Please 
conclude within one minute.

SHRI VAMAN RAO MAHADIK: Every 
where, whether it is Punjab. Kashmir or 
Assam, HirKjus are killed. If All religions are 
equal, then why justice is not done to the 
Hindus? We are of the considered opinion 
that there should be a national base. It may 
not be based on the religion or the caste 
One who considers this country as his own
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and says “Vande Matram" can be called a 
Hindu. Therefore, Hinduism should be the 
main religion of this country. All other relig­
ions can be left aside... {Interruptions). We 
also subscribe to the view that there should 
be one national religion this country. In other 
countries also, people belonging to different 
religions live, but they have one national 
religion. The people talke about religions 
polarisation we should not be blamed for it. 
We are not doing polarisation. So long as 
Hindus are in majority in this county and it is 
called Hindustan and our religion remains 
Hindu, Hinduism must remain as our na­
tional religion. If they are attacked, we must 
come together to  fight such forces to project 
them... (Interruptions) ... The Chief of the Shiv 
Sena. Shri Bal Thackrey has said that three 
of our temples the Ram Janam Bhoomi. the 
temple of Kashi Vishwanath and the temple 
of Shri Krishna in Dwaraka were demolished 
and converted into mosques. They should 
be restored and converted into temples. In 
case of other three thousand temples, which 
had been converted into mosques status 
quo. can be maintained. We must have 
pround our own religion, respect for to, the 
Hindu religion must have same place as is 
accorded to Muslims and Christians. Hindu 
are the majority people in India. We are hot 
going to give up this pride (Interruptions) 
...they say that Hindustan will be converted 
into Pakistan the country has to be saved 
from such forces slogans such as "larke Ilya 
Pakistan our hans ke lenge Hindustan” are 
being raised in the country today. This is a 
great danger... (Interruptions) ...

SHRI CH AN D  RAM (Hardoi): Mr. Dep 
uty Speaker, sir. this debate is becoming 
very long. Through this debate, the Hon; 
Prime Minister wants to take a certificate of 
secularism, as he claimed that he is sacrific­
ing his Government for the sake of secular­
ism. He wants to became a martys. I think 
Shri Advani has already exposed his claim. 
He said that an ordinance was issued and 
discussion were also held. It was said that he 
would also go and do the Kar-Sena there. I 
belong to that class which gives perform­
ance to the humanity in matters of religion. 
They say that they recommended the imple­
mentation of Mandal Commission Report for 
us. (Interruptions)

My hon. friend. Shri George Fernandes 
was saying that this Ram Janam Bhoomi 
agitation was launchhed against them, be­
cause they implemented the Mandal Com ­
mission Report.IbecametheM.L.A. in 1952, 
and Kaka Kalelkar Commission submitted 
its report in 1955. (Interruptions) From that 
time onwards, we made efforts to get the 
report of Kaka Kalelkar implemented. When 
the Janta Party came to power in 1977 and
1978. I was one of those persons, who were 
instrumental in getting the Mandal Commis­
sion coustituted. The Mandal Commission 
submitted its report and we constantly made 
efforts to get the recommendations of the 
commission implemented. But I am surprised 
that after 8 to 10 months, they announced on 
the 7th of August, that they had accepted the 
recommendations of the Mandal Commis­
sion.

MR. D E P U TY  SPEAKER: After this. 
Shri Mahadik’s speech will not go into rec­
ord. Please take your seat.... (Interrup­
tions)*...

[English]

MR. D E P U TY  SPEAKER: Mr. Mahadik. 
I am not allowing you now.

( Interruptions) *

Mr. Deputy Speaker. Sir, you and I are 
the former ministers. A Government order is 
issued, after Mandal Commission report any 
report has been submitted. I am not saying 
this, but this has been said by their lawyer In 
the supreme court. (Interruptions) To the 
question whether castes have been notified, 
they replied in the negative. We have sent 
Joint Secretary in States. (Interruptions) They 
have stated that list of Scheduled Castes 
and backward classes is yet to be linalised

•Not recorded.
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(Inten^uptions) I would like to know as to what 
is the importance of the report of Mandal 
Commission when beneficeries have not 
been notified, {interruptions)

They claim that they have done this and that 
for Scheduled Castes and they have put up 
a portrait of Dr. Ambedkar, and they are 
calibrating centenary of Dr. Ambedkar. I 
would like to ask the hon. Prime Minister 
whether any person belonging to Scheduled 
Castes or backward classes has even been 
appciated as a member of the Planning 
Commission? {Interruptions) Despite his 
promises many a times that he will appoint a 
member of Scheduled Castes as Member of 
the Planing Commission, no member of 
Sched uled Castes or backward classes from 
entire country has been appointed as a 
Memberof the Planning Commission, {inter­
ruptions) Exept Shri Paswan, no other 
member from Scheduled Castes has been . 
included in his cabinet as a Minster. They 
talk about 66 per cent and they say that they 
want to provide 66 per cent seats to the 
Scheduled Castes. I would like to ask them 
whether they have appointed even a single 
Member from Scheduled Castes in the 
Himachal Pradesh Government.

Only one or two judges from backward 
class have been appointed in High-Court or 
Supreme Court, but not even a single Member 
from Scheduled Castes has so far been 
appointed as a judge. What happened to 
their promises of 66 per cent? ( Interruptions)

So far as nomination of Mpmber to 
Rajya Sabha is concord, a member from 
BJP was brought as a Member in Rajya 
Sabha ignoring a person from backward 
class. It has been said in the manifesto of 
Janta Dal that 66 per cent reservation would 
be provided to the persons belonging to 
Scheduled Tribes, Scheduled Castes and of 
backward classes, but they could not bring 
even a single person from these communi­
ties as a member in Rajya Sabha. It is a story 
of total deceit and neglect. It is only to show 
off. There is a difference between what they 
profess and what they practtee.

Mr. Deputy Speaker, Sir, had he ten­
dered his resignatk>n honourably to the day 
BJP withdrew its support, the valence in 
Ayodhaya which caused huge k>ss of life and 
property would have been avoided. I had 
written him a letter too. I also wrote him a 
letter in connection with Mandal Commis­
sion that reservation should be provided for 
the people who are economically backward, 
but he did not agree to the proposal for 
providing reservation to them/1 wrote a letter 
to him requesting him that he should tender 
his resignation honourably and should make 
some sacrifice for the country and the party, 
but what was the result. The Prime Minister 
had convened a meeting on 27th of the last 
month, even in that meeting I had said that 
keeping in view the dignity of the office of the 
Prime Minister, he should make sacrifice for 
the sake of the country and the party, but 
what reward did we get for it? I do not want 
to say that he is an incompetent leader to run 
the affairs of the country, but when he was 
the Finance Minister, tax arrears to the tune 
of Rs. 70 crores due against one Industrial 
House was waived off with retrospective 
effect. I have got documentary proof for it. I 
have never observed such a thing e a rlie r, I 
have a copy of notif»catk>n with me. I can 
prove it.

Mr. Deputy Speaker. Sir. he dismissed 
the Deputy Prime Minister Ch. Devi Lai, who 
had got him elected from Allahabad. He had 
campaigned for him throughout the country 
and tokJ the people that our next Prime 
Minister would be Shri V.P. Singh. Ch. Devi 
Lai put off his crown from his head and kept 
it on his (V. P. Singh’s) head and this man did 
not prove to be loyal to Ch. Devi Lai. He 
dismissed him. How can such a man be loyal 
to the country. I feel that if someone takes the 
extreme step of self-immolatk^n and if some 
one dies in Hindu Muslim rk>ts. image of the 
Government is spoiled, but he claims that if 
one person dies, his votes are increased by 
one lakh votes. He has got with him one 
Yadav, one Paswan and another mustim as 
him colleagues and he feels that he has 
captured 52 per cent votes of backward 
classes. 22 per cent votes of Scheduled 
Castes and ^heduled Tribes and now he
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has also captured the votes of Muslims in the 
name of Ram-Janambhoomi and now he is 
confident of getting 300 seats in Lok Sabhd. 
He had said that he will contest election from 
Allahabad only if Shri Amitabh Bacchan 
contests the election from Allahabad. He did 
not keep that word. Again he said that if he 
wins the election, he would not accept any 
office. He accepted the office of the Prime 
Minister. He did not keep his words again 
and even now he is clinging to the Chair. 
There is new proverb these days. If a man is 
found sitting even after departure of all the 
member from a meeting, he is called Shri 
V.P. Singh who does not leave the Chair so 
easily. He would have to be thrown and 
pushed from the Chair, otherwise he is not 
ready to make any sacrifice. Today, the 
entire House and the country is of the opin­
ion that death of a child decreases about one 
lakh votes of the Government, but he feels 
that it is increasing his vote Bank. I have 
written him a letter that he should not try to 
build up his vote bank on such deaths. 
Similarly, the decision to implement the 
Mandal Commission Report was announced 
to distract and discourage the people from 
participating in the rally of Choudhri Devi Lai 
Ji. So, removal of such a lender is in the 
natioal interest. With these words, I would 
like to express my thanks for giving me an 
opportunity to express my views.

[English]

MR. D E P U TY  SPEAKER: Shri A.K. Roy 
will speak now. Please be brief. At 9.30 PM, 
the Prime Minister will speak.

SHRI A.K. R O Y (Dhanbad): Mr. Deputy 
Speaker, Sir. Practically everything has been 
said and nobody is interested to listen. So, 
your reminding me of the time to be taken by 
me will help me. Today, the quetion is. to be 
or not to be. We are all victims of the Ratha 
Yatra. Whether it is the begning of an end or 
the end of a begining. only posterity will say.

But I can say olny one thing. I am not a 
very enthusiastic supporter of this Govern­

ment. In this House. I had the misfortune to 
oppose the Government on every point, 
whether it is Punjab, Kashmir or it is the 
economic policy or non-policy or industrial 
policy. I reaffirm very emphatically that this 
Government is making concessions one after 
another and is showing weakness and is 
surviving. But this is the first time that the 
Government has not shown any weaknses 
and it is falling and, that is why, though I 
oppose this Government, yet today I support 
this Government.

This Government has a positive role 
and the role is limited. What is the rote of this 
Government? It is to make some changes? 
No. Its role was limited. The role was to clear 
the mess, and then set the way for any future 
Government with some principled stand to 
do some good. I have my own assessment of 
this Government. I expressed earlier also a 
if this Government falls within a year, that will 
be a debacle and. if this Government lasts 
for more than two years, it will be a disaster”

Today I want to appeal to the Congress, 
non-Congress, and pseudo-Congress people 
that the nation is in crisis. The country is in 
crisis. The compulsion of the situation is; at 
least, we should be honest in politics. We 
should do what we feel honestly. But what 
are we doing? In the name of democracy, we 
are practising hypocrisy. They say that they 
are the strongest Opposition. What the 
strongest Opposition is doing? They say 
they have no time to hold the elections. But 
they do not have the guts to form the Govern­
ment. They are finding some Trozen horse 
and some Trozen horse already came out of 
the womb in the Suraj Kund and now they 
want do px l̂itics by proxy. This is what they 
are doing.

But I would like to warn those people 
who are going that side that they should be 
very cautious when the Cogress-I will be not 
supporting them, but they should be hundred 
times more cautious when the Congress-1 
comes to support them. The Congress-1 will 
support them. I was also in the House in
1979. I hive seen it for myself. Congress-1 
will support them as the rope supports the
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man who is hanged. That you must realise. 
We have seen the BJP. They have said that 
they are fostering positive secularism.In 
Dhanbad I had the opportunity to see their 
positive secularism. Petrol-driven Rath was 
gong there.

AN HON. MEM BER: Air-conditioned 
Rath?

SHRI A.K. ROY: I do not know. I could 
not see that. But the petrol-driven Rath was 
going therewith the ‘Cm* sign. In Upanishads 
we have seen the sign 'Om*. But in the Rath, 
they take the lotus symbol withthem. Can 
mixing ‘O m ’ with the Lotus symbol be sup­
ported by any definition of secularism? Can 
it be supported by any court of law as far as 
election matter is concerned. I would like to 
ask my BJP friends what type of Hinduism 
they are supporting. By merely constructing 
the Temple, can they say they are support­
ing Hinduism? For some time, we are dis­
cussing these things. The point is everytime 
we are only discussing about the Shilanyas, 
Rath Yatras etc. etc. Everybody is discuss­
ing these issues oiny. Neigther poverty nor 
unemployment or corruption or price rise is 
discussed. Everything has been relegated to 
the background. What is left is Shifanyas, 
Rath Yatra etc.

Sir. we have read and I think you have 
also read all the books of the Hindu re­
formists. You know our national movement 
came out of the womb of the Hindu Reformist 
Movement. I read all the books of the Hindu 
reformists. Nowhere a single line was written 
that the Babri Masjid-Ram Mandir is the focal 
point for the emanicipation of Hinduism. 
Please read the books of Swami Viveka- 
nada Dayanand Sarsawathi. Ranade and 
Gokhale. You please read the philosophies 
and interpretations on the Geetha. Where is 
it written like that? Not a single line is there 
This being so, how is it that these self- 
appointed guardians suddenly ask the people 
to work for the emanicipation of Hinduism by 
making temple? They are making now dis­
coveries. These people say that unless and 
until the Mandir is built by breaking the 
Masjid, Hinduism cannot be emancipated.

They are making new discoveries. Of course, 
we have got the Discovery of India. One of 
our national leaders gave that book to us. 
We have read it and we are reading it. Now. 
these people are making a new discovery of 
India. They say that without the Mandir and 
without the Temple by breaking the Masjkj. 
the emanicipation of Hinduism will be incom­
plete. This is a great discovery. We are 
speding the whole day in discussing these 
things only. I do not know what the future 
historians will say. We are talking of lofty 
things about secularism. But the future histo­
rians will suspect and will question the very 
sanity of the House. Now, the issue before 
us is whether the Temple would be built or 
the mosque wilt be there. If you go outside, 
people will ask you why there is destabilisa­
tion. They may ask why this Government has 
fallen. Shouki we say that the Government 
has fallen because we could not decide 
whether the Temple would be built or the 
mosque would be taken away.

Sir, you know there Is accommodation 
problem among the people. This time we 
also came to know that there is accommoda­
tion problem for the MPs also. Of course, the 
House Committee is there to take case of 
this problem. But this time, we are surpris^> 
to know that Lord Rama has got acr^^nfimo- 
dation problem. Leaving evi*r/thing aside, 
we should now go and make some special 
Temple for Him and that too in a special 
place. These people say that they are very 
sure that Lord Rama was born there. I would 
like to say that Lord Rama is not a historical 
person but he is a pre-histrocial person. 
Babri Masjid is also not a completely histori­
cal thing. But they say that Lord Rama was 
born there and it is a matter of faith. So, in 
Ayodhya, there are many temples claiming 
that distincion. Now they say that it is to be 
made there only. Can you tell me where the 
Hanuman was born, where the Sita was born 
or where the Lakshaman was born? You tell 
me that. Let us know that. {Interruptions) 1 
would like to know what is the purpose? I can 
understand your purpose of Delhi Statehood 
because you can become the Chief Minister 
But what is your purpose for this? Can His­
tory be revived by demolishir^ the mosque?
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They started form Somnath to Ayodhya that 
is, history to pre-history period. (Interrup­
tions) W e should go forward. Somnath is a 
historic incident and Ayodhya is a pre-his- 
toric incident. They have started from his­
toric to pre-historicthings. (Interruptions) If it 
was possible to repeat the history they should 
have gonefrom Somnath to Gajni. Why have 
they gone from Somnath to Ayodhya? My 
Party. Marxist Coordination thinks that the 
infighting within the Janata Dal has cleanesed 
the party. We have felt our ecessity to sup­
port this Government even more vehemently 
after this division We also like to give a call 
because at present this Government after 
overcoming all weakness symbolises all 
values of socialism, secularism and democ­
racy. We consider that dissolution of Parlia­
ment is even proper than the dissolution of 
these values. (Interruptions)

[ Translation]

SHRI RAM DHAN (Lalganj): I had also 
given my name.

MR. D E P U TY  SPEAKER: Please take 
your seat. I would like to tell you that this 

"debate should have been completed by 8 
o’clock, but now it is 9 o’clock. Even Prime 
Minister has yet to speak. Many Members 
stand up simultaneously and they do not 
resume their seat, even after ringing of the 
bell again and again. It creates a big prob­
lem. I will give two minutes to each member.

( Interruptions)

SHRI RAM DHAN: Mr. Deputy Speaker, 
Sir, at least 5 to 6 minutes should be given 
from the time of the Prime Minister... (Inter­
ruptions) I would like to say only this much 
that incidents which had occurred in 1979 
are being repeated once again. At that time, 
Shri Sanjay Gandhi, Mohan Meakins and 
Shri Raj Narayan had split the Janata Party 
in two parts. Today the wife of same Sanjay 
Gandhi. Mrs. Maneka Gandhi, Shri Dhru 
Bhai Ambani and his agents are working to 
splite the Janata Dal. (Interruptions)

Mr. Deputy Speaker, Sir. Shr^ Devi Lai 
had worked very cleverly in breaking the 
Janta Party in 1979. At that time, Shri Lai 
Krishna Advani, Shri Atal Bihari Vajpai 
BJP and Shri Chandra Shekhar had com­
pelled Shri Morarji Desai to reinduct Ch- 
oudhri Charan Singh in the Cabinet and later 
it had disastrous results. Even at that time I 
had said that whosoever had shown faith in 
BJP had made a blunder. These people ever 
think about the country... (Interruptions)

M R. D E P U T Y  S P E A K E R : Mr.
Ramdhan, please take your seat. I have 
understand the feeling of all the Members. 
Therefore, you would have to rer ume your 
seat. A lot of time has been give to you. 
Please take your seat.

SHRI RAM DHAN: I am taking some 
time out of the time given to Hon. Prime 
Minister. Therefore, I would like to say that 
same history is being repeated.

21.43 hrs.

(MR. SPEAKER  In the Chair)

The Members of BJP are responsibel 
for it. It is they who had broken the Janata 
F Jirty... (Interruptions) ...

MR. SPEAKER: Orderplease, Mr. Prime 
Minister.

SHRI VISHW ANATH PR ATAP SINGH: 
Mr. Speaker, today’s discussion does not 
show as to what India stands for. It is the 
debate of fundamental political concepts 
The debate was limited to the point as to how 
country could be run despite differences of 
opinion in the country and as to how ways 
could be found out and what were our limita­
tions. But a clear cut thing which has come 
before us during the discussion is as to what 
is the main issue of the debate? The last 
sentence of Hon. Advaniji has pin pointed 
that main issue. I have great regard for him. 
But he said in the las sentence of his speech 
that elections should be held on this issue. 
Has the issue been decided? This difference 
has appeared during this period of 11 months.
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When this issue was raised on the eve of last 
elections, it was said very clearly by Bharttya 
Janata Party that Ram Janam Bhoomi and 
Babri Masjid issue is not an election issue 
and today Hon. Advaniji is saying in the last 
sentence of his speech that elections should 
be fought on this issue. This is the difference 
between two stands which has led us to part 
our ways. You were asking as to what change 
has taken place during this period of 11 
months. This is the fundamental change 
which was not there earlier and which has 
taken place during the last 11 months. On 
which issue is this Government being pulled 
down today? This Government is being pulled 
down as it is not agreeable to violate the 
order of the court. The Government is being 
voted out as it does not violate the order of 
the court. I would like to submit that if any 
Government, whose members have come 
to power after subscribing the oath of the 
Constitution,, cannot abide by the orders of 
the court, has got no right to remain in power 
even for a single day... {Interruptions) This 
is the new element to which I am referring. 
This element was not there 11 months ear­
lier. Hon leaders of opposition have raised 
many questions. They have got only ques> 
tions and questions, but they have no 
answers to anything. This is the reason that 
we also got the questions in legacy and not 
answers.

SHRI VASANT SATHE: Today is the 
last day of this Government. You may give 
reply to the questions.

SHRI VISHWANATH PRATAP SINGH: 
There is no last day in the political calender. 
This is the real issue. It was also asked as to 
why the 'Rath Yatra' was not stopped earlier. 
You are aware that all efforts were being 
made in that period. The concerned parties 
tike religious leaders, Vishwa Hindu 
Parishad, Babri Masjid Committee and po­
litical groups were being consulted and there 
was some hope of a solution to the problem. 
Our discussions with them did make us 
hopeful of a solution. A solution to this prob­
lem will remove fear from the hearts of people 
for all times to come. All out efforts shouki be 
made towards that end. but not at the cost of

principles. Of course that is the bask: thing. 
If something has to be done, it can be done 
only al an undisputed place. Secondly we 
must accord due recognition to the "ljfas\ We 
always kept these two points in our mind. Yet 
our best efforts were in vain and it came to a 
point when any further step woukJ have 
required a compromise with our principles 
something which is not possible. The Bihar 
Chief Minister took a step and ‘Rath Yatra’ 
was stopped. Shri Advani saki about *Kar 
Seva* I even today say that it can be done 
with the consent of both the Parties, and the 
status-quo of the disputed site shoukJ be 
maintained and tiie verdict of the Court shoukf 
also be resp>ected. Almost all parties are 
ready to co-operate if a solution can be four>d 
within these parameters. If it is deckled that 
a temple of Lord Rama shoukd be con­
structed then no Muslim should have any 
objection to it. I would have no objectons if 
due recognition is given to court in the ap­
proach to the problem. A soluton four>d in 
this way wouki k>e in the national interest.

As far as the Ordinance is cor»cerned, I 
sakj in the beginning itself that tx>th Vishwa 
Hindu Parishad ar>d the Bat>ri Masjki Aclk>n 
Committee were not in its favour. So there 
was no point in making an issue of 
it. (Interruptions ) Finally some people 
advised that as all efforts had failed there 
could only be one way to solve this problem. 
Based on that we made a last-ditch effort. 
We must kx>k for a solutk>n through mutual 
diak>gue. Neither I nor any responsible per­
son will abarxjon the path of mutual dia­
logue. What must be abandoned is the false 
corx:ept of 'Ram c/o V.H.P/ {Interrupiions ) 
even that shoukJ be abar>doned. Therefore, 
if all the concerned parties arrive at a solu 
tion through mutual dialogue, it will be the 
greatest tribute to the natonal unity. As we 
have put everythir^g at stake in solving this 
problem we shall continue to kx>k for a 
solution. A Bill should be brought to ensure 
the status quo of all temples ar>d mosques as 
on a partcular date. This wiM dispel any 
wrong nclk>ns regarding demo!itk>n d  
temples ar>d mosques in this country. We 
must make effort in this direction 
{Interrupiions )
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MR. SP EAK ER : Shri Joshi, please be 
seated. Order please.

SHRI VISHW AN ATH PR ATAP SINGH: 
Sir, I want to repeat what I said this morning 
that even God had to take on human form in 
his various ‘avatars’. Even he. the all power­
ful, has to under go the pain that a human 
being has to pass through. When it cx>mes to 
human qualities, even God has to relent. So 
human qualities are of utmost importance 
and this has to be accepted only where such 
qualities are found, we can fee the presence 
of God. Human qualities spring from the 
heart and it is in the heart that God resides. 
This is a fact whether we accept it or npt. Shri 
A.K. Rai rightly said that someone who cre­
ated the universe is facing a housing prob­
lem and we will give him living space. It 
would be wrong to think that God can be 
housed in a temple, mosque or church. 
These places are mere structures of con­
crete and stone. If we have human qualities, 
God will automatically be with us. Mere build­
ings do not make places of worship. Let us 
turn our attention to God’s creations, our 
fellow humans. There are a numberof people 
who are treated as untouchables and lead a 
life of misery.

It becomes our duty to help these people 
and that is exactly what we did. The Govern­
ment has power and this power has been 
directed towards helping the poor and back­
ward class of people and this has created 
certain problems.

The hon. leader of the Opposition said 
that the Mandal Commission has raised the 
issue of casteism. This aspect must be 
understood very clearly. The social structure 
and political structure are inter-dependent in 
many ways. There may be differences be­
tween the social and economic structures 
but there is lot of co-operation at the lower 
levels. It is also true that this lower level 
largely belongs to the Delhi community and 
small farmers. Out of them 99% are poor. 
And in them 90% are small and marginal 
farmers. It is also true that upper caste 
people are rich.

22.00 hrs.

If there are difference between the social 
structure and economic structure there are 
similarities between the social structure and 
political structure without changing the politi­
cal structure we cannot root out casteism 
and change the social structure. To root out 
casteism wp must bring about changes in 
the political structure. The decision taken by 
us with regard to the Mandal Commissk>n 
has been taken after serious consideratk)n 
and with determination. There is no doubt in 
this fact that this step of our’s is not wrong. 
We all have come from villages, so we all are 
ready to put our might for the welfare of 
villagers. We brought 51 bills for the fulfil­
ment of various items contained in our 
manifesto. A plant had started to grow, and 
give a few fruits but it was cut down before it 
could grow fully. We did initiate action to­
wards helping the poor but could not com­
plete our endeavour.

As far as stability of the Government is 
concerned this Government was a minority 
Government but now we are moving from a 
minority Government to a miniscule Govern­
ment. What is its political legitimacy? Why 
should there be a need for political legiti­
macy to run the country? All parties which 
have been elected have come with some 
Programme. If on the basis of public man­
date, we are going to start a new tradition a 
bad tradition, then it will a wrong tradition. 
There is a tradition in this respect and it 
would be wrong to break this tradition. When 
the example of jeep and trolley was given by 
me it was said that any vehicle is controlled 
by the driver. But let me say that whoever 
may be the driver, the identity of the owner of 
the jeep is quite clear. (Interruptions )

Hon. Shri Ram Dhan spoke of threats to 
his life and other hon. Members spoke of 
being lured by money. This is a dangering 
thing. Will the industrialists of Delhi, Bombay 
and Cateutta actk>n the aspirations of 80 
crore people of this country?

As was said earlier greater the size of
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the corporate sector, greater will be its power 
and stronger will be its hold in the political 
sphere. What started as a small thing has 
now assumed larger proportions. This is the 
greatest danger to democracy. Hon. Shri 
Indrajit Gupta expressed fears regarding the 
Bofors matter being closed forever. I request 
the President to keep the relevant papers in 
his safe custody.

Lastly I would like to express my grati­
tude to my hon. colleagues in the Left Parlies 
who have stood by us in this period.

SHRI L.K. ADVANI: The hon. Prime 
Minister has raised an important issue of 
Bofors. After all, the entire election was 
fought on that very issue. Since that issue 
has come up I think it would be better if the 
hon. Prime Minister gives all the information 
that he has on this subject... [Interruptions)

[English]

PROF. M ADHU D AN D VA TE: You 
Know, Mr. Advani, what is the present posi­
tion?

[ Translation]

SHRI L.K. ADVANI: Though I am not in 
the Government yet I understand my re­
sponsibility towards the public regarding 
investigation of this matter and finding out 
the truth

[English]

PROF. MADHU DANDVATE: The New 
Prime Minister will take care of it.

SHRI L.K. ADVANI: At least the facts 
should be known (Interruptions)

PROF. MADHU DANDVATE: Do not 
cheaper fourself.

. i'ranslation]

SHRI DEVI LAL: It would be better if the 
hon. Prime Minister make the matter clear 
related to Bofors. {Interruptions)

[English]

SHRI L.K. ADVANI: I take strong excep­
tion to the remarks of my old colleague Shn 
Dandavateji. There is no cheapness in what 
I said.

PROF. MADHU D AN D AVATE: I give 
my unqualified apology to Shri Advaniji.

SHRI L.K. ADVANI: In fairness to Par­
liament, after 11 months, at least this Parli- 
mant should be told what has been the result 
of the investigation from that?

[T  ranslation]

SHRI VISHW ANATH PRATAP SINGH 
I agree to this. I would like to give information 
to you in regard to the development that took 
place in this station. Sir, till the coming in 
power of my Government, no FIR had been 
lodged in this coection. It was my Govern­
ment which lodged the FIR. (Interruptions) 
First listen to me. only this JP C  report has 
been presented. Its effect was that bank 
accounts in Switzerland were frozen. Thp 
previous Government could take action in 
this respect, but they did nothing. It reveals 
their intentions. Not only this, we were also 
successful in Zurich court and the verdict 
was given in our favour there Now the case 
is pending in the Federal Court of Switzerlad 
The court has conveyed that the documents 
of all the accounts can be handed over to the 
Government of India even if a single case is 
decided. So this is the progress which has 
been made. As a result of our sincere efforts 
we have been successful in obtaining that 
secret portion of the Sweden report which 
the previous Government had failed to do. In 
this manner a considerable progress has 
been made in this matter and in the mean- 
while several decisions have also been taken 
The rest will t>e the responsibility of the next 
Government. In view of this you can very well 
ar >ess as to what progress has been made 
i lis matter'^ (Interruptions)

.-HRI L K ADVANI: Mr Speaker. Sir. 
the cou[:try will like the culprits to be ex 
posed. Because the Congress will certainly
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be there in the new Government to be formed 
and the peopio will naturally raise objections 
that we provided opportunity for them to 
come into power due to which the whole 
matter was hushed up. Therefore I would like 
that the f-iouse should know atleast who the 
actual culprit is. (Interruptions)

SH R IB H O G EN D R A  JH A  (Madhubani): 
With the permission of the Hon.Prime Minis­
ter I would like to ask this question Mr. 
Speaker, Sir, in view of the speculations 
being made in regard to the Bofores issue 
whether it is possible as suggested by the 
Hon. Prime Minister, to hand over the matter 
to the president. Whether it would not be 
appropriate to place all the documents o the 
table of the House so that no room is left for 
any bungling to be made in this case. Is it 
possible? (Interruptions)

S H R I V IS H W A N A T H  P A R A T A P  
SINGH; Sir, at this moment neither there is 
any feeling of vanity nor that of anguish on 
our part. Rather we are feeling happy and 
also proud that we are not retiring disgrace­
fully. Sometimes death is better than life. Sir. 
when a person chooses to sacrifice his life to 
attain the motive dear to him, he does not 
feel sorry about it. It is a matter of fight for a 
cause, we continued our fight for ths cause 
when we remained in power, wo will con­
tinue the same even after going out of power. 
Formation of Government is merely a transi­
tional phase, it is not the ultimate goal. For 
those who continue their struggle it hardly 
matters that they are in power or not. Our 
fight for the causes dear to us will continue. 
We will continue to fight for those who have 
been exploited, suppressed and ncglected. 
Merely by enacting laws the history of a 
country cannot be changed unless those 
sections who were suppressed are ready to 
fight against it. It ifi only when they come out 
that the history is created. We re fully re­
solved to continue our fight.

SHRI DEVI LAL: Our former Prime 
Minister claims that he is not quitting with any 
.'tnse of disgrace but the fact is this that he

is being made to quit.

[English]

MR. SP EAKER : I shall now put the 
Motion moved by Shri Vishwanath Pratap 
Singh to the vote of the House.

The question is:

"That this House expresses its confi­
dence in the Council of Ministers.”

Those in favour will please say 'Aye’

SO M E HON. M EM BERS: Aye'

MR. SPEAKER : Those against will 
please say ‘No’.

SEVER AL HON. M EM BERS: 'No’.

MR. SPEAKER: I think the ‘Noes’ have 
it. The 'Noes’ have it.

PROF. MADHU D AN D AVATE: The 
‘Ayes’ have it. Let us have a division.

MR. SPEAKER; Let the lobbies be 
cleared.

MR. SPEAKER : Now, the Lobbies have 
been cleared. I shall now put the motion by 
Shri Vishwanath Pratap Singh to the vote of 
the House. The question is: “Thatthis House 
expresses its confidence in the Council of 
Ministers.”

The Lok Sabha divided

AYES

Division No. 1]

22.22 hrs.

Acharia, Shri Basudeb 

Ajit Singh, Shri
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AM, Shrimati Subhashini

Amat, Shri D.

Baitha, Shri Mahendra

Bala, Dr. Aeim

Banatwalla, Shri G.M.

Banera, Shri Hamendra Singh

Bankhele, Shri Kisanrao Baburao

Barmein, Shri Palas

Basu, Shri Anil

Basu, Shri Chitta

Beg, Shri Yusuf

Behra, Shri Bhajaman

Bhagey Gobardhan, Shri

Bhartiya, Shri Santosh

Bhattacharya, Shrimati Malini

Bhattacharya, Shri Nani

Brahmbhatt, Shri Prakash Koko

Chakravorty, Shri Susanta

Chatterjee, Shri Nirmal Kanti

Chatterji, Shri Somnath

Chavda, Shri Khemchandbhai 
Somabhai

Choudhury. Shri Lokanath

Choudhury, Shri Saifuddin

Dandavate, Prof. Madhu

Das, Shri Anadi Charan 

Dasgupta, Dr. Biplab 

Datta, Shri Amal

Detkar, Shri Mohanbhai Sanjibhai 

Desmukh, Shri Sudam Dattatrya 

Dome Dr. Ram Chandra 

Fernandes, Shri George 

Fernandez, Shri Jass 

Giri, Shri Sudhir 

Gujral. Shri I.K.

Gupta, Shri Indrajit 

Htannan Mollah Shri 

Hansda, Shri Matilal 

Harish Pal. Shri 

Harsh Vardhan, Shri 

Heera Bhai, Shri 

Hota. Shri Bhabani Shankar 

Jena. Shri Srikanta 

Jha, Shri Bhogendra 

Jorawar Ram, Shri 

Kabde, Dr. Venkatesh 

Kaushik. Shri Purushottam 

Khan, Shri Arif Mohammad

Khan, Haji G  M
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Khan, Shri Sukhendu 

Kundu, Shri Samarandra 

Lodhi, Shri Ganga Charan 

Mahale, Shri Haribhau Shankar 

Mahata, Shri Chitta 

Mahato, Shri Shailendra 

Makkasar, Shri Shopat Singh 

Malik, Shri Pum a Chandra 

Malik, Shri Satya Pal 

Mandal, Shri Sana! Kumar 

Manjay Lai, Shri 

Masudal Hossain, Shri Syed 

Mayekar, Shri Gopalrao 

Mirdha, Shri Nathu Ram 

Misra, Shri Satyagopal 

Montosh, Shri Paul R. 

Mukherjee, Shrimsti Geeta 

Mukhopadhyay, Shri Ajoy 

Munda, Shri Govinda Chandra 

Munjare, Shri Kankar 

Negi, Shri C.M.

Nehru. Shri Arun Kumar 

Nitish Kumar. Shri 

Pacherwal, Shri Gopal

Pal, Shri M.S.

Pal, Shri Rupchand 

Pani, Shri Ravi Narayan 

Panwar, Shri Harpel Singh 

Paraste, Shri Dalpat Singh 

Paswan, Shri Chhedi 

Paswan, Shri Ram Vilas 

Paswan, Shri Sukdeo 

Patel, Shri Ram Pujan 

Patnaik, Shti Sivaji 

Pramanik, Shri Radhika Ranjan 

Prasad, Shri R.S.

Prem Pradeep, Shri 

Rai, Shri Lalbaboo 

Rai, Shri M. Ramanna 

Raju, Shri Bh. Vijayakumar 

Ram Awadh, Shri 

Ram Dhan, Shri 

Ram Sajiwan, Shri 

Ram Singh, Shri 

Rao, Shri K. Rama Mohan 

Rasheed Masood, Shri 

Raychaudhuri, Shri Sudarsan 

Routray, Shri Nilamani
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Roy. Shri A.K.

Roy, Shri Haradhan 

Roypradhan, Shri Amar 

Samad, Shri Abdul 

Sanyal, Shri Manik 

Sarwar Hussain. Shri 

Sayeed. Shri Mufti Mohammad 

Selvarasu, Shri M.

Shakeelur Rehman, Dr.

Shastri, Shri Anil 

Shukla. Shri Vidyacharan 

Singh. Shri Ajay 

Singh. Shri Har Govind 

Singh. Shri Hari Kishore 

Singh, Shri Mandhata 

Singh. Shri Ram Naresh 

Singh, Shri Ram Prasad 

Singh, Shri Ramashray Prasad 

Singh. Shri Surya Narayan 

Singh, Shri Tej Narayan 

Singh. Shri Vishvendra 

Soren, Shri Shibu 

Sur, Shri Monoranjan 

Tarif Singh, Shri ^  ^

Taslrmudin, Shri 

Thapa, Shri Nandu 

Tiraky. Shri Piyus 

Topdar, Shri TarH Baran 

Tyagi, Shri K.C.

Unnikrishnan, Shri K.P.

Verma, Shri Sheo Sharan 

Verma, Shri Upendra Nath 

Vijayaraghavan. Shri A.

Yadav. Shri Chun Chun Prasad 

Yadav, Shri Devendra Prasad 

Yadav. Shri Kailash Nath Singh 

Yadav. Shri Mitra Sen 

Yadav, Shri Ram Sharan 

Yadav. Shri Ramendra Kumar Ravi 

Yadav, Dr. S.P.

Yadav, Shri Satyapal Singh 

Yadav, Shri Sharad 

Yadav. Shri Surya Narayan 

Zainal Abedin, Shri

NOES

Abedya Nath. Mahant 

Adaikalaraj. Shrt L 

Advani. Shri L K
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Agarwal, Shri J.P .

Arjnihotri, Shri Rajendra 

Aher, Dr. Daulatrao Sonuji 

Ahmed, Shri Kamaluddin 

Ai<bar, Shri M.J.

Anbarasu Era, Shri 

Antony, Shri P.A.

Antulay, Shri A.R.

Argal, Shri Chhaviram 

Arunachalam, Shri M. 

Asokaraj, Shri A.

Athithan, Shri Dhanuskodi R. 

Atinder Pal Singh, S.

Baga Reddy, Shri M.

Baig, Shri Arif 

Bais, Shri Ramesh 

Bajpai, Dr. Rajendra Kumari 

Bala Goud, Shri T . 

Balaraman, Shri L.

Bali, Shrimati Vyjayantimala 

Bansi Lai, Shri 

Basavaraj, Shri G .S. 

Basheer, Shri T .

Benjamin, Shri S.

Bhagat, Shri H.K.L.

Bhajan Lai, Shri 

Bhakata, Shri Manoranjan 

Bhardwaj, Shri Parasram 

Bhargava, Shri Girdhari Lai 

Bhatia, Shri Ram Sewak 

Bhosle, Shri Prataprao Baburao 

Bhoye, Shri Reshma Motiram 

Bhuria, Shri Dileep Singh 

Birender Singh, Rao 

Bopche, Dr. Khushal Parasram 

Brahm Dutt, Shri 

Chand Ram, Shri 

Chandra Shekhar, Shri 

Chandrasekhar, Shrimati M. 

Chandrashekharappa, Shri T.V . 

Charles, Shri A.

Chaudhary, Shri Ishwar 

Chaudhary, Shri Ram Prasad 

Chaudhary, Shri Rudrasen 

Chaudhry, Shri Kamal 

Chauhan, Shri Prabhatsinh 

Chavan. Shrimati Premalabai 

Chennithala, Shri R a m e sh
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Chennupati, Shrimati Vidya 

Chidambaram, Shri P.

Chinta Mohan. Dr.

Chowdhary, Shri Dasai 

Chowdhury, Shri A.B.A. Ghani Khan 

Damor, Shri Somjibhai 

Danwe, Shri Pundlik Haii 

Das, Shri Bhakta Charan 

Deb Burman. Shri K.B.K.

Dennis. Shri N.

Deora, Shri Murii 

Deshmukh. Shri Anantrao 

Deshmukh, Shri Ashok Anandrao 

Deshmukh. Shri Chandubhai 

Dev, Shri Sontosh Mohan 

Devarajan, Shri B.

Devi Lai, Shri 

Dhakne, Shri Babanrao 

Dhankhar. Ch. Jagdeep 

Dhumal. Prof. Prem Kumar 

Dikshft, Shri Narsingrao 

Dinesh Singh. Shri 

Dore, Shri Raja Ambanna Nayak 

Faleiro. Shri Eduardo

Fernandes. Shri Oscar 

Gadgil, Shri V.N.

Gaikwad, Shri Udaysingrao 

Gajapathi, Shri Gopi Nath 

Gamit, Shri Chhitubhai Devjibhai 

Gandhi, Shrimati Maneka 

Gandhi, Shri Rajiv 

Gangadhar, Shri S.

Gangwar, Shri Santosh Kumar 

Gavit, Shri Manikrao Hodlya 

Giriyappa, Shri C.P. Mudala 

Gokhle, Shri Vidyadhar 

Gommango. Shri Giridhar 

Gounder. Shri A S.

Gowda. Shri D M. Putte 

Gudadinni. Shri B.K.

Gupta. Shri Dharmpal Singh 

Gupta. Shri Janak Raj 

Handoo, Shri Piyare Lai 

Het Ram. Shri 

Jaffer Sharief. Shri C.K.

Jag Pal Singh. Shri 

Jai Parkash. Shri 

Jamun^. Sht*"- • J
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Janardhanan, Shri Kadambur M.R. 

JangdG, Shri Resham Lai 

Jaswant Singh, Shri 

Jatav, Shri Than Singh 

Jatiya, Shri Satyanarayan 

Jawali, Dr. Basavaraj 

Jayamohan, Shri A. 

Jeevarathinam. Shri R.

Jhikram, Shri Mohanlal 

Joshi, Shri Dau Dayal 

Ju Dao, Shri Dilip Singh 

Kale. Shri Sukhdeo Nandaji 

Kalimuthu, Dr. K.

Kalka Das, Shri

Kaivi, Shri Kalyan Singh

Kamal Nath, Shri

Kamble, Shri Arvind Tulshiram

Kamson, Prof. Meijinlung

Kapse. Prof. Ram Ganesh

Kareddula, Kumari Kamalaji

Kasu, Shri Venkata Krishna Reddy

Kataria, Shri Gulab Chand

Kaul, Shrimati Sheila

Keshari Lai, Shri

Khan, Shri Zulfiquar Ali 

Khanoria, Shri D.D.

Khurana, Shri Madan La! 

Kodikkunnil Shri Suresh 

Konthala, Shri Rama Krishna 

Krishna, Shri G.

Krishna Kumar, Shri S. 

Kumaramangalam, Shri P.R. 

Kuppuswamy. Shri C.K. 

Kurien, Prof. P.J.

Kushwaha, Shri Jagdish Singh 

Lakshmanan, Prof. Savithri 

Made Gowda, Shri G.

Mahabir Prasad, Shri 

Mahadik, Shri Vamanrao 

Mahajan, Shrimati Sumitra 

Mahajan, Shri Y.S.

Maheshwar Singh, Shri 

Malhotra, Prof. Vijay Kumar 

Matlik, Shri Mangaraj 

Mallikarjun, Shri 

Mane, Shri R.S.

Manemma. Shrimati T. 

Manvar, Shri Balvant
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dra

Marbaniang, Shri Peter G .

Mathew. Shri Palai K.M.

Meena, Dr. Kirodi Lai

Meena, Shri Naridlal

Meghwal, Shri Kailash

Mehta, Shrimati Jayawanti Navinchan-

Mewar. Shri Mahendra Singh 

Mishra, Shri Balgopal 

Mishra, Shri Janeshwar 

Mishra. Shri Raj Manga!

Mohamed. Shri E.S.M . Pakeer 

Mohammad Shafi, Shri 

Mujahid. Shri B.M.

Munda, Shri Karia 

Muraleedharan, Shri K.

Murthy, Shri Kusuma Krishna 

Murlhy, Shri M.V. Chandra Shekara 

Muthiah, Shri R.

Naik, Shri G. Devaraya 

Naik, Shri Ram 

Naikar. Shri D.K.

Nandi, Shri Yellaiah 

Narayanan, Shri K.R.

Narayanan. Shri P.G.

Nathu, Singh, Shri 

Nayak, Shri Nakul 

Netam, Shri Arvind 

Nikam, Shri Govlndrao 

Odeyar, Shri Channaiah 

Oraon, Shrimati Sumati 

Palanisamy, Shri K.C.

Pande, Shri Rajmangal 

Pandey, Prof. Yadu Nath 

Pandeya, Dr. Laxminarayan 

Pandian, Shri D.

Panja, Shri Ajit 

Paranjpe, Shri Baburao 

Patel. Dr. A.K.

Patel, Shri Arjunbhai 

Patel, Shri Chandresh 

Patel, Shri Maganbhai Manibhai 

Patel, Shri Natubhai M.

Patel, Shri Prahlad Singh

Patel. Shri Shantilal Purushottam Das

Patel, Shri Somabhai

Pathak. Shri Harin

Patidar. Shri Rameshwai

Patil, Shn Balasaheb Vikhe
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Patil, Shri Basavaraj

Patil, Shri Prakashbapu Vasantrao

Patil, Shri S .T.

Patil, Shri Shankarrao 

Patil. Shri Shivraj V.

Patil, Shri Uttamrao

Patil, Shri Uttamrao Lakmanrao

Penchailiah, Shri P.

Peruman, Dr. P. Vallal 

Phundkar, Shri Bhaoosaheb Pundlik 

Poojary, Shri Ja.iardhana 

Potdukhe, Shri Shantaram 

Prabhu, Shri R.

Pradhani, Shri K.

Prasad. Shri R.S.

Ptasad, Shri V. Sreenivasa 

Purohit, Shri Banwarilal 

Purushothaman, Shri Vakkom 

Raghavji, Shri 

Rahi, Shri Ram Lai 

Rai, Shri Kalp Nath 

Rajdev Singh, Shri 

Raje, Shrimati Vasundhara 

Rajeshwaram, Dr. V.

Rajeswari, Shrimati Basava 

Raju, Shri M.M. Pallam 

Raju, Shri S. Vijaya Rama 

Raju, Shrimati Uma Gajapathi 

Rajveer Singh, Shri 

Rakesh, Shri R.N.

Ram Babu, Shri A .G .S.

Ram Prakash, Ch.

Ram Sagar, Shri (Bara Banki) 

Ram Sagar. Shri (Saidpur) 

Ramachandran, Shri Mullappally 

Ramadass, Dr. R.

Ramakrishna, Shri Y. 

Ramamurthy, Shri K.

Rana, Shri Kashiram Chhabildas 

Ranga, Prof. N.G.

Rao, Shri J. Chokka 

Rao, Shri J. Vengala 

Rao. Shri K.S 

Rao, Shri P.V. Narasimha 

Rao, Shri R. Gundu 

Rao, Shri Srinivas 

Rao, Shri V. Krishna 

Rathva. Shri N.J.
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Rathod. Shri Uttam 

Rathor, Dr. Bhagwan Dass 

Rawat, Shri Harish 

Rawat, Prof. Rasa Singh 

Reddy, Shri A. Venkata 

Reddy. Shri B.N.

Reddy. Shri Kotia Vijaya Bhaskara 

Reddy, Shri M.G.

Reddy, Shri P. Narsa

Reddy, Shri R. Surender

Reddy, Shri Rajamohan

Reddy, Shri Y .S. Rajasekhar

Sadul, Shri Dharmanna Mondayya

Sahay, Shri Subodh Kant

Sai, Shri A. Pratap

Sai. Shri A. Larang

Sai, Shri Nand Kumar

Saini, Shri Gurdial Singh

Saran, Shri Daulat Ram

Sartaj Singh, Shri

Sathe. Shri Vasant

Save. Shri Moreshwar

Sayeed, Shri P.M.

Scindia. Shri Madhavrao

Scindia. Shrimati Vijayaraje 

Sekhar, Shri M.G.

Selvam, Shri Kanci Panneer 

Serna, Shri Shikiho 

Shah, Shri Babubhai Meghji 

Shah, Shri Jayantilal Virchandbhai 

Shakya, Dr. Mahadeepak Singh 

Shakya, Shri Ram Singh 

Shankar Lai, Shri 

Shankaranand. Shri B.

Shanmugam, Shri P.

Sharma. Shri Chiranji Lai 

Sharma, Shri Dharm Pal 

Shastri. Shri Kapil Dev 

Shekhada. shri Govindbhai Kanjibhai 

Shingada. Shri D.B.

Shiwankar, Prof. Mahadeo 

Shrivastava, Dr. Shailendranath 

Sindal, Shri S.B.

Silvera. Dr C.

Singam, Shri Basavapunnaiah 

Singaravadtvel, Shri S.

Singh. Shri Anand 

Singh Shri Dhanraj
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Singh, Shri Dharmgaj 

Singh, Shri Jagannath 

Singh. Shri Lalit Vijay 

Singh, Shri Lokendra 

Singh, Prof. N. Tombi 

Singh. Shri Ram Bahadur 

Singh, Shri Radha Mohan 

Singh, Shri Ramdas 

Singh. Shri Sukhendra 

Singh, Shri Uday Pratap 

Singh. Deo, Shri A.N.

Sinha, Shrimat Usha 

Solanki, Shri Surajbhanu 

Sonkar, Shri Kalpnath 

Soz, Prof. Saif-ud-din 

Srinivasan, Shri C.

Subedar, Shri 

Sukhbuns Kaur, Shrimati 

Sultanpuri, Shri K.D.

Suman, Shri Ramji Lai 

Sumbrui, Shri Bagun 

Sundararaja, Shri N.

Sunil Dutt, Shri 

Suryawanshi, Shri Narsingrao

Tarwala, Shri Amratlal Vallabhdas 

Thakore, Shri Gabbhaji Mangaji 

Thambi Durai, Dr.

Thomas, Prof. K.V.

Thomas, Shri P.C.

Thorat, Shri S.B.

Thungon, Shri P.K.

Tiwari, Shri Brij Bhushan 

Tiwari, Shri Janardan 

Uma Bharati, Kumari 

Umbrey, Shri Laeta 

Vaghela, Shri Shankersinh 

Varma, Shri B. Rajaravl 

Varma. Shri Dharmesh Prasad 

Varma, Shri Ratilal Kalidas 

Varma, Shri S .C.

Venkatesan, Shri P.R.S. 

Venkatswamy, Shri G .

Verma, Shri Phool Chand 

Verma, Shri R.L.P.

Varma, Shrimati Usha 

Viswanatham, Dr.

Wadiyar, Shri Srikanta Datta Narasimha
Raja

Yadav, Shri Baleshwar
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Yadav, Shri Chhotey Singh 

Yadav, Shri Hukumdeo Narayan 

Yadav, Shri Janardan 

Yadava, Shri Ramjilal 

Yadvendra Datt, Shri 

Yazdani, Dr. Golam 

Yuvraj, Shri

MR. S P EA K E R  : Subject to correction,* 
the result of the division is *

Ayes : 142

Noes : 346

The motion was negatived

22.20 hrs.

O B S E R V A TIO N  BY SP EAK ER  

[English]

MR. S P EA K ER : Hon. Members. I must 
congratulate you all for the orderly debate 
today. The standard of the debate indeed 
was very high. Despite differences of opin­
ion, approach and outlook, I have no doubt, 
hon. Members had kept uppermost in their

minds the national interest.

Today, the country is passing through a 
very difficulst time. There are many prob­
lems facing us which need to be tackled. The 
need of the hour is that the country shouW 
ramain united to face all the challanges and 
take the country on its journey to build a 
strong and prosperous India.

Hon. Members. I am sure, the House 
would join me unreservedly in appealing to 
all sections of our people to maintain peace 
and harmony and promote mutual trust and 
continue their struggle unitedly with a firm 
resolve to bring about a total revolution for a 
bright and prosperous India. Being the cho­
sen representatives of the people belonging 
to this august House, all of us have to ad­
dress ourselves most earnestly and sin­
cerely to the task of nation building forgetting 
all our differences. We have to remind our­
selves all the sufferings and sacrifice made 
by millions of our countrymen to achieve 
freedom from foreign yoke so that we do 
nothing which may jeopardise our freedom 
and dignity. This way alone we can redeem 
our debt to those martyrs and fulfil the dream 
of the father of the Nation. Thank you very 
much.

The House stands adjopurned sine die.

22.25 hrs.

The Lok Sabha then Ajourned sine die.

•The following Members also recorded their votes:
Ayes : Sarvashri Sarju Prasad Saroj, Hari Kewal Prasad. Pratap Singh. Anwar Ahmed.

Kirpal Singh. Sudhir Ray. Ibrahim, Sulaiman Sait. Suhan Salahuddin Owaisi and 
Simon Marandi

Noes : Sarvashri Manubhai Kotadia, Bega ram, Guman Mai Lodha, Pyareial Khandelwal.
Harmohan Dhawan, Debi Prosad Pal, H.C. Srikantaiah. Sanford Marak. Mankurarr 
Sodi and Yashwantrao Patil.
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